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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 781 of 2024

[n the matter of:
ManishJain ‘ ...Applicant

VERSUS

Union of India & Ors. ...Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 5, CENTRAL POLLUTION

i

(§)

2
D

RL Chaudhar\_;
NCT of Dethi

s
S

CONTROL BOARD (CPCB)

That the Hon’ble NGT vide Order dated 02.08.2024 has issued notice to the
Central Pollution Control Board (CPCB) in the instant matter. That in
compliance of the said order the reply by CPCB is being made in the

succeeding paragraphs.

That, CPCB is constituted under Section 3 of The Water (Prevention and
Control of Pollution) Act, 1974. It performs the functions under The Water
(Prevention and Control of Pollution) Act, 1974, The Air (Prevention and
Control of Pollution) Act, 1981, and The Environment (Protection) Act,

1986.

That at the outset, the answering respondent denies all claims,
contentions, allegations, and averments against answering respondent CPCB
in the above Original Application contrary to anything stated or submitted in
this reply. Nothing in the Original Application may be deemed to have been
accepted or admitted by the answering Respondent for want of a specific

denial, save any averment which has been expressly admitted hereinafter.
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PRELIMINARY SUBMISSIONS

4. That the present Original Application filed by the Applicant alleges dumping
of domestic & commercial waste as well as construction debris on the bank

of river Yamuna at Pusta Road and its Ghats near Wazirabad and Jagatpur

village in Delhi.

5. That the Solid Waste Management Rules, 2016 as notified by MoEF&CC
under Environment (Protection) Act, 1986, are applicable across the country.
The role and responsibilities of various State and Central Government

agencies have been stipulated under the said Rules.

6. That Rule 15 of Solid Waste Management Rules, 2016 stipulates duties and
responsibilities of local authoritics and village Panchayats of census towns
and urban agglomerations. A copy of the Solid Waste Management (SWM)

Rules 2016 is annexed herewith and marked as Annexure-1I.
BRIEF REPLY

7. The State Pollution Control Boards (SPCB) /Pollution Control Committee
(PCC) have been created in States/UTs under Water (Prevention & Control
of Pollution), Act 1974 and the Air (Prevention & Control of Pollution), Act
1981. SPCBs & PCCs are empowered to implement the provisions of these

Acts in respect of territories in their territorial Jurisdiction.

8. That it is humbly submitted that CPCB had identified polluted river stretches
in the country during the years 2018 and 2022 based on water quality
===, monitoring carried out in the years 2016 & 2017 and 2019 & 2021
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respectively. A total 351 polluted river stretches were identified during the
year 2018 and 311 polluted river stretches were identified during the year
2022, based on parameter Biochemical Oxygen Demand (BOD). The details

are provided in table below:

STATE/ | YEAR| IDENTIFIED | MAX. BOD |PRIORITY
UT STRETCH VALUE CLASS
(mg/l)
DELHI 2018 |Wazirabad to 80 [
Asgarpur
2022 |Palla to Okhla D/s 83 [
2018  |Panipat to Sonepat 55 I
HARYANA|2022 |Hathnikund to Palla 43 I
and
Palwal to Hasanpur
2018 |Asgarpur to Etawah
and S5 |
UTTAR Shahpur to
PRADESH R
(Balua Ghat)
2022 |Along Asgarpur,
NOIDA 177 I
and
Vrindavan to
Hamirpur
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Action plans for rejuvenation of rivers have been prepared by four-
member Committee called “River Rejuvenation Committee”” (RRC)
constituted by the respective State Government/UT Administration, under
the overall supervision and coordination of Principal Seccretary,

Environment of the concerned State/Union Territory.

As per the Hon’ble NG directions in the matter of OA No. 673/2018,
the State Government Departments/ UT Administration Departments are
responsible for implementation of time-bound action plans for rejuvenation
of polluted river stretches identified in the respective State/UT. Monitoring
of the progress of action plan at state level is done under the overall
supervision and coordination of Principal Secretary, Environment of the
concerned State/Union Territory.

Progress of implementation of action plans is also reviewed at central level
by the Central Monitoring Committee (CMC) constituted under the

Chairmanship of the Secretary, Ministry of Jal Shakti at Central Level.

. That with regard to alleged disposal of construction debris on the bank of
river of Yamuna bank with further allegation of not removing encroachment
by the concerned departments, it is humbly submitted that,the Construction
and Demolition (C&D) Waste Management Rules,2016 has been notified on
29th March, 2016 by the Central Government (Annexure II) . As per the
relevant provisions under the Construction and Demolition Waste
Management Rules 2016 (hereinafter referred to as “C&D WM Rules,
2016”), the waste generators are entrusted with the primary responsibility of
collection, segregation and storage of C&D waste generated. Further, it is

submitted that, in the said Rules, duties of the various Stakecholders are
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prescribed for effective implementation of the Rules. The relevant portion of
the Rules with regard to management of C&D waste are given below:

a. As per Rule 4 (3), “Waste generators who generate more than 20 tons
or more in one day or 300 tons per project in a month shall segregate
the waste into four streams such as concrete, soil, steel, wood and
plastics, bricks & mortar and shall submit waste management plan and
get appropriate approvals from the local authority before starting
construction or demolition or remodelling work and keep the
concerned authorities informed regarding the relevant activities from
the planning stage to the implementation stage and this should be on
project to project basis.”

b. As per Rule 4 (4), “Every waste generator shall keep the construction
and demolition waste within the premise or get the waste deposited at
collection centre so made by the local body or handover it to the
authorised processing facilities of construction and demolition waste;
and ensure that there is no littering or deposition of construction and
demolition waste so as to prevent obstruction to the traffic or the
public or drains.”

c. As per Rule 5(2), the service providers shall remove all construction
and demolition waste and clean the area every day, if possible, or
depending upon the duration of the work, the quantity and type of
waste generated, appropriate storage and collection, a reasonable
timeframe shall be worked out in consultation with the concerned
local authority. Further, as per Rule 3(i), “service provider’ means

authorities who provide services like water, sewerage, electricity,

\
telephone, roads, drainage etc. often generate construction and
R.L. Chaudhary O -l : : abg i :
\V‘

N.C.T. of Delhi demolition waste during their activities, which includes excavation,
Regd. No. 1513 / * = H
demolition and civil work.
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As per Rule 6 (4), the local authority shall make arrangements and
place appropriate containers for collection of waste and shall remove
at regular intervals or when they are filled, either through own
resources or by appointing private operators. As per Rule 6(5), the
local authority shall get the collected waste transported to appropriate
sites for processing and disposal either through own resources or by
appointing private operators.

As per Rule 8 (1),State Pollution Control Board or Polluti
on Control Committee shall monitor the implementation of these rules
by the concerned local bodies and the competent authorities”

As per Rule 9 (2), the concerned department in the State Government
dealing with land shall be responsible for providing suitable sites for
setting up of the storage, processing and recycling facilities for

construction and demolition waste.”

That, pursuant to the sub-rule 1(a) of Rule 10 of the C&D W M
Rules, 2016, the guideline titled “ENVIRONMENTAL
MANAGEMENT OF C&D WASTES” had been prepared by CPCB
in March, 2017.Copy of the same has been uploaded on the Website
of CPCB (Available at:
https://cpeb.nic.in/openpdffile.phpid=UmVwb3JORmIsZXMvNTUyX
zEIMTEy

With respect to the allegation regarding dumping of biomedical waste
in riverbed of Yamuna river, it is humbly submitted that biomedical
waste generated from Health Care Facilities should be collected,
treated and disposed through Common Biomedical Waste Treatment
Facilities (hereafter will be referred as CBWTF) as per Biomedical

Waste Management Rules, 2016 (hereafter will be referred as
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BMWM Rules, 2016). The said Rules had been notified under
Environment (Protection) Act, 1986 by Ministry of Environment
Forest & Climate Change for treatment and disposal of biomedical
waste in environmentally sound manner. The said Rules stipulates
that biomedical waste generated from healthcare facility needs to be
segregated as per the colour coded system and shall be treated and
disposed off through CBWTF as prescribed under Schedule -I of
said Rules and in compliance with the standards prescribed under
Schedule-II of the Rules. Further, Schedule-III of the said Rules
stipulates the list of Prescribed Authorities and the Corresponding
Duties. The prescribed authority for implementation of the
provisions of the BMWM Rules, 2016 is State Pollution Control
Boards in respect of States and Pollution Control Committees in
respect of Union territories. Copy of BMWM Rules, 2016 is

annexed herewith as Annexure —II1.

« That with regard to the alleged accumulation of garbage & frequent burning
in the vicinity of river Yamuna near Waziarabad (Pushta Road) affecting the
people living nearby. The answering respondent herein humbly submits the

following:

As per rule 4 (2) of the SWM Rules, 2016, no waste generator
shall throw burn or burry, the solid waste generated by him on streets, open

public spaces, outside his premises or in the drain or water bodies.

As per Rule 15 (b) of SWM Rules, 2016 local authorities to arrange
for door to door collection of segregated solid waste from all households
including slums and informal settlements, commercial, institutional and

other non-residential premises.




102

As per Rule 15 (m), Local authorities to collect waste from vegetable,
fruit, meat, poultry and fish market on day to day basis and promote sctting
up of decentralized compost plant or bio- methanation plant at suitable
locations in the market or in the vicinity of markets ensuring hygienic

conditions.

Rule 16 of the Solid Waste Management Rules, 2016 stipulates the
duties of State Pollution Control Board or Pollution Control Committee for
enforcement of Rules in their State through local bodies in their respective
jurisdiction and review implementation of these rules at least twice a year
in close coordination with concerned Directorate  of Municipal
Administration or Secretary-in-Charge of State Urban Development

Department.

10. That DPCC has submitted the Annual Report on implementation of solid
waste management for F.Y. 2023-2024 (Annexure IV) in compliance to
rule 24(3) of SWM Rules, 2016. As per the annual report, the National
Capital Territory (NCT) of Delhi generates 11,342 tons per day (TPD) of
solid waste. Of this, 100% (11,342 TPD) is collected, 66.5% (7,542 TPD) is
processed/treated, while 33.5% (3,800 TPD) is dumped at cxisting
dumpsites in Bhalswa, Ghazipur, and Okhla. Additionally, about 336 TPD
of rejects are landfilled at the engineered sanitary landfill (SLF) in
Bawana.The details of operational and proposed solid waste management

facilities are given below:

A. Total operational Solid waste processing facilities with capacity (7851.5

=/ R\ Chaudhary
[ N.C.T.cf Dethi
"\ Regd. No. 1513
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« 309 Composting units & Organic Waste Converters with capacity: 1294.5
“TPD
« 05 Bio Gas /Biomethanation plants with capacity: 07 TPD
« 04 RDF /Pelletisation units integrated with WTE plants with capacity: 6550
TPD

(B) Proposed processing capacity: (7770 TPD)

(i) Composting & Biomethanation (expected timeline March 2025-
December, 2026)

« Sorter-cum-composter at Kirby Place (20 TPD)
« Bio-CNG plant at Okhla (300 TPD), CBG at Ghazipur (350 TPD) &
Ghogha Dairy ( (100 TPD)

(ii) Proposed New Waste to Energy (WtE) Plants

« Narela-Bawana (3,000 TPD) , expected timeline - June, 2027

« Ghazipur (2,000 TPD), expected timeline - Dec, 2027
(iii) Expansion of existing WTE Plants

. Okhla WtE (1,950 to 2,950 TPD), expected timeline March , 2026
. Tehkhand WtE (2,000 to 3,000 TPD), expected timeline Dec, 2026

11. That, CPCB sent a letter dated 23.12.2024 to Delhi Pollution Control
Committee (DPCC) requesting to coordinate with concerned authorities
and furnish status cum action taken report latest by 03/01/2025 regarding
the issues raised in the matter. Further, a reminder letter was also issued

on dated 07/01/2025 seeking status cum action taken report at the earliest.

"/ RL. Chaudhary
i N.C.T. of Dalhi
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(Annexure V). However, response from DPCC has not been received till

date.

12. That, the averments made in Paragraph No D (I to xi) are about various
grounds raised by the Appellant for filing this application. In this regard,
it is humbly submitted that the submissions made in preceding paras stand

re- iterated and are not repeated herein for the sake of brevity.

13. That, no comments are offered by the answering respondent herein over the
averments made in Paragraph No E dealing with Limitation & Prayer

made by the applicant before Hon’ble NGT.

14. That, in the light of the above submissions, it is respectfully submitted that
DPCC is required to take necessary action and submit the Action taken
report on the matter. The answering respondent CPCB shall abide by the

orders (s) and/or direction(s) passed by this Hon’ble Tribunal in the instant

Py

(Divya Sinha)

case.

Scientist ‘F”
Central Pollution Control Board

10
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 781 of 2024

In the matter of:
ManishJain ...Applicant
VERSUS

Union of India & Ors. ...Respondent(s)

AFFIDAVIT

[ , Divya Sinha working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare

on oath and state as under:

1. That I, the deponent herein, am authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant
with the facts and circumstances of the present case on the basis of the
information derived from the official records, and hence, I am competent
and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

)

That the accompanying reply may be read part and parcel of the present

affidavit.

That the accompanying reply has been drafted and filed under my

(US)

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB

/ e
"/ RL. Chaudhary \O
{ N.C.T. of Delhi

11
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and available records and documents and the contents of the same are rcad

over and explained to me and are not repeated herein for the sake of brevity.

By

DEPONENT
| oivya Sinha
VERIFICATION A
l of T WA S A jun Nagah i
0 r MAR 2025 Mamwan‘ East )
Verified at Delhi on this day of _~ ° ¢

~ 2025 that the contents of the above reply
are correct and true on the basis of the records of the case as mentioned in the

day-to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-
stated.

o4
DEPONENT
Vs

r nna Sinha
S B ' :
_}_1 " .
i r L. Chaudhary
& | NE.T.ofDeli

S rd
T S Sa
* [ s e \neiia)
W%\ nead. No. 1513 . i
\‘t__ '\ R55(}. t\Q. 19 . L;‘: '
“\\.\{;; qﬁaq.‘ g;awan Eastrvy=i e -
“Q\\‘O s UlY DU iy Padvosh '
p OOVT A~ SOLIC

OF INDIA

U5 MAR 2015

12



107 Annexure-|

= Ho Eto THA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
The Gazette of India

EXTRAORDINARY
T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

IRt | TRV
PUBLISHED BY AUTHORITY
| 861] ¢ feoelt, YhaTX, 31Ut 8, 2016/ 19, 1938
No. 861] NEW DELHI, FRIDAY, APRIL 8, 2016/CHAITRA 19, 1938

TGN, A AR Sy TRE w3y

Frferg==T
7% f&=AY, 8 ==, 2016

1.3, 1357().—= 19 ATT9ce Taga 7w, 2015 FT TET ARG G & TAE, 99 AT JAqarg
TREAT HATAT T ATe=AT 7, AFLE.451 () @ 3 S, 2015 F A & =9+ 917 11, @E-3, 37
gT (i) ®§ St A & werte e o, e sae ywtiEa g arer sarted safeat ' T o
Sferee (FEred 37 gATere) A 2000 T SAfEia Fod g0 3T ATS=AT & FIT 319 STqf9rte Jeee =,
2015 3 TR F TG | 9T Taei 6l STafer shl T F T3 AT S AT AT 617 o)

Ih TSI 0l TTAaT AT 1 arird 3 47, 2015 T I7eree F:IT% T2 of;

Fratta srafer F oz s e FEwt a7 greq syt aor feoaforay 97 e 9T g 95 'Y
T = fRaT T o,

Tger (Ferr) wtafaaw, 1986 (1986 T 29) it &mr 3, 6 3T 25 FIT Y& oIixpat &1 AT

FA T AT AT 316 A9 (Y 37 gorme) e, 2000, 39 ardr + e srfgeria w2 gu g &
SteErshaoTt & Tger fohaT s 8 AT fohe ST T o TRt AT 8, T Rt ST ST TArSel T Yeed A 6
fore et R st 8 st

1. gfereq 7 oK W~
(1) == fFmt =7 wfere Jm o srferee yeem e, 2016 )
(2) & TSI § T THTE T AT TG i |

1750 G1/2016 M
13



2 THE GAZETTE OF ﬂJQB EXTRAORDINARY [PART II—SEC. 3(ii)]

2. 9N gFT- ¥ o wow agdl e REm, agdt e % o, ana F AT $iY SEerEr
ARLFT FTT TAT UG STAOET T, AT &A1, Aregi~a s Ty, AT 3 & T &=,
AT, AT o, dEEE o7 gAY, TT TITIET, 9w i S, TS oY Feald a3l &
HISAT, AIT-HHT T2 FHL: 1T LR G TAT ATSHHT q1, TS TAT UdgTiersd Tged & €T &Y
St fiw o= vt sraforse agtawor (Feern) sifef=am, 1986 % i et & a=my 10 f9awy & srefier
o 8, % Torara waw =, "ientas, arfortsas s Y oft s Se-smamefr o srafare sfet 9 g
-
3. afeTaTd- (1) == A=t &, 5t 9 o "a & seem st 7 21,- (1) “Frasidl FEE R T
sAtefrs T FErermear & Siferw wared 1 gem Sahrg e sadfoa w8 et ahear afivm g
2. “SETgeEt SRR’ ¥ siwfSE ¥ oorwra § Afaw werd #r gew g Geed smafaa @
IERIECIERIE IR E
3. "grfder" &7 ForlReta, o wgur AEEer 1€ ar wguer ey afuta gy R sgiEe % s=res
AT orgY TATHI ATFEFTor AT 3 Sraferee & sHeReor o fAaer & Iaawardt et s srfsrareor =it
¥ TE ST AT
4, ‘Sifaw &7 § quuiea quitre” & w7 UH FaHE qauRl Jfwa ¢ BE gaw Sita T a3eay
feahre: Ao & fAeiga R ST T §;

5. “Saw A & o= whrar afesa & S s & 9o s 9 #7339 % o
TES AT 6T ST AT TaTe T SSTEHT STTHEA T AT a1l €

6. "Fiewm" ¥ Fr< =A< AT FOAT Al g S Gl TSR #ie g F e Fr artolas A
AT &

7. “weaedt ofEE” @ var A dRa e stisa g e 5 et & srfes & geaiua emar
ATelT 2T eraferee sEeRar a7 e qieeT % = e sefera B S =& 3 sfarse &
ST AT fAaer warefY qgiare % forw swefed g g % Faw spefera G s,

8. 'ATE WTAT # Srufdree Saurew" & AN ¢ ¥ THF siavia sfEa+ 100 .. wfafew & 3w & afes
AITrte AR FTd & AT TAH Feald TR & (ST SrET IUHAL, ST TEhte & [AAmm a1
STHAT, T [FHT, qrEsiiee ar qTgae dFe? Hf HOi+di, STETarei, T g, Thal, hiesi,
freafammerat, svxr fers deamsii, grEvamEl, geal, arusas: TTaEre, aeel, IS €«l,
wefeamt 4 ger afeast g sfdsa wae o 2;

9. "Iu-fafd" & wurhiw ek, STRTOMT e ST wfa R g EreAtorT g, srae srfeenTRaT arer e
T = T A THTE E & FATad F A qIEETSE a6 o, st A g
qf T &,

10. “SRTOMT TR & AT % HTSEEIY Y SITUET ST g1 TT TR ergdt &t i 2;
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1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

"Saeefier Srafrse” T weTiRed, FTS FET AR T FATAAFT ATHAT T BISHL AL-SATATHAVIT,
T-TA=H, - 3T, T-TREFeAT 3 ATiAte feda g St 1500 v ey aia
3.7, | ~IAaw FeA R AT &,

“HPIEHTU” T ST TaTe FT GEASET STHET Sqaterd i UFh Ut [Haf=a g i €;

“CEHRIIT” T THT SACKT AT FH ATHAT § ST H15 JaAT FIA 5 (o0 JT HaAT T&TaT AT 6 oy F:r
FIA o T ATRT AT A TET FA A SR FAT § AT HAL 6

“Hg TEET  TTH(AT Fiol SATEAT T SRE Tenare § Siared a1 i TAemad Fie
T I, ATIA, FAT A0 FIA 6 [0 Foal qTAAT 6 T H AT S0 6 &0q % =7 7 1500 FFer Faey
q STfer FATTIE qoF aTel AT-o1a STAFHHONT ST FT-A=AHT SIE AT HT ITANT SATHAT €

"FafeT wEER" & ST STAFH STt F WEHERLT F AfIEHaH FIA F forw faedy g2 qiaarst

FT TITIAT Y IeATaA % &q | Faeqw [ =ehor TR qreit S aiaura 7T Jiesa g arte
SEEROT AT Ave & forw sraforse w1 =gaan afvaga Fer uE;

“RMue” & sqorer, ader ster, el 9T % Sguer a9 99t AT 9ierEt F AR R U o o
FAAT 1 7 o fAffEse 9ff 9% 60 & 3 AEieree 3 qrdee #Y ithT T T A EET,
TS ST TAGT AT T T A7 AT T2 g e «fnm g;

e IRE®enT A" F ] TAT T I HHIHE ATIACE] SIE Theh g0 Ue & TH, HteArsft &
AT AT, ToT RS e wgfua utsar snfy sfea €;

"ER-EIR UG & FXA, A, ATOds s, ®ETadi, qeqmd I7 T o7 i sarei T
TRERT | FT TF ST SM6 Aq(ASE HT HUZT FHAT A o Said (ohell e |,
FHTSIT AT AT AATEHE, T AATHI, AT(OSTH AT HEAWIT HFedad 7 TREA | ad T Ja90
ZT< a7 Tt srfarfRa s & 3 sraforse w1 wargor A ofF s &;

U FUTAE” | S-[AF 0T Taiares o7 it Teft &7 FeT-Fhe | f9=1 srafare afewa 2
3T e daid A= AT, I [AAFRNT ATIACE, TTE[ ATIAE ST FFTEAFHT A0 AT
AT ATTS AT AT &,

“gaur e’ 7 ST FeAET Jraeer F o fgidt w e e feEr o st F e w
T ot vl e g ST Y T A i i g

"ReTRa SaTes RE" & THRT ITTET % STad F1 % 3d T TG0 A 58 & SIqHd Ta 4T &
form, GRS SoaTat S weTRed, oA, F iiT FiEses Tl sATie o R SeuTes % Scaaridd
AfarT 2;

e & tar € e wfeg € OEd 2w smafire wady wfiard sl e g,
ST, HAGOT, TAHHT, TEHERLT, ITAT AT e e 3 sar 2;

15
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qEn/ererEr su-fateat & fRe F s F forg sutafeet F e smforse
ST AT SAITArse JEHERTT F FATAST A [Araer giaemstt ax a9 U AT i €

“qeT” T T REE F IUTEg T oA g

“YEEA F ST STE SAISEr T WeTs, TAFLOT, ATAAT H [T, SUgor, ;v WS, FHedT,
TET ST, TAA, FETE, IAS, T, THERO JAT e & qatera @+t rarsarT off 2;

“Rfwa” o THT sraferee ST 8 ST ST ATHeA, T EHIT AT &1 Tal &, Tt 6l qhrs qor
FAer ATrerat 7 [Tt T g o MR A 2

"R | I=F ATTHIE T2 Aeree arARET w ards w9 § [Heitda w9 & o 3 sraferee #ir
ST AT 2T Aqaterd ot eI THRT afee ¢

"SR A9 QUTEF" T AN AP, T UH IT AT SATIH AT & ST TA=H0T
Tt f Fere, fFw o =dw 7 siadafed g

“Frenferas" & TAT 37 AT & S 3 9feree F AreAw F AT 97 AreAw ¥ Fomar g S sad
AT g2 AT etera aresft 1 97 2;

"eT i R & et = et &y F O i e s Sgfeeae Sedee, T
AT, ST A9, ATSHT &7 ST qId o [afse TSAT 3T 99 o &= | st Wt
AT IAHT Frs T T & T A, o €

"qrlt i giaeT (THemas)” & UHT e afwid g el i SO 5" A1t i T
e 71 MW 2 7 afva #re o= stfeaca a1 =8 7 TRt % G0 YTTeehd &ls oAi<h AT ATHHIT ST
AT T THERLOT AT T2 % 00 6 TR A7 a9 % 09 39 TS & (o0 e = a1
w2 # aft stqer s RS smferse 999 ame, S|TT=are [@Eaondl a1 wiE a7
S e F1 TfEha A=t qFe? F10 A & Af= doest § T, gers ar
AT A T AT T TfereT &

"srtfas fAe=fieor I safdre” & #r$ vET srafdree srfssa § St gew shta g avaae ey
AR & el 72t o o wear ¢
“gfET T Y= T@E" T UET ATET AT AEqcd ATHUT § ST UH ST TAee F TgEad & o gl w7

AT g AT AT war g o siava s Fa e s A g g #:E o=
Sfeacd AT ATHFHIT AT ¢,

"R UG | AFFT S AT T IHh IATaA o B (o TqvTd =¥, T, FATAT 37T
Tl AT I AEENT TAT AT 8 & AT et §Ug &g a1 gt =iy e gy fEfbtase Bt
AT AT | T ld HLAT, ISTAT AT Z2TT ATHIT

"HERCU" F F(S AATIAF TIHAT (S T BIE AT FH [ TN, [ FAlhd T 90 IcATar §
afvaftd w2 %y % for garfora st At ;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qARH F AR ST AT HT AT AFTFha q0 T=Tef IT IS T U IIGT T IcqTad i
o T =t Frelt & w7 # qfRatad w s Jiear Jteea g, e g7 3arait & gaeT G ST
THT AT Tl [T ST FehaT,

“AfdwRE" § St T WA s o= sEEeaaTe shoefiet g T € @er IHT e O @
HTETETT AT A0TSR oAt T QAT ST 2

"FEU A TOT (ARITTR)" T S AT(ATE, S ATReH, HES, TGl AT FEHH A9,
FARIATHT TaTAT o 9 I AfOrse T TR Faed, Fotet [T 3T Tgaw gTeT [rehT AT 1T 6
FO H IR T AT THATSAT T =eqT e AT 25

"srafiree S ufde” T v SEE AN UET S ufirse yEERwOr e, S qE=mwr v
st JeeReor & forT o A5t 8, | TS STuferse oY st off i 2;

" R & Aot 0 AqfASe % Fiqw A qIAT U A IS, dqar st ax
AN AT ¢, gaT o IET goll TeThedhe, gid, o0 qiEee, Teel T |aer, Tery 1 gadT,
qrerreita, Fawareft, AT T9 IS, Tad F TUURET Ted TTavT FIEITar qoT IvET
TN o T HeeATHS I Aigd Thfeud qiaem § e aw [Aftw sratore sifa &;

“TATeET AUTAE” | AT T 0 Ay, FEAresEE difery AT AutE, SR, FRS, T
ofTe 3T FTS o7 FHET AT F T FAT Tufrg Afewa

"I T =7 Rt § SUTag T af i g

"Sifor Seur" & TEERLOr A7 fRuer giedr wr ety % e qfvegs % forg wor wereor fBar ar
THATLUF AT AETAN T HYZO % T9ATT 14 AL FT T Fgoh Af9oq g

“QEEHEHTU” & SME AT(AL & ATHT Foeani Aiq St FFmr dquferee S a1 &7

AT Aq19rce it Awraheor eraferee oM Sfasia .= oraeg sqferee, I O T g
TR AT ATMY, FETFT AATACE AT AT TH0 T FETHLRE AT, H THFEHT AT

o "SfAwTr s Freae sratore off 2, i F2rs o g s afina §;
“YaT TSI & A, Toagd, &ea, e, 72, S e et af e €

“3q AFAT” T ST T AZSTH T AT AT T 3T TR SIaTd TR TR 37 e 2
T T 7T Afeaed & Tl &5 § Ioqe SqTeah STIILTE, AT0saT AATE, T I,
G S TS AT FAT AT —ATETE T AT, TeAT 7 TR(E, qg ATET o gars T 4T
TS TTE, S F0 A9190E, FH 7 T34 sqafere, el smfore £ grese so=ha S
e sraforse s -sraforse, =6 sraforse, T afmr emforse ot afma ;

“gers FET T Wtda srafere & s e "eent o yaE 99 w0, witied, T,
&7, A AT T TG T/ GraeT § THF HIAT AT 25

“Refisor” & 517 Awtrsreor sraforg i1 ST au=res &7 warft et § afiafdd wear afewa g
STET ag AT AT =T T ITT Tl H2AT @ AT HIY GIH, F-Feld A=A TAT G 3TAT
[RAAERR Ok
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49. “wrifasear & Y 7, A9, 9vE T, GEd T, e, qrasiad I AT G o Arasitae e
AT YT=ae &, et &9 F [T 7397 A1 w0 gHET qemr ST # G4E STIRT 6
T, T, HIGT, T TE AT ATTF a6 6 [GFhT FLd IT Ivg, Teh €IT9 | AL I T ST
T § A AT ATHIT g TS T Braral, T, SaTashe a97 UHT a9 o777 TR 98 S
o a7 ARt o § g 9wa g, ot € & ‘At A ol i IR SATRdueE ' 9Et i
HSTATA T&T AT A TaqFA AT ST,

50. “sedfter frg” T Tl AT AT T AT FRT T S T Afereweer gy S He v

qUAT o ATTAT & ST 316 ATIASE THERLT AT F Tl AT TATAT AT GIHALT T2 S1E AT
F v ¥ forg g vt §;

51. "SiqLer " F U &1 F 3 AT T FA Hl giord qraem i AT THEH ST, T
fraere gfaem v sreerfe amt a1 sramr & a2t 9 § aftagy iy 2

52. "qfEgA" | 318 ATIAte AT A7 AT AT ITATRA ATAF ITATRA AT ATTATI T Tk €I & FAL
o1 97 Tt wataofi =1 & g 2o Ot # f@Aftee =0 & afafza o sreerea afiag ot
ST e, FHET FALT ST GO AT T el o forT Jager st &;

53. "IuET 7 T sratorse F witae, warafasw a1 Sfas steron ar gee § w9iaer £ afaRa s,
TR AT TERAT AT g FSE I saae i ferfashTeas er\ar 1 w7 3Tl &;

54, "IUTIEAT " T S AT G, TREg THER i et Taret v Suersy FI i e T
AT AT T TToq Fed | AqTrse Fea a2 = [ e ffaw 2 9 afvra Gt afeaa g
srferaoa Fe sfna g

55. ‘PR FFE AT & FFl H1 TINT FId g0 FFAEE H FURATdT FId 0 Jo e gtwar
AT 2

56. “srafdrse SfA=r” & =fiv zoeh siaeta afeafera &, 3o a9 T TITIETet atga yeas =afw A =it
T AT TAH AETHT T TAT I AETH T SO0 AT &, ST 316 AT Ieq Fd &, SATHIT

e

57. “srafree it wHSGAT T VAT ArATHEHAT FH AT B e e S eratorse #1 y&ye e,
Ferdl, TOSTIN, TTF, T T i FAvem o2 5o 33 B smr =ik e Feror
AT TrerfHandr i -9 | et & 7=gaad adaar &7 e grm;

58. “arqfarg A AT & TAT ATh AT ATHAT FT THg AT € ST ATAL IcqEA & #q o T
ITATSIH I TAT TAAFRIT AT ST AL F HUGO 3HT AT g [Tahehl 0 IAhT STt Arord
F4A o forg =g A7 3% eafaar & greaq 7 oy & oo i, ey, yweheor a9r safdy

e wfaemat & aafors #v som § i 9§ o9 gu E;

(2) == wEh O 9ral oY 9&T & o qiATud el (AT 47 ¢, g ST G360 (J360) Ate=as
1986, ST (Sguer e siw fHe=r) sfaf==m, 1974 st (yguer e sfiw e suae st

1977 a1 Aty (ST Hamer s A=) srfemae, 1981 & qRAua g, % o gl SIr qarerd Arefaaay
HE
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4, FfAST IqHATAT b Fdeq. TAF AT Icq=hdT,-

(F)  ITH T IO HT U TS F TEFET ST AT TIE ATETS FAiq Ja A woE, 47
ArsfrT oiie oo ahEweng i & fiF srerr-ae et 8 wetia F39 o a9g-a97 1@
TAT ITTErRon gTer fAasr AT Stferg=mT % STqame g O T sraforst v Siierga sraforse o= arai a1
AT HIgHATA T HIUT,

(@) TN T U T qufiee 9 STHul T FEeaET Gt oif g Ioaret & fAtaret av sie
TATTHAT ZIET IUAsY FTS T AT & AT T IRt gy 7ar [efoa sugesra s arrft #§ qvh
ATTATE AT ASTTeeh HF R STOre & {7 =TT U Bo § IH STerm,

(M) AT ST EeAe ATt F IHF € H AAT g TEL H ASId HT, S FHr 98 Ica+ giaT af,
3T IH FATT R e sraferee 7w, 2016 F ATER MIe™ Fam; &

(@) oo e & I FY IR e ST S st Fi stow & ahHT § gus w9 & derhia
TR ST THT TH U2 T [ g Raermgame sae e s,

(2)  FIE AUTATE AT IHH FIT IJcqT AT(AE HT TeAl, Gor ATASI A TATAL, qATAT AT FTATAT o 7
e, T SO 3% o T,

(3) =+t sruforse SeoeeRat TR SUTeRAT B T AT FR ST 319 AT(9cT TG F forw T Herat
£ sufataat & ARt G s,

(4) FE =FT GBW T F FH T 7 A9 w9 Raw @ ey fwe wr gieg G fEEr G
AT AT T T UF AT ARKAT T FATFH FT VAT il AT AT GHIUE AINIT Agl HIT | AT
T AT UH AT HT AT Sd 92 AICE o TAHERLT i sqGeqT FHT T TIFEd AT(ASE Fl
AT 3T ZIRT AT TS T aTeT 0 AT TS HAGIT SATHHT Hl HIUT,

(5) U W TAShAT ST HTEAHATT % ST IeawT STI9TSE STk Ter {9y (FReaistaer) wiet,

i, fRsat, YUy, At % e, aw a= Jrow, afeady, wat ofe F o IwgEd ar @ s vE
STFITee T TATHIT TTFEFTOT IR TAT AT STaforse SETor fEdT AT 97 A7 AT8e § STeRM;

(6) = FEHEl F ATGHRT B A AE F UF a9 H G THT AETH FHeATT T AT T ST
TTferReor i Aeiert § == et | o AR s g smferse #r ' w9 w9, g oo
AITATE T A= ITAT | HUAGT FLA H HEIAAT ¥ [AHH00T A T ATiera sraferss 3sm aret
ST2raT WTTAFa TA=hehl il |IOAT ATRT FOT| SAT-ATFHONT TIfIree 7 STgi aF T g TRET F w7
TETIAT, ITATA T FUTES Fleh AAAT ATATTHATALT o TR0 I Bhar Srosm oo sraforse w=qmea
TTTEERE0T GTRT T THGT2d ATTree S el AT SATHFHIT I (3T ST,

(7)  =A el & afegfa g f are § UF a9 % #a57 5,000 39 He? F AfaF S5w arer a9t T
T AHETT T HEATT T TR0 il AR | 24 [HA|1 | To7 [Afd ST g7 iU i #d 97
B I FAT, I 0 70 sraferse iy SeRT-eren T qrt § SUg FEA H HgTAar HEAT AT TA=Hh! w0 Faar
FEATHT FEN ST STTHAVNT AITATE AT Tl T T9 T TRAT F G G, ITATRA T Fee Fh
FIET AT F T Faem B Sroem 9w egforse s arigeror g 7o et smafore
TUEHATAT AT ATHHLI KT FIT (23T SITUIT;

(8) =9 f=wi F wtegiea g it aE § UF a9 ¥ siaT ql gea ofiv WeRe T T fi
ANERT H 39 FaA0 § 797 @ A= g7 A9free 7 #d 92§20 FHAT, TIF o0 T AT Hl TT-
AT T § UG FA | ASIAAT HIAT TAT THAHVT AT T AR TATACE ISTH ATAT A=A STrerdad
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TAAFDT BT AT AT F| AF-7amaofig sqaforees 7 Jgi 96 999 R IRE & 387 q9riad
ITATA AT FYIES HLh AAT ATNHATHI F FT (S a7 STusm| 9 sraforse w2 SrfeerorgmT
o7 Ao sraforse wrgaratsti AT srforvor st faar srosm

5. T, 9 A AT TRAAT HATAT F Fded.- (1) THEL, a7 3T FAATg T Hared 397 §
=4 =T & e i Aidtedd & 0 It g A ai=E, 936w, a9 #Y J9dry 9 add §aed
FT Teaeaar & AN FeaT T qUq F1 ToT HM, e Fefafa afemrT arffe g ST w37
qi=ra AT qATEHIT T Uicw F e o T8l g oraia

(1) er&t fashre wemer

(2) arfior e W

(3) THTIA TH TATH HATAT

(4) F =TT

(5) FT TgUT A= A

(6) T =T TFUIT AT TS/ RF=0r AT, TR T T

(7) T o7 AL o ergdt AT e, s g

(8) &1 TTST HTAHTII  UTHIV AT ForsTT, FATIHT FTT

(9) T gLy FATIT AT, FHTUHRA BT

(10) & STARTUET (HEH) gL, T HH FIT

(11) THTEETETes, Hramars

(12) =1 foro faero=

2. TH HeR T AT FHIT 6 9% 39 A0 F AT F7 Al FA AL [ GArwT w6 &0
U a9 § FH q FF TF I¢ gRIT| TG0, a9 37T Fearg TRads §3rea & f@Serwsi i1, afs sraeas 2y,
TSI T FRIT| AT 7 T i a9 H ATRL0T [T ST

6. gt R W & wdeq.- (1) =<t T SATer T AR T /9 TS S5 F Tl %
a1y ReAtarfed & o a6 F3TT, -

(F) BT AUTE TIYUF AT Fl GTEA & forw =2t a7 e [ g o 7o ot O
HATAT ST AT SATHFHO FIT aeq Tid 219 Tferee Farerd qrars=ref  Aarad &7 a9 § &9 § 570 UH

T SATATET TAAATRT HAT AT HTHE ITTT FHIA T qATE &,

@) == At & At & e ° gy = F Fiae qorerfar F ary v § 59 qutore e
o ey A quT T S AT, e stata sterse & e i i oft g

(M Trd S s feres yege I S Tedr ot Feaar Aifd U serid 3 gy F gy { T
T i 7o 1 FA FTA H TSI AT T ST ST FT ARG FAT 3T Irg, TR T,

(F) T AU A HFEL H AT S AFHH HT T A1 97 ToAl T 2 Ferat &~
TAAT FT THL F7AT;

() T ey S sr=r qureriRat s wfereror 39T SfT IRt erar Awir e AT; W7
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(&)  FET ST ST AR BN GHE FATT 6 (o0 ST AT Tae{ I TTA1, T T &1 AT T T
Tl T T et anraelt RETa T TR b T&T9 FHeT,

7. A AT, T SR S AT F Feded.- (1) Sava fernr aefra frafater & areay &, -

(F) T FFRE % ITAT AHE | Fgraar IqAsd HIUT, 37

(@) A 3 o ge T T ety T 5 SaE FuRA g 3 W 4 I 6 H 7 IA F
SATATT | TTETAE IATHT 6 AT FHFIEE 5 7 AT FT Haee geArea g

8. FY AT, ARG TR F TdT - F1T HATAT THAT T F ATEIH .-

(F)  Furee F fafawto ug e forg v A= sraer it a=hemas T8 F:39;

(@)  FU G 9T FAEE F ITIR T TEET 39T,
(

M) AT TIEERTRAT T ST ATIET USHEET 51T Scariad uree &t qorar = & o saRmeners
AT I,

()  FHEE T IOET A0 TE ST F G T FAE F START Fd 0T HAE 6l qoaqT | TEE s
IATHI 6 ITART & AIT 6 (T FHT ARTEeF g ST Fam)

9. e =T F .- foe Ao e O % AreH | - (F) S SUiorse 97 et s forse
H FS 93T T ATl HHAT H AR (e o TorT SR AT 7917 [Feiia Fa,

(@) TH AT | 3T (92 il GIE I [Saeor Al g1 Soil 431 & (o0 SA=ar aarus|

10. A7 iR THEHRT SeIt ST FATET F Tdeq.- T SfT TATHONT FHSAT #q HATAT THAT T 5
AT 7 -

(F)  ATIASE H FAT T&T FLA aTel AT 6 (o0 ATHTAAT GoId ol LTSS FTU; T

(@) TH ATTACE F FoAT G&T Hded AT HAAT 6 (0 AT GieqSr AT T TETT HIT

1. TSAT AR 89 OSF &1 8§ g4 A & s af~e & wdey.-

(1) T a1 99 T &7 | gt=g, asF agdt Twe o =R geme F s ar Feers o
AT T o a9 & ATeaw & Meiered e 3

(F) A FIEEF GEAG AT TG K A H FA(ACE FAT A1 6 T 93T, T qgradr g i
qUTE TE1 digd TOETRAT F AL § T[T IT 9 T 47 % o0 57 AT i 36 AfAse JawT
O AT FEAT S 24 It it sferEET f ae § uw v it sty F fiaw agdt G gere @ r
TCE ST AT Farere S ¥ T ey F=aaT Hid & J9eT g,

(@) TF AT TG 6 G H T A ST T T Fd THT AT | ST AT AT T
AR T AT FTA TAT T AT 3T S ATIAE Tl T § AT ST 3 TG0 T S

At F AT FT FAFd FA & T 39 eaieree F A= "eewt F i § FHY, ST,

THHH, TEAT ST ATHATH STANT 9T T &I,

() T AT ST O # T AAT ATAL U AATACE FULHATSA AT TA=HT SR 6 AR TTATF
HeFeT BT SATTLACE T FH Fied § AT TS HGeA 01 ATHHT HT TR AT ST T SATFACE e Torredt §
ATATE FAT ATAT AT STATTATIE FATATE FAZFHATAT o THIF0r & a2 7 foaega Antaet® Agiq sy
T,

(=) T ErTe Tt gy =9 Rt o I & frareaae wy giRfeua we;

21



10 THE GAZETTE OF ;11]116 EXTRAORDINARY [PART II—SEC. 3(ii)]

() T F gl FroEr fowmT wr ag gRtea wwa % o A 397 & 359 g i grewe S |
AT TEHERTU FrAeT AT A2 F TFH THE & (o107 &1 Fogdl YA & T8 &, 1T AT §9 757 &3
H T T T HIEET A § 3] ATTACE THERLU 7 e g erfud 2 & & a&egm €;
(@ 219 st & forw yeewr s e gt i w3 % forg v aw F siaw vy A &
FTEY ITIFT W AT TgATT T sreed AT FIAT ¥ Ire AT U =T T qfufaay a7 v vg
TTH ATSTAT TS AT & ATeAT | /AL 0 AT ST (R STANT ol TISIAT) H LTI FHAT;

(@) ST ST T AT % gl TS AW i 7 gt s & o e A & 200 7 e
AT AT A7 5,000 7 Hie & ATeeF &=he 6 A€ areAl T SIS AT ATIOITST, HIEATIF AT o -
e ahEe % fore s aremT # 319 sraforee & qereEr, W, e ywewer F o uw et
oy fafeed T smar g;

() T3 St S, S §9aT, SRRE 9 & (GRhl ol =T a7 & ie F Fo &aahd Hl
FH H FH 5 TAerd Wi AT 9 TR AT TA=600T e  forw srefarg +3;

(F) AW ARAETEY Smeme 97 et giear & 50 . |/, (3w srfge) it @ F st o arer orgd i
TR % THg % ATAT 5T CATEAHT JIHALT Al ST FT GHL 9T 31T UH TATEART IHEHL 6
oo T T HATI=T FEAT;

() TF AT(ATE F THGT § AZLT ST FHAT F a7ar AR AT &q 92 AT F TR T
TIEET AT THHHLIT shl SHTEIT HLAT,

(@) T 95U RFA A F A ey Fa 5 2 qiafed 7 afege F S vt TEHERr Y [aee
ATl % 1T T ST AT =T FHeAT; 377

(3) AT FAT ATAT 3T AATACE o SATATAT 6 TSHL0T 6 el § Teh ATSAT [E FLAT |
12. Far ARz a1 SEr e 91 SUgHR F wwied.- 797 ot ST afrge a7 S@r Fase an
ST,

F) = At & srfigEaT f v § uE aw F fiaw s agdt fEm By athe F P
e F A orer § =g et &0 319 storss Teeheor aoT Haer gieereit S @ Fw % &y

9 11 % @< () F A8 STIFT G4 I TgaTT TFT e Hl THT JATUT,

(@) AT F JIAFRI, THERLU, STA ¥ FHUe 92 U [GHTEr § &7 9 &7 o« 99 § UF 9%
AT AT o ST T QAT T S Raers a1 TRreaTiersT Tomed & e a1 w2 At
F fRers e Trog oY faeme 3w afe & |1 aerwel wh SUATIeH® ST AT |

13. TS99 TS 8 § YT 99 AT AT e e F s g F wdew.- (1) ST & F
oo S == =t F erefi o € i 3er erfeee o ® €, o ST W O & § I 9= Ar agit
o foramr 3 sy w1t 3 wded agt g ST e AT H T & H agdt A F v aEa w2

14. Fg YUY AT NS & Feded.- Fea g Tgu HIAT arE -
(F) = Wl F FAEET & O ST TG HEA et $fiT wguer s qtadt & a9y a6y
T ST T et g fafed aeat 1 o F3;

(@) =T S eraterse yEEwer o e vt i area e, i@t g, ety Rt F
fore v Rt wam;
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(M) 3 qfrse TEHERTT giAETe A1 3=t SreniEat # oo fAfga watawefrr aret siv aferaet w
AT AT S ST HHT T SAUTET BT, ST AT HLAT;

(=) 3 eraferee ST gieree A1 IT= Sttt & o fAfea watawefr st % wrateaas w7y aw
HF0 F 7 UFH 918 5T Igu0r F{a=r set/sguer s afafagt & qreaw & q@iEaarn o7 396 g
A e ohT U ATHET FT HHAT FLAT,

(3.) 3T ATTACE F THERIW, TAAHI A ITATL o (0 FHAT T ATATERT 6 TANT 9T 75T TG00 ==
FIST AT TGO (=07 AATAAT F T=qral F7 [add FA7 2 B /g % e 394 (o0 [Heqrad 71,
IS ATAEE fAfga we;

(@) T M g 3 It F wiead T F s T50 [EEr aret ar yguer e qmtaat ©
HTEAT F HIA €T FLAT,

(B) TTT TGUO FHA AT ST AHAAT | qTeq AT 6 SR 92 39 FIAT % FAieaqq 92 ariueh (e
FATE FXAT AT IH TATAL, AT 3T AT TRAAT FHATAT T TEIT FLAT AT T A1E A0 arferawme o §
T 7T ST,

()  WiAfed 5 29 | SAfeF 31 T FT TT&T FIT aral Egrai & [@arHe el & o7 Ao
TEERLO Y e giaemst it aredr @At 7 Gy A, arisas ar BREr o g geEt
TR T TTaE e F% aTel T A 1 F9T0 TG 6 o7 qRTeels Hgidi fil THR1ioa FeAT;

(@) == FAIE & G w7 ST w3 o 3 sraforse % ergdt vt e 'my e %
T THERT ST M9 & Taia<ui i Tgq@l I 99d-H8T 9 ARa9 (#aid THTed HedT; A

() AT F FASATT TAAT T TSFT T T ST &1 ol ANGLT T&TF FHLAT |

15.  wTE e, sk SFRoET WRE T G=Eal a9 98 GE § wded A Saarad.- (1)
AT HaT 3T 99T -

(F) =T AT ST IO T SATEEAT 6l G H Bg AT 6 HIAL 3 AqICE THGT TL 7 AT 31T
TOAITA 3 SATHATL B AATAYE TG ATSTAT AL FLAT T IEHT T T T9F LA AT HH T[T TATHA FIT
TS qLHTT T HH T AT FIT TTEFT SATHHLOT & I SATHISd FT,

(@) Ao FIEqat TAT AATATE TETEC!, AT, TEINTA Y AT I AETEHIT TE qigd a9t =22 &
TIFRT BT ATACE FT F-ETE 6 HUGIT ol AGeAT FHIAT| I HiSAl FaAdl, I AT(OMToEAH TEE, AL,
ATEATE T THERT TeTs F Faferse T SUger Jaor g1¢ AT et ste srtorfRa s o s =rehar &;

(1) =T A ATAT/AATTATI ATTATE TAGHAT o TIISAT T AT TG FLA it TOTAT ST F2AT
3IY GTE-ZTE ST SITOree 69 3 digd 319 Tferee & Yaerd § T ARIEry it gHe a9 & g ==
TSR A ATAT ST ATTAE FUZUHATA o T[0T o (T Ueh TOTAT AT e AT,

() I FEAAT FHE Tl GHL T, TS T ITASH FIAT S AGIT FL-5T L AT HIE
T AlGd 18 ATATE TAET H THIHLT HT AR a7,

(3.) =7 =Wl Y ATEGAAT AT TG § TF 99 6 Ha T HAA0 % TS FHl GATEE Fd gU ST reai
FATAT 3 HHT T HIATAIT GATLAd AT,
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(&) IoFvEFT F, ST qET a9t S0, q99g-a97 97 @A ET w5 o v v i stsewr F wreaw ¥
BT ATTACE ITTIRATA T I T TG FHIAT,

(®) TfATE IeqThaten &l [A=er 3T T F2T Fehe T HATT T2aT FRIS, ITT Ai¥ Sraat, T TGTAT 5 1,
22T e, Fell o fereh, YU S AT HEw o qrasiae S, arel afose fEmi wAa I ar fe § T
Heh AT IAHT (AU T L TIAT =T WIAT % e @R T T ATATE FT SAATACE HT AAT-3TAT e AT
o T T ST 1 T (T ST ATTEd ST FA ATl AT ITAFa Sai9ree HIghal i €17
3;

(ST) v ATHRET Fers we F o wateq T % A areRiy agEt gieer 3 wMer W ey
AT FEAT AT SRTI=TE AT AT STaferse g aTer ST afase §Ug FHed aTo oTqirse #§ &

TAAHUNT AR T SIeRT T 6 T ITATET o &d & AT AT F9= T qrarsi § F0rT, Wi, o,
offerT, FAET AT STH o T TT0 qA=HoN ST T TG FIA & (o70 AAIACE FAT ATAT AT [T

T AT AR ITAsY FLAT; S ARy sraferees & swemor & forw sy g v & gfag g, St @ = &
Sforse F AT 6 forw whs T & qiad g e ot sraforse & seTer % forw ey 4 7 qiwa g,

(F) o TRETERT AATIeE F T STaforse [Heraor gl T TTIAT FIAT 3T A9 Jeqeshatal &l (AT
ZAT o5 =] aiEweHT srafereet feraor aREFwens sraferee e i § 39+ qefera Ave & foro ==
F T | UHT AT hT STIAT TRET 0T IT AR § 7 & F Al STUIAT o TF g ol ST S19 A riies

SRS AT IHh AT o foIT g7 ST 37 39 el # 7] TREwena srafarse yrea 2 % 997 Afag=a grm;
(3T) afvEFena srafarse e gfeer T =ve afiEwens sfire 1 qrierg werw o aiaeT gt
FAT AT ST 7 TG00 F4==7or FrE/rguor ooy srfafa g e e s

(2) Tt 3 TETS FHATAT T (Haer 37 FoF Tt 6 T T SUEia U el H T FAATE FAT Ivg AT T
WETIO ¥ Y T (AT gy i sraforse sRrgshd a1 (i S eheor it |/i;

(%) SAterse FA ATAT ST ATTATE HUGHATH T I FTTATE Farer T Freqor 3T,

() fFe-gfafeas smee a% st | AfesEt, wAl, FAl, qiH, T AT 3fT TSt FTS F AIree §Ug
FIAT ST Fqreega? i gRtaa #3 F o aem & ST 2= 9% 37 SRt F -1 Shesisd
FTES ToATe AT S FHITor weie it TTaET 1 T o T,

(%) STHEEAT & ", AT hararg sfi e fRafa 9w A7 #7a gu 39T an afeus faaar an
ToATg H T JTC qhi, HI, TOrT 3 IT-Terdt it J6TS & STqfrte T g2 €9 F §Ig FAT,

(1) HEF AT AHIE F TS ST gl AT & [HHTAT T2 TG I TS0 ATHAT | 37 ATTACE AT H&T FAL FLed
F forg afvags atea giegmsaT saagrd 9ot 8, JETE 7 § WS #:3d & forw srsgriaa ror seeor i
ST FATI TH THE §IF 0 T AU FT U A7 e =g [ grr 7o Heita q e
e 9% AT ST,

(T) TRTATAY, JATHT 37T TR F ATTASE HT TAF T TAG FIAT 3T ST TF THT BT ST THEHT TThi
ST ST | AT,

() ToF T M0 S AEwi Aqieres w7 aagd THerd agrs S6 H9ee Wie, Jq wafaar
T AT VT A LT T FIATI VH AT F T I TSR il SATAHATAT & AT AT,

24



[9rT II—-8ve 3(ii) ] IRA 1 Tquq gﬂww 13

(3) FAEAT THERII FEGT AT AAAT AT Graremar a1 fBdod $Seor et #1797 Aesoia
AT FT TRAGT HAT,

(21) TwTor 3w fareawr sratorse 1 qeg" TwT-gwg 9T et Futr oiw fFreaw sraforse syeaee Fam,
2016 % ITSET  ATHATL HLAT,

()  I9ETE HEET & AE-TT9 g 6 A= {7 Ty Terh RATadt & SAqar & AT aHarT
T HY HANET, AR ICTaH, ATTeree & faehfad THeheor § THardi Hl siqatad HedT,;

(@ & Fut & far TEEAE gre F SUEET A AEg ® F qHT AT e e A g
ST T IATHI, FAT H FHIIES FT AN FHIAT AT ST Tl THT BT SHeb ATHHTILAT 6 STef I o7 ST
T AT THT FTAT AATTAT S AT TAAHT &5 ZIT 6l S ATAT AT TgAl il TIceTge ITAse HTT
ST 9l &,

(F)  STEFT AR S siava Mg st ot €, 71 stfiga F2d gu #i F9a-9897 7%
gy fommE waeT T qeE-auy W Sy Anedft fErat sfiw w0 vguer e i g S
Taonfeiaert =1 9Te F¥d gu 319 atoree & At stamat & 3t=a ST & forg s 71 st &9 % agantt
7 TRHET SATHFTOT 6 HIEAH 8 S19 AT THER ATl 3T Ffea dAaa=ar a1, T i
AL AT THL TAET TRAGT AN AT TATELINT AT HT IATH FA o6 (10 (e qhd. THERTIT i
SATEHT=AT 3T 59

(F) SE-HEEE, gew Staw Fre, i Fie, AARiea® Sreead 7 5 AeEng-
Sforsat o St FRadiareor & forw #rg erer agf=ra s,

(@) wraterse % agaefier 9 % forw sEfore sifaa Suw afza smforse & st wihrard ar smforse
ATETTee T vt AT #ide At v fie w=ih % = § gt

@ = et % adie AR Of & seor srafaret F Faer F oo sl % sEme wmesaE
TAAT 3T AR STaE=AT 7 AT, =TT 37T STeeror w7 a7 et st srfsrepaor & wreas & 7T,

(W) ATTF Ffe § gt ferer & AT-87 319 ATIATE Teerd HAT3Ar 6 TATAT S AL % g et &t
TTeT IUSY FIAT 3T Ag AT Fear o v e 3 a3t st + forg et 2 sraforse yaeae
ToT =7 AT & e = Fw F oo arerht Foat & o araeas (e v s of e F
TLATA AT ArE e 6l AT,

(@) TET-1 F srqferse gEeneor, ove a1 fAearer giaer st w21 % oo i e #9 F on
e AT o saea Rty T yguer A= a3 sguer A afate & e 9w e
Tfea wiatew 5 Hifesw == & srfere srafarse g,

() TTERTE AT ATEAT=ar F9Td g & FF T FF q1S & Td TR 6 TATH0 & (T Aead HLAT,
(TF) Sawadt au % 30 FTUAT AT IHh TA AIFT AT (HI0F, TLATICRT TTHA HI AT ATTEFA SATAFRTLT ol
TET-4 H ATTUF FATE T AT Toqa HeAT,

(@) ars RO g a¥ % 31 7 a9 agdl fFww o F v |fEe ar am d=mrEe av gt
T e sfiw "atera s ST fA==rr & 3 sguor sy et w1 §sit S,

(M) =TT ForeeR stasta "feaT Tt she wdaerent ot 8, # Io fahy 1w eraforse 3 gre-ge & |@9gor &
o s e ar e giaem w1 gt e Gotas afiage & S afmtEa st & g g §
TtoreroT;

(@) Tg FEAPAT FAT & THGEGT FT TATAE ATFTd GLAT ITHRAU AT A4l, Tareq She, g &
FTEA, FCATAL, AT S 3T 9T6F 319 T9feree & Tgead § o9 a9ft Tt T IUese F0 i Frdaa
FTT ST START giie=a o s,

(FT.) TRt T STSTET HIETSEr AT ATehe HIETAT Sl AT ST % ATHIET 8§ 9 G109 Hed ol o
TISET § T 0 T SITCe o FAZUT, TAFHLOT AT ST o (ol SAATICE FU g EATIUT THAT ST
GARIEERERIE I

25



14 THE GAZETTE OF ;11210 EXTRAORDINARY [PART II—SEC. 3(ii)]

(TF)  FET FATT AT T A RAAT F ITAET T SATATAT F7A | SAAFRA Tgel ATl SAHAT & (77 I &
AT e F foro sufafd samr o amaee BT w2 qur a9 7 sutafast F sqaw v uw gt
AT R i orfaraat St steenTfRat a7 v R #r s w3, s

(T AT, T ST F= AT F AT | AR ANTERAT HT oI FAT oY At & dJeg |
AFITeE ITq= A ATAT Hl AR 3T,

i. FALT T HATT,

i FH FITLACE IAA FAT,

il e AT T ST FHT A ZTIT;

iv. st 7 Sa AetweiE, S Aefmoi (=T T o 5g99R7), T
T S Bl TREFHT TS & TG H Hq T TR,

V. T FAIET, FTHA FAMEET, FTANE ICATET AT FHATT FTLT FHAMEA/ATANE I HT
LT HeT,

Vi. STANT EU THATE AT(ACE Hl F(€ FTTHAT FRT 39ed FAT TT G134l AT ST HawrT

T AR SULFT qUed ATl AT § AT SiY 36 2 59 Mmoo daforee & o
7 U fesat § ST,

Vii. ST 9T TAERT AT AT AAT-TT (Al H ST HIAT,

viii.  STTereE FAT ATAT, AATATE FUTEHT, T FARTHRATAT AT ATTAE FHIZOT ATTHIUT Tl TIFHA
TS IO, 3T

iX. AT T e ATAT T AT (AR T AT Hw1T T ISR et o1=r =3 Tk r
T Aqf9ree Teree & for ATiees ST e qT THTE T G20 FHAT|

(TS)  FEATEEAFT T T EATIAT AT G= % [0 7w 23 H gerfafafdse gaa €167 % q9red g9 %
oA TS sTafrse & Wwr Tt HT TAT AT U FIAT 97 (647 ST;

(THA)  ATFATE THERIOT AT | Faet ATITSAT, T-[AARITART, TS e 20, T-ggaefier s
AT-FioaT TAFASE ST T THERT0T ATIACET AT AATACE T 5F FATETFL I T T ST a7 6 ATATT &
ST 3T FATEgahT 0T ST 1T AT 1§ af T AT 7 A a7 S| a9, sardreet
TATHAT [A=H0 AT [AYART 60 S F TATE 60 S AMRT qTh A7 S T T ATIAE AT 6
SUTErT A& =l T BT 9o,

(F) AT A Gl AAGT TIAT TAT A=A TATAT AAST TIAT o6 AT-GAT TAT SF-ITATL 0l TATAAT
& ToIT ST= 3T f9recior F3AT T el Fel Aaed gl Sl & Ja-@ad AT Tq-3TAT g AqeTFH FATS
FEAT,

(F2)  AAAT TIA o AT-GAT AT AF-3TATE il FATSAAT 7 i it rfa & gaia=or v g areft aafa v
el o ForT =& 9or Ter SO ATl F ST AT © 7 F segriad STusT|

16. T IO RAEEer a1 71 wguer e 9@ F wdew.- (1) T wgwer e € ar gguer
Fer=ror =rfate g -

(F)  AuAr-eraT srfaeTiar ® T (Rt F Aareaw F oo ® =9 At # gads R S qur
Tefara FRTeaTierRT e Ao a1 T ergil A AT F yarh a~e F fee s g ad a ww q
F &7 1T 27 AT F e i aefier i ST

26



[T I-@ve 3(ii) ] IR T 452 ‘laww 15

(@)  trse JEERTr s AEaTeer eaet # T o | ST AT |1 % e e Attt watatr
HTAHT T AL FEAT TAT 9T FT ITAT FAT;

(M Errr T AT e e g Siied R e Ao & www 1 H s g ®
AT TEATE T TLEAT FHTAT S UHT T FHIAT ST ITq THAT A1,

G L D R 7 n 1 o T S e s M 1 5 0 1 e e o o e e e e e e
ATHHLOT ST TS AT TAahE [, X 7 9/ AreWT f@aamr, 5@ Jisar affa a1 ggeis e
T i st gatera sfSereo & o=l &y eame ® T ST $ie see o e, ate v 2t a9 o
T ToATE T a9 foar s,

()  Earei e ar R gierT s=rasd a1 s arteeTer g arieehd T s st R O 2
# a5 fam & ety F fiae afee S FAr SEH gereEeds o= adt dfed aqgAr 1 3w 2 §
Tofaffaee e ATTET ST TEtaw A i 2

=) E e f Eteererar agafaat i =T & arr aasrfes g,

(@) Ffe T TFEERTOT AT T Y=o i # T=ra_ AR oat & SqHe A | AT @Al §
T TT5F TGO =T 1€ 5T G2 (F) F ereftT S 3o wrtee e v [Metfaa 7t w7 B S e,

i AT, T e A e # g {3 e ve it Feta a1 = 92 G
STUATT; 3
()  TATHIO F forT smaae T SIieq 9, T SAAE HI [OTHIIT & ST 9T TLAT F o T4 AT 39
AT % AN TEd gu T qiaem & y=rad | [t & g6 3wael, Wi, agAfd a1 9=qiawor SArTied §
fafAtace wreet a7 ot 1 o1 FT 2T &, ST T qut o6 o7 STTEenTe T T8 307 e,
(2) TS YU FIAFT TS AT TgUT AIA FETT SeEE A A HT AL ATEL @ F T9Aq
3 forfaa & 10Tt &1 S@ag F3 & T9ATq TAHTL Aqacd i T TS0 i F TH1L HT T
(3) T WrEAfHAT F " ®, et Fumteafq, Fed aguer R arE, T aguer [ e ar
s e S afa T #1E v BT T8 fHar @ g, 7w Gfafase w5 & o Fesi sguor =
T & et w9 |
(4)  TfRata, v wgur [ a1 A yguer s a6ty e w8 st awsr st g o §
q HH TF a1, AATATARA AT ATIHAT ATAHT T TATATHRT ITATT TR 47 qrigshe # e
AT 3T = AT Tefie ST eAT-1 37 g=1-2 # fafAfdee 71t F7 e Jidies Ha |
(5) =T yguer A A Ar ygwer R atafy aREweny smforee veror giggmeat § sraforse
T BT TH o] TREFEHT ATIACE F FIErd T i HEaror & forg s Mt v fHaer
Gl
(6) =T wguOr HIF TS AT TFUO RAAT AT FRT ATIATE F AT T THAAA Al fAatad
ST
17. RUeFarg SART a9T @reasT AafFT i eu & RAfFwafarst ar sie et F wdew.- (1)
e T et S fem, w5, wrRad TN ot F el fRtar JT vE SearEt i e § v arer
e TATHT rfrse Taee TorTett i =T & for e fRerrat 1 sraesss et agradr Sy Frus|
(2) I SF-FEEmofiT TSR aTt § o Soaral # e a7 e wE arer U a6t aie sy
I ICATE o6 0T IAT g0 T TS ST T AT T T o (o0 TOITAT 6T SHAEAT Fi |
(3)  TATEET AU U7 T F fAfAwatareat ar sie ety v fAaem SRt g auw Soaet o
Tt TR AR % TIRT T THTSTT FTGGT AU AT 99 TTESAHT ITTRT o dohe & J12 Tl
AT AT ST [FEqor 3 o0 U 9139 A7 T9¥ IUes FHTu|

(4)  ua At ARt aie erfaat a1 feem FaRE R o scamet w @ aued d 39 e
FOA o G H TN 0l SATAHRIL &F SO

27



16 THE GAZETTE OF ;1122 EXTRAORDINARY [PART II—SEC. 3(ii)]

18.  Fu =L uT ¥ A7 . ¥ siew safRuw N et iR A safire srarfa =it @3=
¥F Feq.- ST FT TAN FHd qTAT AT S 919 qemiiad F=er sqead Lo g4 7 ar GhAt F fiaw
sraterd aeft SR THTeat 3| WohTe SeaeT FaeT Sqode SUF GINT STaT S8 o70eqT & %7 ° &7 5 yidqerd
T yiaeamas #3a % forw == Rt f sterEmT it e & g 7 F Fiae sgaer #3

19. 319 YA THEIT AR ME hagr F et & Prg amde.- (1) W F9qeem w19 sEed
FrTT 319 STToree THERT ST o Tl it ST & o7 ITFT 0 ITee FI ST TS T80T
AT HH ST S TLATEA F TH T 7 Aterg=a w7 % forw scawardt g

(2)  FEET FT T=TAF THI-HET W I GGG H Feald TGO HIAT ATE FIRT AT Tt ariaeft
At & el fowm #omeT g A 0 U S et yaue qadt A % STE g w7
TESIT= FHYT ST TEahT SATIHAT FT

(3)  Hf=em F waTerd g TS Wgur R i Ar wguer FEEer afufa & sraead aHE g B
ST

(4) T I A A€ Ar yguer s afAia ger 39 i yHEnIr Si7 ove qiaemst &
TRTAT o TITILOT GTAHT ol AT T SATTI

(5)  HMEET F TATAF FT IR A qHI-HHT T heax 1T TG00 =07 91 g7 9er aniaeli Frgiar
AT HHT-HHT UL T Fahre AT g0 THRid AT 318 A(AE Jaed Hdl AqreT 6 Aqa 36
SIS STEERTOT ST oTTer qIaeTsll & AT & (2 T dqFa TaATe 6 il

(6) BT AATATE THERIW ST AT AT F TATAF T ST TGN =07 Fre/aguer fAg=rr gty
ST T WIS &1 T a9 30 e T T&T 3 | AU He T qq Hem|

20. gEd &A1 § 39 AqfAte gagT F AFGE A Hit T AT HIATEAT- TAT &5 H T
STTErRont & Faed o7 a7iae Awatetea sfafiea @<t  afga A= 15 7 sfeafea % aam g

(F)  T9d I T T F HIAHT & TAAT G| THERLT €T H Faferee qaferse e Hiear srafarse
FT FAG A % (oI U ITYFT Fehead STaea1e % U el #1 €7a oA SITuaT| SEresasiy 3
T TITIAT T2 o TorT 25 Fhefretes & fia TgIet & = qaa 7 &= § TR GiH FT Tga19 0 AT
ST T | SAATACE SATATE FHT IS TH FFTEART 0T T T2 03T ST

(@)  THr Y Iuersy 7 g a7 At g9 7 AR siw sratorse sraforse 3 forw el wemesasnT wur we
TTHOT 7 3 TATE T STUaT|

(M  EIEE T SUtATE SHTuAT ST ARG T Terdlt § Ao Fhd & TG Fed a°T Thehi ol
Trert & AT 9T AT | A= 7 Hahel FohelT STafrse STE FETSA, T il Srdel, 97 sl Jrad, qIFe (S & &,
22T U, A il AT T HRIST ATACE F T T THT THeh SFAT T2 T [ 517 T T F2a1
H e o fAder 34Tl

(F) T FEE g, IEdT ST R GH FA qTer Gt 9hewt Hw Ittt & 1| 3|t
Y F IS A F qoror {4y F Ar-Arer greet aAr Afafy et Tearty F "reasw q, 7t F 557 § Wi
T FIAT 9T ITLFA [ASATIT 1€ AR, SATEAT FHT|

(8) ©ITT e 39 qidte YaU qAT0 GagAid a9 R TG FI I Thed F 3 ST THAT
SR T TRT |

(@ Y guEgeed & AR e T safore ywewwor giaems £ woraEr F o g9t  w
IUFT TIA T TZATT ST e FT| T [Aewrar grer vt gieemo worfua 6 o aadir s =
ATFATH ITANT F2A 6 o7 HET JTTT TOTAT T SATATAT ST HEHAT

21. Fafre ¥ Iot yEEHr % g weEe - (1) 1500 & Arer/frar. am sfess & Shenfift /19 T el
T TR AL T F207 ©AT # FEqrd qgl AT STUaT ST AT START T a7 Fad edeT S8

28



[9rT II—-8ve 3(ii) ] IRA 1 423@% 17

AFAT o ATETH T IT AT Feq SeF JATT FA & (77 hIe T2iw & FT H T T So11 A1 IATET HA 6
form 2t o s
(2) oA FAI R rafereat 7 ITART Hide a1 a7 fEe w91 #§ gg-srwenr & forw fFHar smom

(3)  TATHF TH&T AT AT FT TATAT AT I FIT ATHAIGE ATHHIIT ST q1= 2 Tidfad o AeH
TEEHLOT STHAT ATSAT AT o SIS F FST HIF AT TATIAT FAT AT gl o TR, w57 swguer =+
e AT JFUOT =07 AT T AR F oy T=7-1 | e Toqd w0l

(4) SRS § S GrAET B AT T 6 (0 UH AEEAT D0 I 9T T g0 A i ar
TN FHF=707 AT SHHT TEEA FIAT T A1 TaA7 % 33T AqATT T&TT HT

22. g it guE-dT - =7 el % SR & O amaeas seEEar gt s
TRt oY s wafara wTfareRTon gTer weger qur =7 47 [t sfsrent g Retafeg Ry au-

=T § giora it st
w9, [ERIEE IR Rt &
afggmsr Hf
Il & 9qud-
T
(1) STE AT TEERTT FIAGT T T FA % o7 ST 210 AT | 4 ok
TEAT AT

(2) 0.5 3Is SEEAT F i F T [FFat & 79T IugEd qaqg F | 1 a9
foro amaT = waTeeTsT weor giaer # wrrfa = % oo s
0.5 F3rs AT aAfdek i SEEar arar a9t T ardn g
AT &= T 9307 #0 Graerslt a7 THa 707 qraema o
TITIAT T & [o10 ITIFT EIAT il TgAT|

(3) SE AT THERLT HAYT T FEAFL A0 BT HAATH F | 9 ok
T ST St 1 AT

4) S Aol =600 T, T8 AT, T A1, 73 | 2 99

TEFeAT qAT [AowRT 219 Uil 7 #d 9% TAFELT F o
A F T Srafore IeaeAshaTsil T aTeT AT |

(5) TIFFd ATAT T8 H UHA Fh {7 THEROT AT AU | 9 of
Fraeelt 7 Taed Ar=ared areal § qsd HeAT|

(6) gfeATor T fFeEe quiAEr A OS-AAT WSO, HURT S | 9 o

Tfaga getea FT

(7) 100000 & afer seeear ater gt e [EEr grr 39 | 2 99
TS TR0 et it TATIAT FHEAT)

(8) 100000 & &9 SFHEAT a1 T AT e 79 g 39 | 3 99
AT THERTIT FlAGTA Hl TATIAT HLAT|

(9) T FIEl F AT TAT AT THER GG # FAT UH | 3 of
Faforse qforeat F Aqrg-ATy Fenfea Aoy sforee F Fae= F

29



18 THE GAZETTE OF ;112,4 EXTRAORDINARY [PART II—SEC. 3(ii)]

oo 0.5 & a1 3|9 aAferes it Seear aror a6t s [t
T A7  foro gieafera a7 waher 9o 7 Tomaem

(10) | == it % erefier srestTar srafore 3 fve % o 0.5 0= %7 | 3

F i Ty T AT i SeEEET R g At erd AT
S0 ST T T ETIAT

(11) T AT THCTFT HET TIAT HT ST ITATE FHIAT AT Ieg, SHAT| 599

23. ST WOT GATEHIR R~ (1) HSTerd TsF AEhTe A7 69 T &7 TATHA F T [Hmrai 7 T0F

AT AT = el A7 afegE=ar # aRE § g 99§ €AY Uh AT ST AT AT H T5T
T o Aot daeT ot giv-

EX R 9T e
(1) (2) 3)

1. 5T & gt T /e e A F | ey, w3
GIEE)

2 ST TEHE & T AT T &@FE @90 | ey, g2
Tk T & e Uit 1 s wiatater

3. TS LT o TToTed [T T U gfafafer T, I

4. AT, A ST AT T HATAT, AT TR | ey, 2
T U TiatATer

5. gLt TashTe |, AT ALY 1 U STieier qEET, T

6. TTHTOT T T, ATeq AT 7 U =i qEeT, Iad

7. FET ST A A AT O At T, T

8. T Yy A S AT wgwer HEEer afata w5 | geer, 1w
T Tiatarer

9. AT SRR S a1 T TR T | gy, gy
T U Trarre

10. TS T {A TR IS LER

1. LRIEIR AR EIRIE R AR e RA RV IR I I e

12. STRTUTAT AT/ Ag 4T FHETAT o &1 T a3

13. AAfrcE AT ATAT/STATATE [AAFIRAT AT 3 | T8
AT TaHA F U F:H FA A e W
TR s AT e TrEmd F1 uE gt




[9rT II—-8ve 3(ii) ] IRA 1 14"251'91%41@1 19

14. T[T AT Frs 1T &L IT IURTE AT FIAHET e arer | 9577
IREAR IR I RIDIE]

15. AT TAFHT IR AT TH A1 R

16. GRCERRERLE qa T

17. ST AR F e A9, FU FEnT &Y 9w | 9w
e =81 T ww wiatater

(2) = =W F Trareaee 7 "etaq asft i, 39 qutory yeg qeeft T F T a°T wrEia o
T e Y = AT F @ o aqia e % o e Sar e o e ae
HqATE 3 o o0 TT Fq0T AATRH T TAT Fg A1 | FH & FF TF 55 Rl

(3)  wHtar e it wfdat sraeas FEATE ¥ 5T Ygur fREEr S s R atafy A snifva
ST

24. afiF .- (1) Fiaem = y=rers g w0 a9 30 7% @ 41 299 93 w2 [ § ey e =@
arfe Fare yweqa i STosf

(2)  FThE T FEE =T IV OH ST arus [ T a0 I e 9r aguw gt s

T AT T A7 7/ ST &7 % gy o A F wart e ar agrferfes e i gorm § w9 artersr
T % A9 7 FRATiernT ArEE F A AT ST F oeF gl eIy A F Amwe § sy %

T T AT SATIFRET 7 T3F a9 & 30 S AT IHE Tg STud HT |

(38)  FaTRufd, YI® ST WEUW FIE0r A€ A7 wguer I g, =W FEEt F Gerase oiw
ATUTAT T T AT ST T 97 it T Fars fi gafeg arus RAe w7 Vo # 33 w0l o7
T a9 % 31 JATS T Fatd TUT FHF=07 91 37 gt o wareray &ir woqa i |

(4) = YEuT AT A€, I H T FWEE g 39 FEEt F A 6 Raia 9 uE a6
Tt fare ST Y STt S ergdy AT #Erer T siT qotawer, A Y Serary IR HAeT i AT
fererfRert & |rer Jew a9 31 e | Uger s9fua i S

(5)  TATAE, A 3T AT TRadT HATAT FIT Fea i (A=t afafa it s & < arius e 1
RGIERIETAER IR I
25.  geleAT & RQIE AT - Tt 19 AT THAFLO AT FlAeT 67 A1 9T qH TIT T HE FHEAT g

T AT H, T GAGT FHT TART AreaiT 787 VI & =T it e s [{Ewm 7 SR =g [
FIRT FHTEAT 30T SO 32 e o TAT AR 0 AT, A FlE &l, ST AT ST
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20
aaAT |
[ 15 (), (T=0),16(1)(€)(2.),16(4) 3€]
WS AT Wt & forg fAfRder
&, o 999 % forg Aiee, -

(i)

(ii)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

gty et & w1 sree § o g 21 sraforse yeeehaor o e qieremsit S ST #:3 &
T ST T ST FIAT STTUAT ST TH TAT 1 AT 6AT ST

I 92O T ASTATIE, TAT AT AT % qr-ar2r =evrag S & S=F T & 3td yore &
T AfHeRfeTa o et g sroan ot Remme o a2 s | 1 g2 #1989 9w
eyt o fFo S &t 3o § e e awor wre i g1 AT, UH 90 ity 99 w259 &
TEITE T AT g0

W[ TIAT T FAT SATEATH hT STqFrsT JEEheor FALmsi w7 TI0T 7 & forw Frar s s
TS THERTI FIAGT T ATSTAT AT T % AT AT F FT § FATS FATCIM

i T T orgdt AT AT, A AT $i7 Fedd Tguor e S F Anteeft gt
ALHTE FATfA 0 STU

e g w3 T, ST 9 aut § afeE § ST § €, 39 aqet § fRu qu AEdet w
ATALI | AT [T ST

97 T FH H FH 20-25 FUL TF qAq9 % O [=@E T F g2 G AT A S0 3T
FEIART AT e F o =7eorag O & "gfF awor a9 e B smom

I 9207 = T4t | 100 Hiew, arera 7 200 Hiew, TASHE,  AEE ST, qrasd ST 7
I A Tt & 200 Hex Tt et av gars wg & 20 BT Y g aw g gy, e
HTA H, I 9207 & HT AR AT TFEw0/arg /47, SET A 7T 2f, § AT TH0 7o
UTH FT A4 & 18 AAmaaa/garsag & 10 =i 20 BT &t g+ siex waiiua BRm ST a9t 2
T At Ste, FuH, Ageaqet e &, gaaefier 9rf-o = & @ 100 a9t & 7T
TS FATE % HETAT 6 37a¥ G 207 I % 7w srqafa T2 &F S|

T T 3T S TIPS o oiverd T FAwqmeor & forw woreft &1 J9r¢ s forwmr i gfe s
AT § T AT SIToa)

T o ST fad & (e Sl SeATTId &THar aTel 16 AT THERT qAT FEamor gieem & e

I ForTe T aRT ST S910 @1 STTOAT| SHEAT AL STE SAATATeE THERT T fReaqreor gl &
FA & 6 HaL THAT SATUIT| TR ST AT 10T ST ITEERT ZIRT Safed Tsd Tguor fHg=rr
TS & TLHYT | JTHAT &% qTHAT A1 9% Fham ST

Sg-Ffrcta sfire #7 Aoem aag-awg 97 7o getaa Sa-fieatta smfirg yeem [,
2016 % srqame T ST aREweRs aferst 1 YU qu-aaT 97 IATHAEST TREwenT
ST o= ITAY (VG 3T HA-9T0F F=eq) =27H, 2016 F Fqare har sroam S-srafarei it
T e AHA-HHT T FATHLAET S-7a1rg (Tererd) 2w, 2016 F Fqame Hhar S|
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(xi)

(i)

(ii)

(iii)

(iv)

(v)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

TS TEHEHIT HT 1A T 21 AT 3 ATATAHTA AT TTH Ak ATTETA 6 G AT FHT T % g
T W T I S AT F forw sreams s=reor i exvfoa i srusfh

TTEHT A0 1 9 giaam & e % forg amee -

AT B ¥ AT-EETET AT AT G SfT &Y S ATl ATgAl (PN &2, safegd
STTRRAT TAT STATIT TYLEAT 6 T T R o6 (o1 =T ITIH TLATSIT AT ST

ATt 3 o= Hefie Y &7 qoh "o qRfea Fe % T ag= sheysiafs a= S a1 oy aars
STORT T ATEA T H=e % HTT g FO H IS & TFT ST TF

I 90T e 9T A 9907 F U A S arer sy i aidedt w2 o eratorg et
qieeT, Af9erE @ & U Fiad AT T9T Tgu Aidied ST Aied TRt e qefiadr
@ & T oA = g g FT T=@TEE SO I, THeRr @ {ed w1 aar-sar
TET

I T T T ATT ST AT ATIAL HT HIAT T ATOH 6 1T gHFieT, A GLET ITER AT 77T
qieremd, S off sraferd g, S e B St |

YIS T FATEST IAeTst (ATEHTd; FHEH 6 (10 e/TgTT i Freremsit) SEr STATRArs i
EST I T TATAAL, ST T & F0T 60 F1q &, 70 STawrer SAaedq T w7 TEedm gl

i WTOT ST 9T FHIHAT F T £t = Figd T et o S

afiags arger it T T TEE AT s F O qrerer R ST =7 TR ST /A A A
orrere TATATEE AT &0 QT F2 o oI 6T ST

S AT F=TAt A A A Oof @1 9 I 9 F & fafAce ¥ forg weve-

ATTAT FT IF T4 ATH A & (T I AL 7T I AT AT AT AT FFEIFL BT TN LT
TU Il 9Yat # Hgd AT SITORI | Srfere aut arer ey, gt Wt HFFedl 7 AN Jal AT ST
THAT, H ThfeTsh IUTT TIATT SO |

STIFATET T bt AT T AT w1 faad & ofd # &7 & &0 10 a9 g1, srfoa =t = f=wior areeft
q 39 9T TF &F (AT STUAT & T T3 HFeaT AT A0 1 el iy % o st

TEERLT AT TG T FT & S0

YA g & A g & T3 A 9207 T I HIAEA 20 9t 6 {1 3 % oo s
HEgAq ST ofiwr F a@rr 40-65 & #ET g T weAad’ sravwr fEwr G s g awr
T o TATAT & T TTHT o FgTd &l (S99d w6 forw It=a e arferat &1 fFmtor fRar smoam)
T T T F QT T S 6 THATT I AT T ATLET Bl FATH FA % [0 STqq e
e e StTom A sraor Meafortea fafReer & sEm R, reiq -

(F)  sifaw s § 1x107 Ffi/FET § FH F ITnAar QUi qied 60 Tt i et g v

arTrara [t & <6 sra<res fugr & 72a g
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.

(@)  srareE e & ad & Faw 15 Tt fF vw A v gri

(M) AT T % AT Tidsr ureat At gl § Tgraar A 7 e F w9 w & o
45 Tt T U FeAfa® T gt

IO fAaTer & AEE.- G 90 TETAAr § TgU FHEATHAT AR 6 B H A Ed T

ﬁq‘ll’ Eﬂ-@’ STQTT_C[-

(i)

(ii)

(iii)

(iv)

(ii)

THE ST T 1 38 qias 7 e ofiw [ B s & |qaqgr s agrE, s 99 =& 9

ot g1 ST 3w 3| atere et 7 e, aagt 5o agia § =T T g6 Heras 3ot &

FH FA AT Adal A 6 TGAT HT U JAT ATE AT FAGAT (et F F= 6 forg ff Toe 5o
TATE ATl % T 7 Iaem &ar ST

FUTAT AT &7 F MR T QA I - AT TOTet T A\t o=t sforg
THEEROT AT % erafory srerar fAfAa sty A1 wawas amiE (9 e, s,
qIferer, Je, ATAL q, YT IITE 3T HIeATeF) F U aTel ATIAL HT A & [T TIF g
T IO TAAT F (o gAaq Atz AfEser, vw vEr e s gem o 1.5 e 9@ oy
T ATAT TrASATSAN (THLIE) Srr-aeam a7 Se-fEafes sz a1 sa% aages R o
g (et s anfera Mg 6 90 |t 3 T E0ft T THHT Trrear uri 1x10-7 &i/FHe
H SATEF Tl gT| ST |0 T ATIHAR &L, [(H A0 TIAT1 5§ (Fa9 TN 97 ITAH FE T8
TRt sroraT onTfara FY o STaeiers aed & ST & 7 | F° &1 Hie $= g

et & HUgw i eved a@fgd T weuw F oo wrawme o oSrdsr et e,
AT=-1 # i A9 i1 T #F79 F 7e=Tq [@ahd a7 START § A0 0| S920T T

ATt areq # s #7 fRar smom GER oft g | e i ger ararawor § e awt
T sToem

g AT A4S H g ATl A T el AT, &, F&l, HA AT qrend § Ta90 FLd & el o0l
FAFEAT AT SATUIAT| T TZTT 6 AT AT S TIAL F AT AT S 6 A §, qHeq A
STeT T FaTAd ITISeRTOT GTT STiera Foham S|

S AT Al % forg Ads.-

TRt Syfer syeoor worer <t eTfud e o O, &5 | S ST [0 o6 HATHTE AR TR S ST
3T Iee WA § dad & forg Rare # Tt Srosm S sw2or wre ¥ aifer F 50 Hew F say
ST OTEAT T AY | AT A AT FTH, AT ST AHA-T4 Fa(e & S Aaed €7 F
Hiex T ST e 7 gt g @9 & - S, S €8T & e @giod 7 20

ft oft woe (T St s =T | fea) F o qfi 9w e § #6739 aE-ae iy 9 6
STANT 9T IHAT I[OEAT I ATHT HIA 6 G718 G THAT S[TUAm| Jided T & o b
oA &g Metated fafder @mg g, e -
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(i)

F.4. dmfiex ardTe 10500:2012, “@=w 2.2
(2003-09) Fiwfw @ar (R,
froa A FEa<

(1) (2) (3)

(1) | FEEE 0.01

(2) | F=fEw 0.01

() | &HFw (Cré* F =T H) 0.05

(4) | 0.05

(6) | RIS 0.05

(6) | 0.05

(7) | 0.001

(8 | f

(9) | AT, TN F ®TH 45.0

(10) | drw= (pH) 6.5-8.5

(11) | =T 0.3

(12) | T Frar (Auiets F &7 ) 300.0

(13) | FiT=e 250

(14) | Pt 500

(15) | Serfers A (HeU=seu= & =7 #) 0.001

(16) | ST 5.0

(17) | A% (THA; & &7 H) 200

Tt ary urerar H Al F R A, -

T AT T I GG FHT FH FLA, TG DI ATEIAT T T Trhed, AT I A0 I a8
U IATE TS AFET( I TATT 6 o0 T8 ST TOMTAT Aigd S T2 39 FF507 Jorredt e
T ST G 207 9 I B G@T o T T SRe A 6 qr Arased yorterdt § fSEr
TEI o 9T a7 = o sroem
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(ii)

(iii)

(iv)

.

gy wor w0t U7 e aret {99 S g, e Sewes Jier (Tasue) & 25 siaea 7
Ttersh A5l gl

Tt s wIeor Tt w7 SUgr T & ST S A9Or 9 F ITART AGEIAAT % SAHTE AT a1 e
it s A1 A Soares # AT ST s, g W= S A Ser (F6m) g s
e WY AT § AT sty w9 & Aeeht % foro a8t grer srosm afe st SwART A ade w9a T
BT ar ToF M &t st & STosf|

I T B T ST T8 A T g qurEt & At w1 & [idiedd i ot aiaedt
T UTECAT ST & % o0 Feai Tguer =77 a1 g fefed @i & dqaw grill

R 9 S| )X AU % g aMde- @R e e Aefeieg Akt F s

FAETI A AT FFTAT SITUIT, AT

(%)

(=)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

AT w7 | R o@rer aeeHTer urel, S g9 AT seatasd arad & it 8, @
AT ST,

T UH ST & g7 o 3eent st 30 &HT 7 Sferew Tl 7 21 A 9, I A0 &9 % FA% g
T A A

=R et # = o i F AT oA G & g o e g

g % orovas ® w9 FA & oy aAte geed § Qreraer AT S,

T WU HEEr At AT YEuwr HEEer qetadt o 9wwe ' g 9wer e« At |7+
T A g & fAewtaa o s

T 9T S I TATEd] <@ * g AR, — (1) G 9307 2 i Gh-0F 3@ w0 § FH
UEE AUT & forw Y STusft eiiw drertiors Aty 37 s@vd ST et & I<6 g, 7 -

TIE ST IIq (1 AGEAT 3T TATEAT M TATT T@AT, AR Hed TgAT AT qaH SULT 92 Al
UL AT AT TR F THATT & ST T ST T HT AT,

TTEATTATE (AT HEOr JOITeAt 7 Wiefiedy FHAT;

AT T H 3T T AT -5 6l Al FH2AT;

HTAHT % AT G FTI0T S HUGIT TOTAT T STALEAT 3 TATAT HIATI

UEE a9 AT FEI-TH AL F I8 98 T2 A T ST % ITAN I G99 T AT 74T TR

0 S & a1 § Ag AT T 6 18 gf G AT STor @ w0 3dse s e oEr
FEraroor, AATEE AT % e | g o gaT feuwar qitsa i 1€ 2

.

TETET &t ¥ o Ry syl g wEE - TRl U a9 W S agdl ® A arteeer gy

HETerd T e A7 Igu A= ST F dqHeT 7 309 A9 F sfaw e & o EeEE f =
TA-TAfore TgfaaT AoATs SO AETedTierRT ITTEheor Sasieawmauiiy Sta® Aqf F7 STIRT a9 &
T JEERewT gEgmy w1q HO| T-SasTamaui g TH=H0 TET GIHEET FT A0SO AT SITOT $i
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Trg [TAFIT & T SATee € § S ST ATHT ST T-SasTaamd o SAqr9rg FT ITAN, TS aa1 a1

TETET U¥ IULH ST it AT FIA 6 forw R SIrue) qgrey S § uAty i ur A /o B FwieAarsay
% HTLOT HEF I Tarar A7 ARTE ¥ Ty IO A 9T0 0 Satry #r faer dar St § ST wwor wyet §
o SO

A, QO HAAT AT B 4K A TG FEAT - S AT F AAGT 20 PIeg e A1 &77ar T FT Al g
IqT U 3T ITIFT & & SN2 FohT T0 907 SFAT ST TITIAT % 918 SH AT sar9ree 981 STt S &,
Ivg g7 Y (&A1 AT AU AT AT fEesmedi dt Si= 3 & 918 Fgleil @l Sl A0
(i) ST @A T AT THERTIT G STTTACE I FH FHIAT [o1eh a1 A0 AL =T 1 A0+ (i)
% ATHATY AT=B1ET | AATAET &l TET STTUAT|
(i) I EreH T F HUG T ARHA/STAN | TG0 T 6 o7 318 a1 sawer a1 e
A | HATIT ST TITICT AT | SA=BTad AT ST
(i) = (i) F ATAR ATAFT IUTAT (STATE ST T G TR AT H) S HG0d -5
T et i eniterd 3 % org Fie-ar ai o Fepdor Faf # sr=ara|
(iv) == w2 a9 TiEeeiia T F 79 w7 F T ST #9751

ST Il
[F= 16(1), (@), (2.),16(4) ¥€]
B FAIFAT ¥ THEHI AT MG F qAF
®. GIT F AEH.- AT(AE THERLOT AT H T TTFHAUNT ATAE F THERLT g TRengi § 7

U % ®F H HO(ET AT T H9ee SI F g qTel TGO T AhA & 3297 F FuAfated #1 9+
TR ST Srerie

(F) T U TGEAT AT (A STAAL FT AN % THEH § T3 qH=q T@@1a 647 S0 Sigh a6
AT g, ATIAL AUSTIOT &7 TH1 gall g7 AU ATS THAT AUST Gof | AT 747 21 T Hearash
e 37 e gieeT a% ag= are dichag Al § e oY dqer S agrd w1 TR wid
¥ AT o T ST ST ITAY FLAT ST AR

(@) e, wiErEaAr, Haw, TeAT % @a< T AT & S 6l arhT S 7 53T & o0 a9 qagn=an
TLAT ST

(M) EEA F FARSTS AT TEALETT 6 WA |, AT AU T a5 ¥ QAT TTUIT A AT v seqme
TEERLIT T AT TEATAT S T ST f (ST § A0 Fi &t sagear v Srusty, S §97
& BTH-3Ta gl ST 9% T TEHERT TohaT ST,

()  TEHERIOT T F AHAT 03 ST THRAT-T4 Aafrgi il Fad e 9% ger f&Ar S[Tusr &Y &5

T THET TEL BT TRAT SO =T A AT, SR feharett & wreaw & 9SS -
TAEFH T IF qATISITH LM T g2 T Srowm e =iz |59 & a7 e 995 it s
ITATEH, HE-STHERTIT o [oTT AT SITUIT| R F20T ©FAT H hael T THATA 6 STafqg 997 ST
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(=)

(=)

=)

(%)

(&)

ST ST o A1 AT &5 IUsel FHXTAT ATUAT| AT ST FSTer AT 319 F=raet 7gt, 50 a3t

HET, forEsT arerar quriE 107 SH/AFS F FH g1, HT ST AT R § 1 F 2 gfded g
BT ST (e AT dg! 9819 H U FLd & ([T Tl AT GCF AT T BT gl

afasft g S[urer it MEted w7 7 wiedd H ST THEROr §457 A Ggdt a4 97 T A
#¥ gar i faem ® srer i waer i € At =7 & s i s

THY T T F forg mre w9 § Meres w afRErfera T sosm

sfaw IoIT" @Te, FHA-HHT 97 Ateged 3 [ seer & siqsta fafAfay gt % eEme
BT

GTE FT AT AN GATHT FIA g @18 e & ou Fafeteg [Eeert & @
STTUSIT, 3797 -

Rftex 3w @re (TwdEr 2009) | R W IRF @@
(Tt 2013)
(1) () @)
st (frm/fm) 10.00 10.00
=i (Fram/fam) 5.00 5.00
Frfr (Fre/frm) 50.00 50.00
e (Frm/frm) 300.00 300.00
GIGINERIED Y 100.00 100.00
et (Frer/ ) 0.15 0.15
et (Form/fmm) 50.00 50.00
seart (Fer/fmm) 1000.00 1000.00
o s <20 20:1 F
fr=r (pH) 6.5-7.5 (1:5 =rer) arferpaw 6.7
THT, T HT Tfqerd, Afawad 15.0-25.0 25.0
Ve T (ITH/EHT3) <1.0 1.6 7 %7
FA ST FHTad, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 9T 0.8 0.4
ZTT Siaerd, =Aas
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[ -8 3(ii) ]
F Fiehe (245 ¥ =7 ) 0.4 10.4
T 3T Yiaerd, =aaq
F TIFATHT (Fo3T =T H), 0.4
AT T Wiaed, =Aaq
T T 9 | A qH
UES Fag T srateata
FOT ST

FT T F+7 90% AT, 4.0

et s BeAr § gEe
AT =R

F T F9 90% ¥,

4.0 faefy srEue

BT TSIEAT =R

EEEil

TaTgHed (SUHTH-1 F &7 F),
T Fq

4.0

8.2

*JUTIH AT ool AT T ATAF AT e (AW IATR) FT ITANT @ BEAT 6 forw At v

SITOATT| T, SERT SUART G FEAT RT STH & T3 et o6 forw foham ST =ehar 2l

g. e et & forg ams. - onfea Mot % Pvew & fetofag st w1 9o B

STTOAT, ST
F.4. TS w1 (Froer =1 a8 )
AT agt | arEsiqe dax | i foew
S

(1) (2) (3) (4) (5)

1. efea 3, R/, stesraw 100 600 200

2. |fefm m (R),  fnnse, 2100 2100 2100
afershas

3. | = (ph) 7 5.5% 9.0 5.5% 9.0 5.5% 9.0

4. | dWIAFA AT (TH % ®97 H) 50 50 -
fn/ef., srfermaw

5. | T Feere Arze (TF % &7 H) 100 - -
/e, atereray
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6. St TETEE St /T (270 . 30 350 100
< 3 fae) srfershaw (Fmm/etT)

7. | waaEE dtwfise g, A, 250 - -
srfershae

8. |wmdtw (Uuw ¥ ®7 #), /=, 0.2 0.2 0.2
st

9. |9mT (umstt ® w7 #), fEwwH, 0.01 0.01 -
srfershae

10. | #H=r (F&t F =w #H), R/, 0.1 1.0 -
srfershay

1. | F=fimw i 5 =7 #), fe, 2.0 1.0 -
afersay

12. |3 #EEH (=T & =7 H), 2.0 2.0 --
fn/eh, srfereras

13. |a@mr (Ffg ¥ wT #), e, 3.0 3.0 -
srfershae

14, | S=ar ((S=ua % =7 #), fon/E, 5.0 15 -
srfershaw

15. | e (aAsms & =7 ), fon/e, 3.0 3.0 -
srfershae

16. | 9TEATsE (HUua % &7 H), O/, 0.2 2.0 0.2
srfershae

17. | Fase (Hue & &7 #), /T, 1000 1000 600
srfersRae

18. | wimTEE (T ¥ w7 ), fwm/, 2.0 1.5 -
afershay

19. | FAIferr AR (fet=s o= F =9 1.0 5.0 -
®), fern/efy, srfaeraw

e © A Tdel STa-fAwrat & ontaa eresrt w1 9 q69=, 9810 9 a1 et £t 7w $6
T AT A 1T | Uty [T ster 7 /a7 a7 st=a =9 9 e 29w S |

. SEHIHTOr & WA © 216 AT QTTere/ AT Fiaem § T Hhi/arT SRt § i arel Scasid #
fReaferfera ATt #7 ST T ST, s
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Qe IS AR
(1) (2) (3)

AT 50 frarm/oTes AT & o7 e o % 3faq A 9 ¢

LS Eina) 50 fRarm/uaues AT T 1 e o % 3faq A 9 ¢

T2 200 fm/ramgd | FIEE FT A S0 F ST 7 ¢

GiE 100 forr/umog3 | FE T A AL A F AT AAE ©

50 frrm/uTes AAF F7 7 S shaa A a8

T AT FraT 20 forrm/oATg3 HTT 7 A AT 5 AT AHH &

TATH 4 fomr/aees HIAF HT 7T AT HCF AT AT A8

AT (A2 F T F o | 400 fam/umugs | 76 T A4 S8 5 T A A9 A §

TS 3K TAH2)

T ST AT AL T 0.1 T=sft AAF FT 1 6-8 = & T | gl FI4T

/oS Fo U quqegar I FA & o

T FRqear 9=r gq 17 HEted
TAYHTLT Feq & fRemfaden 1 gasf o

Hr+Aa=+37h A" 0.05 Twsii/uAus3 | 719 &7 o2 30 f7ee =¥ 8 =< & i+ Fgl
ot AT o T T & 2

TSI 3T 9 A 0.05 Twsi/muws | 7 w7 o 30 fie 3w 8 = ¥ i wat
ot AT fore T T & 2

Tas g+ 0.5 wasfi/uaugd | wree T o 30 fiee T 8 = % i+ Fal

P ot TAT forw T ww A g

S+ AfE

e ; Tl 7Tt § g e 1T 11% ARSI a9 i 0 1% 2

(F)  SULIE IcASH HIATSAT T ITH FTd 6 {00 Fedl6aor 37 % a1 Iugh T % fesred v 1y

TN T ITHTOT FHEATAT AT T EHITOIG FohT S0

(@)  wefigd B S arer saferg iy T FEn SerETers F Ay EraieE 9T | ented qat

TR ST
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30

() FARIAIE TATIREH F AEHIHLOT I &7 AT o & TG ©F F qH1e T ST

(@)  =fx aefiwer e § AR argett B SiEar awg-a89g 97 FamEentad aReEwen srufirg (vee,
g 3 Hiwr-urha g=e) A, 2008 7 aerfatafes diwmwei & sfew 2 9 = ow w@
TREFeaT STaforee ofterd, WETor 3 fAraere qfae Fr S st

(T) ATHEH-IF W T F O®T § Had UASTH, TAUHUAUH, S, STAHE, HIAAT, TAUs,
Hroesht, SIS Sl ST S8 99 9o®E e 7 g1 =T Fohar s

(@)  AgTE T H T2 Fheg o 7% T SATAF Al g

(® FREw wvear seiEo-a § g4 gEeTe 39 T & e & st & adftw saea v |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste”” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate'’ means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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48.
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54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"'sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development

2) Ministry of Rural Development

3) Ministry of Chemicals and Fertilizers

4) Ministry of Agriculture

5) Central Pollution Control Board

6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation

8) Rural Development Departments from two State Governments by rotation

9) Three Urban Local bodies by rotation

10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and
(b) provide appropriate subsidy or incentives for such waste to energy plants.
11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

®) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. l[identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. [Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31*day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
i Desirable limit (mg/l except for pH)
ey @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;

80



[T I-@ve 3(ii) ] IR T TFLJ? 54111%41@1 69

(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum

Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum

Total Potassium (as K,0), percent by 04 -
weight, minimum

Colour Dark brown to black -

Odour Absence of foul Odor -

Particle size Minimum 90% material should pass | Minimum 90% material should pass
through 4.0 mm IS sieve through 4.0 mm IS sieve

Conductivity (as dsm-1), not more 4.0 8.2

than

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (©)) 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 Eli;);l(qrellnglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the

quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|
equivalence values to arrive at total toxic
equivalence.

Cd + Th + their compounds 0.05 mg/Nm’® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu| 0.5mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(63) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measures to be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered

87



THE GAZETTE OF ;1182 EXTRAORDINARY

[PART II—SEC. 3(ii)]

Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart / tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

INo. Trips made

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

Frequency of transportation of waste

IFrequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily %o
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration,
technology ( give detail)

gasification, pyrolysis or any other

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan /Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15 Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules
16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source p
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
%
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
(%
(%) of Manual Lifting of solid waste o
(%

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste

Frequency (%) of waste transported

Daily
IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
\Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

IBio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes/No
'Whether Lighting facility is available on site Yes / No
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  [|Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No.

Plant Location Status of operation Power generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No.

Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI

[see rule 25]

Accident Reporting
1. Date and time of accident
2. Sequence of events leading to accident
3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:

and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieian..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

103



198 Annexure-I|

[Published In the Gazette of India, Part-11, Section-3, Sub-section (ii)]
Ministry of Environment, Forest and Climate Change

NOTIFICATION
New Delhi, the 29" March, 2016

G.S.R. 317(E).-Whereas the Municipal Solid Wastes (Management and Handling) Rules, 2000 published
vide notification number S.0. 908(E), dated the 25" September, 2000 by the Government of India in the
erstwhile Ministry of Environment and Forests, provided a regulatory frame work for management of
Municipal Solid Waste generated in the urban area of the country;

And whereas, to make these rules more effective and to improve the collection, segregation,
recycling, treatment and disposal of solid waste in an environmentally sound manner, the Central
Government reviewed the existing rules and it was considered necessary to revise the existing rules with
a emphasis on the roles and accountability of waste generators and various stakeholders, give thrust to
segregation, recovery, reuse, recycle at source, address in detail the management of construction and
demolition waste.

And whereas, the draft rules, namely, the Solid Waste Management Rules, 2015 with a separate
chapter on construction and demolition waste were published by the Central Government in the Ministry
of Environment, Forest and Climate Change vide G.S.R. 451 (E), datedthe 3" June, 2015 inviting
objections or suggestions from the public within sixty days from the date of publication of the said
notification;

And Whereas, the objections or suggestions received within the stipulated period were duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6, 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Municipal Solid Wastes (Management
and Handling) Rules, 2000, except as respect things done or omitted to be done before such supersession,
the Central Government hereby notifies the following rules for Management of Construction and
Demolition Waste —

1. Short title and commencement.-(1) These rules shall be called the Construction and Demolition
Waste Management Rules, 2016.

(2 They shall come into force on the date of their publication in the Official Gazette.
2. Application.-The rules shall apply to every waste resulting from construction, re-modeling, repair

and demolition of any civil structure of individual or organisation or authority who generates
construction and demolition waste such as building materials, debris, rubble.

3. Definitions —(1) In these rules, unless the context otherwise requires,-

@ “ ACT’ means the Environment ( Protection) Act, 1986 (29 of 1986);

(b) "construction” means the process of erecting of building or built facility or other structure, or
1
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building of infrastructure including alteration in these entities,;

(©) "construction and demolition waste" means the waste comprising of building materials, debris
and rubble resulting from construction, re-modeling, repair and demolition of any civil structure;

(d) “de-construction” means a planned selective demolition in which salvage, re-use and recycling
of the demolished structure is maximized;

(e) “demolition” means breaking down or tearing down buildings and other structures either
manually or using mechanical force (by various equipment) or by implosion using explosives.

()] “form” means a Form annexed to these rules;

(9) “local authority” means an urban local authority with different nomenclature such as municipal
corporation, municipality, nagarpalika, nagarnigam, nagarpanchayat, municipal council including
notified area committee and not limited to or any other local authority constituted under the
relevant statutes such as gram panchayat, where the management of construction and demolition
waste is entrusted to such agency;

(h) “ schedule” means a schedule annexed to these rules;

Q) “service provider’ means authorities who provide services like water, sewerage, electricity,
telephone, roads, drainage etc. often generate construction and demolition waste during their
activities, which includes excavation, demolition and civil work;

()] “waste generator” means any person or association of persons or institution, residential and
commercial establishments including Indian Railways, Airport, Port and Harbour and Defence
establishments who undertakes construction of or demolition of any civil structure which
generate construction and demolition waste.

(2 Words and expressions used but not defined herein shall have the same meaning defined in the
ACT.

4) Duties of the waste generator -

(1) Every waste generator shall prima-facie be responsible for collection, segregation of concrete,
soil and others and storage of construction and demolition waste generated, as directed or notified by the
concerned local authority in consonance with these rules.

2 The generator shall ensure that other waste (such as solid waste) does not get mixed with this
waste and is stored and disposed separately.

3 Waste generators who generate more than 20 tons or more in one day or 300 tons per project in a
month shall segregate the waste into four streams such as concrete, soil, steel, wood and plastics, bricks
and mortar and shall submit waste management plan and get appropriate approvals from the local
authority before starting construction or demolition or remodeling work and keep the concerned
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authorities informed regarding the relevant activities from the planning stage to the implementation stage
and this should be on project to project basis.

(@) Every waste generator shall keep the construction and demolition waste within the premise or get

the waste deposited at collection centre so made by the local body or handover it to the authorised
processing facilities of construction and demolition waste; and ensure that there is no littering or
deposition of construction and demolition waste so as to prevent obstruction to the traffic or the public or
drains.

5) Every waste generator shall pay relevant charges for collection, transportation, processing and
disposal as notified by the concerned authorities; Waste generators who generate more than 20 tons or
more in one day or 300 tons per project in a month shall have to pay for the processing and disposal of
construction and demolition waste generated by them, apart from the payment for storage, collection and
transportation. The rate shall be fixed by the concerned local authority or any other authority designated
by the State Government.

(5) Duties of service provider and their contractors -

@ The service providers shall prepare within six months from the date of notification of these rules,
a comprehensive waste management plan covering segregation, storage, collection, reuse, recycling,
transportation and disposal of construction and demolition waste generated within their jurisdiction.

(2 The service providers shall remove all construction and demolition waste and clean the area
every day, if possible, or depending upon the duration of the work, the quantity and type of waste
generated, appropriate storage and collection, a reasonable timeframe shall be worked out in
consultation with the concerned local authority.

3 In case of the service providers have no logistics support to carry out the work specified in sub-
rules (1) and (2) , they shall tie up with the authorised agencies for removal of construction and
demolition waste and pay the relevant charges as notified by the local authority.

(6) Duties of local authority-The local authority shall,-

@ issue detailed directions with regard to proper management of construction and demolition waste
within its jurisdiction in accordance with the provisions of these rules and the local authority shall seek
detailed plan or undertaking as applicable, from generator of construction and demolition waste;

(2 chalk out stages, methodology and equipment, material involved in the overall activity and final
clean up after completion of the construction and demolition ;

(3c)  seek assistance from concerned authorities for safe disposal of construction and demolition waste
contaminated with industrial hazardous or toxic material or nuclear waste if any;

4 shall make arrangements and place appropriate containers for collection of waste and shall
remove at regular intervals or when they are filled, either through own resources or by appointing private
operators;
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5) shall get the collected waste transported to appropriate sites for processing and disposal either
through own resources or by appointing private operators;

(6) shall give appropriate incentives to generator for salvaging, processing and or recycling
preferably in-situ;

(7) shall examine and sanction the waste management plan of the generators within a period of one
month or from the date of approval of building plan, whichever is earlier from the date of its submission;

(8) shall keep track of the generation of construction and demolition waste within its jurisdiction and
establish a data base and update once in a year;

9 shall device appropriate measures in consultation with expert institutions for management of
construction and demolition waste generated including processing facility and for using the recycled
products in the best possible manner;

(10)  shall create a sustained system of information, education and communication for construction
and demolition waste through collaboration with expert institutions and civil societies and also
disseminate through their own website;

(11) shall make provision for giving incentives for use of material made out of construction and
demolition waste in the construction activity including in non-structural concrete, paving blocks, lower
layers of road pavements, colony and rural roads.

(7) Criteria for storage, processing or recycling facilities for construction and demolition waste
and application of construction and demolition waste and its products-

(1) The site for storage and processing or recycling facilities for construction and demolition waste
shall be selected as per the criteria given in Schedule I;

(2 The operator of the facility as specified in sub- rules (1) shall apply in Form | for authorization
from State Pollution Control Board or Pollution Control Committee.

3 The operator of the facility shall submit the annual report to the State Pollution Control Board in
Form II.

3 Application of materials made from construction and demolition waste in operation of sanitary
landfill shall be as per the criteria given in Schedule I1.

(8) Duties of State Pollution Control Board or Pollution Control Committee-

Q) State Pollution Control Board or Pollution Control Committee shall monitor the implementation
of these rules by the concerned local bodies and the competent authorities and the annual report shall be
sent to the Central Pollution Control Board and the State Government or Union Territory or any other
State level nodal agency identified by the State Government or Union Territory administration for
generating State level comprehensive data. Such reports shall also contain the comments and suggestions
of the State Pollution Control Board or Pollution Control Committee with respect to any comments or
changes required;
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(2 State Pollution Control Board or Pollution Control Committee shall grant authorization to
construction and demolition waste processing facility in Form-I11 as specified under these rules after
examining the application received in Form I;

3 State Pollution Control Board or Pollution Control Committee shall prepare annual report in
Form IV with special emphasis on the implementation status of compliance of these rules and forward
report to Central Pollution Control Board before the 31*July for each financial year.

9 Duties of State Government or Union Territory Administration-

(1) The Secretary in-charge of development in the State Government or Union territory
administration shall prepare their policy document with respect to management of construction and
demolition of waste in accordance with the provisions of these rules within one year from date of final
notification of these rules.

(2 The concerned department in the State Government dealing with land shall be responsible for
providing suitable sites for setting up of the storage, processing and recycling facilities for construction
and demolition waste.

3 The Town and Country planning Department shall incorporate the site in the approved land use
plan so that there is no disturbance to the processing facility on a long term basis.

4) Procurement of materials made from construction and demolition waste shall be made mandatory
to a certain percentage (say 10-20%) in municipal and Government contracts subject to strict quality
control.

(10)  Duties of the Central Pollution Control Board - (1) The Central Pollution Control Board
shall,-

@ prepare operational guidelines related to environmental management of construction and
demolition waste management;

(b) analyze and collate the data received from the State Pollution Control Boards or Pollution
Control Committee to review these rules from time to time;

(c) coordinate with all the State Pollution Control Board and Pollution Control Committees for any
matter related to development of environmental standards;

(d) forward annual compliance report to Central Government before the 30"August for each
financial year based on reports given by State Pollution Control Boards of Pollution Control Committees.

(11) Duties of Bureau of Indian Standards and Indian Roads Congress -The Bureau of Indian
Standards and Indian Roads Congress shall be responsible for preparation of code of practices and
standards for use of recycled materials and products of construction and demolition waste in respect of
construction activities and the role of Indian Road Congress shall be specific to the standards and
practices pertaining to construction of roads.
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(12) Duties of the Central Government -

@ The Ministry of Urban Development, and the Ministry of Rural Development, Ministry of
Panchayat Raj, shall be responsible for facilitating local bodies in compliance of these rules;

(2 The Ministry of Environment, Forest and Climate Change shall be responsible for reviewing
implementation of these rules as and when required.

13. Timeframe for implementation of the provisions of these rules -The timeline for implementation
of these rules shall be as specified in Schedule 111:

14. Accident reporting by the construction and demolition waste processing facilities-In case of
any accident during construction and demolition waste processing or treatment or disposal facility, the
officer in charge of the facility in the local authority or the operator of the facility shall report of the
accident in Form-V to the local authority. Local body shall review and issue instruction if any, to the in-
charge of the facility.

Schedule |
Criteria for Site Selection for Storage and Processing or Recycling Facilities for construction and
demolition Waste
[See Rule 7(1)]

(1) The concerned department in the State Government dealing with land shall be responsible for
providing suitable sites for setting up of the storage, processing and recycling facilities for
construction and demolition and hand over the sites to the concerned local authority for
development, operation and maintenance, which shall ultimately be given to the operators by
Competent Authority and wherever above Authority is not available, shall lie with the concerned
local authority.

(2 The Local authority shall co-ordinate (in consultation with Department of Urban Development of
the State or the Union territory) with the concerned organizations for giving necessary approvals
and clearances to the operators.

3 Construction and demolition waste shall be utilized in sanitary landfill for municipal solid waste
of the city or region as mentioned at Schedule | of thse rule. Residues from construction and
demolition waste processing or recycling industries shall be land filled in the sanitary landfill for
solid waste.

4 The processing or recycling shall be large enough to last for 20-25 years (project based on-site
recycling facilities).

(5) The processing or recycling site shall be away from habitation clusters, forest areas, water
bodies, monuments, National Parks, Wetlands and places of important cultural, historical or
religious interest.

(6) A buffer zone of no development shall be maintained around solid waste processing and disposal
facility, exceeding five Tonnes per day of installed capacity. This will be maintained within the

6
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total area of the solid waste processing and disposal facility. The buffer zone shall be prescribed
on case to case basis by the local authority in consultation with concerned State Pollution Control
Board.

(7) Processing or recycling site shall be fenced or hedged and provided with proper gate to monitor
incoming vehicles or other modes of transportation.

(8) The approach and or internal roads shall be concreted or paved so as to avoid generation of dust
particles due to vehicular movement and shall be so designed to ensure free movement of
vehicles and other machinery.

9 Provisions of weigh bridge to measure quantity of waste brought at landfill site, fire protection
equipment and other facilities as may be required shall be provided.

(10)  Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for
workers) and lighting arrangements for easy landfill operations during night hours shall be
provided and Safety provisions including health inspections of workers at landfill sites shall be
carried out made.

(1) In order to prevent pollution from processing or recycling operations, the following
provisions shall be made, namely:

(a) Provision of storm water drains to prevent stagnation of surface water;

(b) Provision of paved or concreted surface in selected areas in the processing or recycling
facility for minimizing dust and damage to the site.

(c) Prevention of noise pollution from processing and recycling plant:

(d) provision for treatment of effluent if any, to meet the discharge norms as per
Environment (Protection) Rules, 1986.

(12)  Work Zone air quality at the Processing or Recycling site and ambient air quality at the vicinity
shall be monitored.

(13) The measurement of ambient noise shall be done at the interface of the facility with the
surrounding area, i.e., at plant boundary.

(14)  The following projects shall be exempted from the norms of pollution from dust and noise as
mentioned above:

For construction work, where at least 80 percent construction and demolition waste is
recycled or reused in-situ and sufficient buffer area is available to protect the  surrounding
habitation from any adverse impact.

(15) A vegetative boundary shall be made around Processing or Recycling plant or site to strengthen
the buffer zone.
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Schedule 11

Application of materials made from construction and demolition waste and its products.
[See Rule 7(3)]

SI. No.

Parameters

Compliance Criteria

Drainage layer in leachate collection
system at bottom of Sanitary Landfill
Gas Collection Layer above the waste
at top of Sanitary Landfill and
Drainage Layer in top Cover System
above Gas Collection Layer of
Sanitary Landfill
For capping of sanitary landfill or
dumpsite, drainage layer at the top

Only crushed and graded hard material (stone,
concrete etc.) shall be used having coarse sand size
graded material (2mm — 4.75mm standard sieve
size).

Since the coarse sand particles will be angular in
shape (and not rounded as for riverbed sand),
protection layers of non-woven geo-textiles may be
provided, wherever required, to prevent puncturing
of adjacent layers or components.

Daily cover

Fines from construction and demolition processed
waste having size up to 2 mm shall be used for
daily cover over the fresh waste.

Use of construction and demolition fines as landfill
cover shall be mandatory where such material is
available. Fresh soil (sweet earth) shall not be used
for such places and borrow-pits shall not be
allowed. Exception — soil excavated during
construction of the same landfill.

During hot windy days in summer months, some
fugitive dust problems may arise. These can be
minimised by mixing with local soil wherever|
available for limited period.

Civil construction in a sanitary landfill

Non-structural applications, such as kerb stones,

drain covers, paving blocks in pedestrian areas.
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Schedule 111
Timeframe for Planning and Implementation
[See Rule 13]

Cities with Cities with Cities with
SI. No. Compliance Criteria population of 01  |population of 0.5-01| population of less
million and above million than 0.5 million
1 |Formulation of policy by State 12 months 12 months 12 months
Government
2 [ldentification of sites for 18 months 18 months 18 months
collection and processing
facility
3 |Commissioning and 18 months 24 months 36 months
implementation of the facility
4 Monitoring by SPCBs 3 times a year — once| 2 times a year — once|2 times a year — once
in 4 months in 6 months in 6 months

*The time Schedule is effective from the date of notification of these rules.

FORM - |
See [Rule 7 (2)]
Application for obtaining authorisation
To,
The Member Secretary

Name of the local authority or Name of the agency
appointed by the municipal authority

Correspondence address
Telephone No.
Fax No.

Nodal Officer and designation (Officer authorized
by the competent authority or agency responsible for
operation of processing or recycling or disposal facility)

Authorisation applied for (Please tick mark) Setting up of processing or recycling
facility = of  construction  and
demolition waste

Detailed proposal of construction and demolition waste
processing or recycling facility to include the following

Location of site approved and allotted by the
Competent Authority.

Average quantity (in tons per day) and composition
of construction and demolition waste to be handled
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at the specific site.

Details of construction and demolition waste
processing or recycling technology to be used.

Quantity of construction and demolition waste to be
processed per day.

Site clearance from Prescribed Authority.

Salient points of agreement between competent
authority or local authority and operating agency
(attach relevant document).

Plan for utilization of recycled product.

Expected amount of process rejects and plan for its
disposal (e.g., sanitary landfill for solid waste).

Measures to be taken for prevention and control of
environmental pollution.

Investment on project and expected returns.

Measures to be taken for safety of workers working
in the processing or recycling plant.

Any preventive plan for accident during the collection,
transportation and treatment including processing and
recycling should be informed to the Competent Authority
(Local Authority) or Prescribed Authority

Date: Signature of Nodal Officer

Form-II

See [Rule (7) (3)]
Format for Issue of Authorisation to the Operator

File No.:

Date :
To,
Ref : Your application number Dt.............
The State Pollution Control Board or Pollution Control Committee after examining
the proposal hereby authorizes having their administrative office at

to set up and operate construction and demolition waste

processing facility at on the terms and conditions (including the standards to
comply) attached to this authorisation letter.
1. The validity of this authorisation is till . After expiry of the validity period,

renewal of authorisation is to be sought.

10
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2. The State Pollution Control Board or Pollution Control Committee
may, at any time, for justifiable reason, revoke any of the conditions applicable under the authorisation
and shall communicate the same in writing.

3. Any violation of the provision of the construction and demolition Waste Management Rules,
2016 shall attract the penal provision of the Environment (Protection) Act, 1986 (29 of 1986).

Date: (Member Secretary)
Place: State Pollution Control Board/
Pollution Control Committee

Form —I11

See [Rule 8(2) ]

Format of Annual Report to be submitted by Local Authority to the State Pollution Control Board
(i) Name of the City or Town........................
(ii) Population.....................
(iii) Name and address of local authority or competent authority

Telephone No & .o,

Fax o

Email ID: ...

WebSite: ..o
(iv)  Name of In-charge or Nodal Officer dealing with construction and demolition wastes
management with designation ................coooiiiiiiiiiiiiiiii

1. Quantity and composition of construction and demolition waste including any
deconstruction waste

() Total gquantity of construction and demolition waste generated during the whole year in
metric ton

Any figures for lean period and peak period generation perday .......................
Average generation of construction and demolition waste (TPD)

Total quantity of construction and demolition waste collected per day

Any Processing / Recycling Facility set up inthe city ...,
Status of the facility

(b) Total quantity of construction and demolition waste processed / recycled (in metric ton)
Non-structural concrete aggregate
Manufactured sand :
Ready-mix concrete (RMC)
Paving blocks
GSB
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Others, if any, please specify

(c) Total quantity of Construction & Demolition waste disposed by land filling without
processing (last option) or filling low lying areas

No of landfill sites used

Area used :

Whether weigh-bridge : Yes No
facility used for quantity estimation?

(d)  Whether construction and demolition waste used in sanitary landfill (for solid waste) as per
Schedule 111
Yes No

2. Storage facilities

(a) Area orlocation or plot or societies covered for collection of Construction and Demolition waste

(b) No. of large Projects (including roadways project) covered

(c) Whether Area or location or plot or societies collection is
Practiced (if yes, whether done by
Competent Authority or Local Authority or through Private Agency
or Non-Governmental Organization)
(d) Storage Bins B
Specifications Existing Proposed
(Shape & Size) Number for future

(i) Containers or receptacle (Capacity)
(ii) Others, please specify

(e) Whether all storage bins/collection spots are
attended for daily lifting : Yes No

(e) Whether lifting of Construction & Demolition

Waste from Storage bins is manual or mechanical

(please tick mark) please specify mode : Manual  Mechanical Others,
and equipment used (specify equipment)

3. Transportation e
Existing Actually Required/Proposed number

Truck
Truck-Hydraulic
Tractor-Trailer
Dumper-placers
Tricycle
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Refuse-collector
Others (Please specify)

4. Whether any proposal has been made to improve Construction and Demolition waste
management practices

5. Have any efforts been made to involve PPP for processing of Construction & Demolition waste :
If yes, what is (are) the technologies being used, such as:

Processing / recycling Steps taken
Technology (Quantity to be processed)
Dry Process
Wet Process
Others, if any,
Please specify

6. What provisions are available to check unauthorized operations of:

Encroachment on river bank or wet bodies :
Unauthorized filling of low line areas
Mixing with solid waste

Encroachment in Parks, Footpaths etc.

7. How many slums are provided with construction and demolition waste receptacles facilities:

8. Are municipal magistrates appointed
for taking penal action for non-compliance with these rules: Yes No
[ If yes, how many cases registered & settled during last three years (give year wise details)]

Dated: Signature of Municipal
Commissioner

Form -1V

See [Rule (8)(3)]

Format of Annual Report to be submitted by the State Pollution Control Board / Committees to the
Central Pollution Control Board

To,

The Chairman,

Central Pollution Control Board,
PariveshBhawan, East Arjun Nagar,
Delhi-110032

13
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Name of the State/Union territory

Name & address of the State
Pollution Control Board/Pollution
Control Committee

Number of municipal authorities
responsible for management of municipal
solid wastes in the State/Union territory
under these rules

A Summary Statement on progress made
by municipal authorities in respect of
implementation of Schedule 111] : Please attach as Annexure-I

A Summary Statement on progress made by
municipal authorities in respect of
implementation of Schedule 1V . Please attach as Annexure-11

Chairman or the Member Secretary
State Pollution Control Board/
Pollution Control Committee

Form -V
See [ Rulel4]
Accident reporting

Date and time of accident
Sequence of events leading to accident
The type of construction and demolition waste involved in accident

Assessment of the effects of the accidents
a. on traffic, drainage system and the environment :

Emergency measures taken

Steps taken to alleviate the effects
a. of accidents

Steps taken to prevent the recurrence
a. ofsuchan accident

Regular monthly health checkup of workers at

14
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a. Processing / recycling site shall be made

9. Any accident during the collection,

a. transportation and treatment including

b. processing and recycling should be informed

c. tothe Competent Authority (Local Authority) or

d. Prescribed Authority
Date : Authorized Signatory
Place: Designation

[18-6/2014-HSMD]
Bishwanath Sinha, Joint Secretary

15
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213 Annexure-Il|

[Published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i)]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 28" March, 2016

G.S.R. 343(E).-Whereas the Bio-Medical Waste (Management and Handling) Rules, 1998 was published
vide notification number S.0. 630 (E) dated the 20" July, 1998, by the Government of India in the
erstwhile Ministry of Environment and Forests, provided a regulatory frame work for management of
bio-medical waste generated in the country;

And whereas, to implement these rules more effectively and to improve the collection,
segregation, processing, treatment and disposal of these bio-medical wastes in an environmentally sound
management thereby, reducing the bio- medical waste generation and its impact on the environment, the
Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government published the draft rules in the Gazette vide
number G.S.R. 450 (E), dated the 3" June, 2015 inviting objections or suggestions from the public within
sixty days from the date on which copies of the Gazette containing the said notification were made
available to the public;

And whereas, the copies of the Gazette containing the said draft rules were made available to the
public on the 3 June, 2015;

And whereas, the objections or comments received within the specified period from the public in
respect of the said draft rules have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Bio-Medical Waste (Management and
Handling) Rules, 1998, except as respects things done or omitted to be done before such suppression, the
Central Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) these rules may be called the Bio-Medical Waste Management
Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Application.-
Q) These rules shall apply to all persons who generate, collect, receive, store, transport, treat,

dispose, or handle bio medical waste in any form including hospitals, nursing homes, clinics,
dispensaries, veterinary institutions, animal houses, pathological laboratories, blood banks, ayush
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hospitals, clinical establishments, research or educational institutions, health camps, medical or surgical
camps, vaccination camps, blood donation camps, first aid rooms of schools, forensic laboratories and
research labs.

).

(@)
(b)

(©)

(d)

These rules shall not apply to,-

(@) radioactive wastes as covered under the provisions of the Atomic Energy Act, 1962(33 of
1962) and the rules made there under;

(b) hazardous chemicals covered under the Manufacture, Storage and Import of Hazardous
Chemicals Rules, 1989 made under the Act;

(c) solid wastes covered under the Municipal Solid Waste (Management and Handling) Rules,
2000 made under the Act;

(d) the lead acid batteries covered under the Batteries (Management and Handling) Rules, 2001
made under the Act;

(e) hazardous wastes covered under the Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008 made under the Act;

() waste covered under the e-Waste (Management and Handling) Rules, 2011 made under the
Act; and

(g) hazardous micro organisms, genetically engineered micro organisms and cells covered under
the  Manufacture, Use, Import, Export and Storage of Hazardous Microorganisms,
Genetically Engineered Micro organisms or Cells Rules, 1989 made under the Act.

Definitions.- In these rules, unless the context otherwise requires, -
"Act" means the Environment (Protection) Act, 1986 (29 of 1986);

"animal house" means a place where animals are reared or kept for the purpose of experiments or
testing;

"authorisation" means permission granted by the prescribed authority for the generation, collection,
reception, storage, transportation, treatment, processing, disposal or any other form of handling of
bio-medical waste in accordance with these rules and guidelines issued by the Central Government
or Central Pollution Control Board as the case may be;

"authorised person" means an occupier or operator authorised by the prescribed authority to
generate, collect, receive, store, transport, treat, process, dispose or handle bio-medical waste in
accordance with these rules and the guidelines issued by the Central Government or the Central
Pollution Control Board, as the case may be;
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"biological” means any preparation made from organisms or micro-organisms or product of
metabolism and biochemical reactions intended for use in the diagnosis, immunisation or the
treatment of human beings or animals or in research activities pertaining thereto;

"bio-medical waste"” means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the
production or testing of biological or in health camps, including the categories mentioned in
Schedule I appended to these rules;

"bio-medical waste treatment and disposal facility” means any facility wherein treatment, disposal
of bio-medical waste or processes incidental to such treatment and disposal is carried out, and
includes common bio-medical waste treatment facilities;

“Form” means the Form appended to these rules;

“handling” in relation to bio-medical waste includes the generation, sorting, segregation,
collection, use, storage, packaging, loading, transportation, unloading, processing, treatment,
destruction, conversion, or offering for sale, transfer, disposal of such waste;

“health care facility” means a place where diagnosis, treatment or immunisation of human beings
or animals is provided irrespective of type and size of health treatment system, and research
activity pertaining thereto;

“major accident” means accident occurring while handling of bio-medical waste having potential to
affect large masses of public and includes toppling of the truck carrying bio-medical waste,
accidental release of bio-medical waste in any water body but exclude accidents like needle prick
injuries, mercury spills;

“management” includes all steps required to ensure that bio- medical waste is managed in such a
manner as to protect health and environment against any adverse effects due to handling of such
waste;

(m) "occupier" means a person having administrative control over the institution and the premises

(n)

(0)

(p)

generating bio-medical waste, which includes a hospital, nursing home, clinic, dispensary,
veterinary institution, animal house, pathological laboratory, blood bank, health care facility and
clinical establishment, irrespective of their system of medicine and by whatever name they are
called;

"operator of a common bio-medical waste treatment facility" means a person who owns or controls

a Common Bio-medical Waste Treatment Facility (CBMWTF) for the collection, reception,
storage, transport, treatment, disposal or any other form of handling of bio-medical waste;

“prescribed authority” means the State Pollution Control Board in respect of a State and Pollution
Control Committees in respect of an Union territory;

"Schedule" means the Schedule appended to these rules.
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Duties of the Occupier .- It shall be the duty of every occupier to-

take all necessary steps to ensure that bio-medical waste is handled without any adverse effect to
human health and the environment and in accordance with these rules;

make a provision within the premises for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified in Schedule I,
to ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent
scattering or spillage by animals and the bio-medical waste from such place or premises shall be
directly transported in the manner as prescribed in these rules to the common bio-medical waste
treatment facility or for the appropriate treatment and disposal, as the case may be, in the manner
as prescribed in Schedule I;

pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through
disinfection or sterilisation on-site in the manner as prescribed by the World Health Organisation
(WHO) or National AIDs Control Organisation (NACO) guidelines and then sent to the common
bio-medical waste treatment facility for final disposal;

phase out use of chlorinated plastic bags, gloves and blood bags within two years from the date of
notification of these rules;

dispose of solid waste other than bio-medical waste in accordance with the provisions of
respective waste management rules made under the relevant laws and amended from time to time;

not to give treated bio-medical waste with municipal solid waste;

provide training to all its health care workers and others, involved in handling of bio medical waste
at the time of induction and thereafter at least once every year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided in the Annual Report;

immunise all its health care workers and others, involved in handling of bio-medical waste for
protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or
the guidelines of the Ministry of Health and Family Welfare issued from time to time;

establish a Bar- Code System for bags or containers containing bio-medical waste to be sent out of
the premises or place for any purpose within one year from the date of the notification of these
rules;

ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation
prior to mixing with other effluent generated from health care facilities;

ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and
Control of Pollution) Act, 1974 ( 6 of 1974);
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ensure occupational safety of all its health care workers and others involved in handling of bio-
medical waste by providing appropriate and adequate personal protective equipments;

conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of bio- medical waste and maintain the records for the
same;

maintain and update on day to day basis the bio-medical waste management register and display
the monthly record on its website according to the bio-medical waste generated in terms of
category and colour coding as specified in Schedule I;

report major accidents including accidents caused by fire hazards, blasts during handling of bio-
medical waste and the remedial action taken and the records relevant thereto, (including nil report)
in Form | to the prescribed authority and also along with the annual report;

make available the annual report on its web-site and all the health care facilities shall make own
website within two years from the date of notification of these rules;

inform the prescribed authority immediately in case the operator of a facility does not collect the
bio-medical waste within the intended time or as per the agreed time;

establish a system to review and monitor the activities related to bio-medical waste management,
either through an existing committee or by forming a new committee and the Committee shall
meet once in every six months and the record of the minutes of the meetings of this committee
shall be submitted along with the annual report to the prescribed authority and the healthcare
establishments having less than thirty beds shall designate a qualified person to review and monitor
the activities relating to bio-medical waste management within that establishment and submit the
annual report;

maintain all record for operation of incineration, hydro or autoclaving etc., for a period of five
years;

existing incinerators to achieve the standards for treatment and disposal of bio-medical waste as
specified in Schedule Il for retention time in secondary chamber and Dioxin and Furans within two
years from the date of this notification.

5. Duties of the operator of a common bio-medical waste treatment and disposal facility.-It shall be
the duty of every operator to -

(@)

(b)
(©)

take all necessary steps to ensure that the bio-medical waste collected from the occupier is
transported, handled, stored, treated and disposed of, without any adverse effect to the human
health and the environment, in accordance with these rules and guidelines issued by the Central
Government or, as the case may be, the central pollution control board from time to time;

ensure timely collection of bio-medical waste from the occupier as prescribed under these rules;

establish bar coding and global positioning system for handling of bio- medical waste within one
year;
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inform the prescribed authority immediately regarding the occupiers which are not handing over
the segregated bio-medical waste in accordance with these rules;

provide training for all its workers involved in handling of bio-medical waste at the time of
induction and at least once a year thereafter;

assist the occupier in training conducted by them for bio-medical waste management;

undertake appropriate medical examination at the time of induction and at least once in a year and
immunise all its workers involved in handling of bio-medical waste for protection against diseases,
including Hepatitis B and Tetanus, that are likely to be transmitted while handling bio-medical
waste and maintain the records for the same;

ensure occupational safety of all its workers involved in handling of bio-medical waste by
providing appropriate and adequate personal protective equipment;

report major accidents including accidents caused by fire hazards, blasts during handling of bio-
medical waste and the remedial action taken and the records relevant thereto, (including nil report)

in Form | to the prescribed authority and also along with the annual report;

maintain a log book for each of its treatment equipment according to weight of batch; categories of
waste treated; time, date and duration of treatment cycle and total hours of operation;

allow occupier , who are giving waste for treatment to the operator, to see whether the treatment is
carried out as per the rules;

shall display details of authorisation, treatment, annual report etc on its web-site;

after ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass, shall be given to recyclers having valid consent or authorisation or registration from the
respective State Pollution Control Board or Pollution Control Committee;

supply non-chlorinated plastic coloured bags to the occupier on chargeable basis, if required;

common bio-medical waste treatment facility shall ensure collection of biomedical waste on
holidays also;

maintain all record for operation of incineration, hydroor autoclaving for a period of five years;
and

upgrade existing incinerators to achieve the standards for retention time in secondary chamber and
Dioxin and Furans within two years from the date of this notification.

Duties of authorities.-The Authority specified in column (2) of Schedule-Ill shall perform the

duties as specified in column (3) thereof in accordance with the provisions of these rules.
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7. Treatment and disposal.- (1) Bio-medical waste shall be treated and disposed of in accordance
with Schedule I, and in compliance with the standards provided in Schedule-11 by the health care
facilities and common bio-medical waste treatment facility.

2 Occupier shall hand over segregated waste as per the Schedule-1 to common bio-medical waste
treatment facility for treatment, processing and final disposal:

Provided that the lab and highly infectious bio-medical waste generated shall be pre-treated by
equipment like autoclave or microwave.

3 No occupier shall establish on-site treatment and disposal facility, if a service of ‘common  bio-
medical waste treatment facility is available at a distance of seventy-five kilometer.

(@)) In cases where service of the common bio-medical waste treatment facility is not available, the
Occupiers shall set up requisite biomedical waste treatment equipment like incinerator, autoclave
or microwave, shredder prior to commencement of its operation, as per the authorisation given by

the prescribed authority.

(5) Any person including an occupier or operator of a common bio medical waste treatment facility,
intending to use new technologies for treatment of bio medical waste other than those listed in
Schedule | shall request the Central Government for laying down the standards or operating
parameters.

(6) On receipt of a request referred to in sub-rule (5), the Central Government may determine the
standards and operating parameters for new technology which may be published in Gazette by
the Central Government.

(7) Every operator of common bio-medical waste treatment facility shall set up requisite biomedical
waste treatment equipments like incinerator, autoclave or microwave, shredder and effluent
treatment plant as a part of treatment, prior to commencement of its operation.

(8) Every occupier shall phase out use of non-chlorinated plastic bags within two years from the date
of publication of these rules and after two years from such publication of these rules, the
chlorinated plastic bags shall not be used for storing and transporting of bio-medical waste and
the occupier or operator of a common bio-medical waste treatment facility shall not dispose of
such plastics by incineration and the bags used for storing and transporting biomedical waste
shall be in compliance with the Bureau of Indian Standards. Till the Standards are published, the
carry bags shall be as per the Plastic Waste Management Rules, 2011.

9 After ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass shall be given to such recyclers having valid authorisation or registration from the
respective prescribed authority.

(10)  The Occupier or Operator of a common bio-medical waste treatment facility shall maintain a
record of recyclable wastes referred to in sub-rule (9) which are auctioned or sold and the same
shall be submitted to the prescribed authority as part of its annual report. The record shall be
open for inspection by the prescribed authorities.

7
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(11)  The handling and disposal of all the mercury waste and lead waste shall be in accordance with
the respective rules and regulations.

8. Segregation, packaging, transportation and storage.-(1) No untreated bio-medical waste
shall be mixed with other wastes.

(2 The bio-medical waste shall be segregated into containers or bags at the point of generation in
accordance with Schedule | prior to its storage, transportation, treatment and disposal.

3 The containers or bags referred to in sub-rule (2) shall be labeled as specified in Schedule 1V.

(4) Bar code and global positioning system shall be added by the Occupier and common bio-medical
waste treatment facility in one year time.

(5) The operator of common bio-medical waste treatment facility shall transport the bio-medical waste
from the premises of an occupier to any off-site bio-medical waste treatment facility only in the
vehicles having label as provided in part ‘A’ of the Schedule IV along with necessary information
as specified in part ‘B’ of the Schedule IV.

(6)  The vehicles used for transportation of bio-medical waste shall comply with the conditions if any
stipulated by the State Pollution Control Board or Pollution Control Committee in addition to the
requirement contained in the Motor Vehicles Act, 1988 (59 of 1988), if any or the rules made there
under for transportation of such infectious waste.

(7)  Untreated human anatomical waste, animal anatomical waste, soiled waste and, biotechnology
waste shall not be stored beyond a period of forty —eight hours:

Provided that in case for any reason it becomes necessary to store such waste beyond
such a period, the occupier shall take appropriate measures to ensure that the waste does not
adversely affect human health and the environment and inform the prescribed authority along with
the reasons for doing so.

(8) Microbiology waste and all other clinical laboratory waste shall be pre-treated by sterilisation to
Log 6 or disinfection to Log 4, as per the World Health Organisation guidelines before packing
and sending to the common bio-medical waste treatment facility.

9. Prescribed authority.-(1) The prescribed authority for implementation of the provisions of these
rules shall be the State Pollution Control Boards in respect of States and Pollution Control Committees in
respect of Union territories.

(2) The prescribed authority for enforcement of the provisions of these rules in respect of all health
care establishments including hospitals, nursing homes, clinics, dispensaries, veterinary
institutions, animal houses, pathological laboratories and blood banks of the Armed Forces under
the Ministry of Defence shall be the Director General, Armed Forces Medical Services, who shall
function under the supervision and control of the Ministry of Defence.
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The prescribed authorities shall comply with the responsibilities as stipulated in Schedule 111 of
these rules.

Procedure for authorisation.-Every occupier or operator handling bio-medical waste, irrespective
of the quantity shall make an application in Form Il to the prescribed authority i.e. State Pollution
Control Board and Pollution Control Committee, as the case may be, for grant of authorisation and
the prescribed authority shall grant the provisional authorisation in Form Il and the validity of
such authorisation for bedded health care facility and operator of a common facility shall be
synchronised with the validity of the consents.

The authorisation shall be one time for non-bedded occupiers and the authorisation in such cases
shall be deemed to have been granted, if not objected by the prescribed authority within a period of
ninety days from the date of receipt of duly completed application along with such necessary
documents.

In case of refusal of renewal, cancellation or suspension of the authorisation by the prescribed
authority, the reasons shall be recorded in writing:

Provided that the prescribed authority shall give an opportunity of being heard to the
applicant before such refusal of the authorisation.

Every application for authorisation shall be disposed of by the prescribed authority within a period
of ninety days from the date of receipt of duly completed application along with such necessary
documents, failing which it shall be deemed that the authorisation is granted under these rules.

In case of any change in the bio-medical waste generation, handling, treatment and disposal for
which authorisation was earlier granted, the occupier or operator shall intimate to the prescribed
authority about the change or variation in the activity and shall submit a fresh application in Form
Il for modification of the conditions of authorisation.

Advisory Committee.-(1) Every State Government or Union territory Administration shall

constitute an Advisory Committee for the respective State or Union territory under the chairmanship of
the respective health secretary to oversee the implementation of the rules in the respective state and to
advice any improvements and the Advisory Committee shall include representatives from the
Departments of Health, Environment, Urban Development, Animal Husbandry and Veterinary Sciences
of that State Government or Union territory Administration, State Pollution Control Board or Pollution
Control Committee, urban local bodies or local bodies or Municipal Corporation, representatives from
Indian Medical Association, common bio-medical waste treatment facility and non-governmental
organisation.

)

Notwithstanding anything contained in sub-rule (1), the Ministry of Defence shall constitute the
Advisory Committee (Defence) under the chairmanship of Director General of Health Services of
Armed Forces consisting of  representatives from the Ministry of Defence, Ministry of
Environment, Forest and Climate Change, Central Pollution Control Board, Ministry of Health and
Family Welfare, Armed Forces Medical College or Command Hospital.
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(3) The Advisory Committee constituted under sub-rule (1) and (2) shall meet at least once in six
months and review all matters related to implementation of the provisions of these rules in the
State and Armed Forces Health Care Facilities, as the case may be.

(4)  The Ministry of Health and Defence may co-opt representatives from the other Governmental and
non-governmental organisations having expertise in the field of bio-medical waste management.

12. Monitoring of implementation of the rules in health care facilities.- (1) The Ministry of
Environment, Forest and Climate Change shall review the implementation of the rules in the country
once in a year through the State Health Secretaries and Chairmen or Member Secretary of State Pollution
Control Boards and Central Pollution Control Board and the Ministry may also invite experts in the field
of bio-medical waste management, if required.

(2)  The Central Pollution Control Board shall monitor the implementation of these rules in respect of
all the Armed Forces health care establishments under the Ministry of Defence.

(3) The Central Pollution Control Board along with one or more representatives of the Advisory
Committee constituted under sub-rule (2) of rule 11, may inspect any Armed Forces health care
establishments after prior intimation to the Director General Armed Forces Medical
Services.

(4) Every State Government or Union territory Administration shall constitute District Level
Monitoring Committee in the districts under the chairmanship of District Collector or District
Magistrate or Deputy Commissioner or Additional District Magistrate to monitor the compliance
of the provisions of these rules in the health care facilities generating bio-medical waste and in the
common bio-medical waste treatment and disposal facilities, where the bio-medical waste is
treated and disposed of.

(5) The District Level Monitoring Committee constituted under sub-rule (4) shall submit its report
once in six months to the State Advisory Committee and a copy thereof shall also be forwarded to
State Pollution Control Board or Pollution Control Committee concerned for taking further
necessary action.

(6) The District Level Monitoring Committee shall comprise of District Medical Officer or District
Health Officer, representatives from State Pollution Control Board or Pollution Control
Committee, Public Health Engineering Department, local bodies or municipal corporation, Indian
Medical Association, common bio-medical waste treatment facility and registered non-
governmental organisations working in the field of bio-medical waste management and the
Committee may co-opt other members and experts, if necessary and the District Medical Officer
shall be the Member Secretary of this Committee.

13.  Annual report.-(1) Every occupier or operator of common bio-medical waste treatment facility
shall submit an annual report to the prescribed authority in Form-IV, on or before the 30™ June of every
year.

(2) The prescribed authority shall compile, review and analyse the information received and send this
information to the Central Pollution Control Board on or before the 31 July of every year.

10
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(3) The Central Pollution Control Board shall compile, review and analyse the information received
and send this information, along with its comments or suggestions or observations to the Ministry
of Environment, Forest and Climate Change on or before 31% August every year.

(4) The Annual Reports shall also be available online on the websites of Occupiers, State Pollution
Control Boards and Central Pollution Control Board.

14.  Maintenance of records.- (1)  Every authorised person shall maintain records related to the
generation, collection, reception, storage, transportation, treatment, disposal or any other form of
handling of bio-medical waste, for a period of five years, in accordance with these rules and
guidelines issued by the Central Government or the Central Pollution Control Board or the
prescribed authority as the case may be.

(2)  All records shall be subject to inspection and verification by the prescribed authority or the
Ministry of Environment, Forest and Climate Change at any time.

15.  Accident reporting.- (1) In case of any major accident at any institution or facility or any other
site while handling bio-medical waste, the authorised person shall intimate immediately to the prescribed
authority about such accident and forward a report within twenty-four hours in writing regarding the
remedial steps taken in Form 1.

(2) Information regarding all other accidents and remedial steps taken shall be provided in the annual
report in accordance with rule 13 by the occupier.

16. Appeal.-(1) Any person aggrieved by an order made by the prescribed authority under these
rules may, within a period of thirty days from the date on which the order is communicated to him, prefer
an appeal in Form V to the Secretary (Environment) of the State Government or Union territory
administration .

(2) Any person aggrieved by an order of the Director General Armed Forces Medical Services under
these rules may, within thirty days from the date on which the order is communicated to him,
prefer an appeal in Form V to the Secretary, Ministry of Environment, Forest and Climate Change.

(3) The authority referred to in sub-para (1) and (2) as the case may be, may entertain the appeal after
the expiry of the said period of thirty days, if it is satisfied that the appellant was prevented by
sufficient cause from filing the appeal in time.

(4) The appeal shall be disposed of within a period of ninety days from the date of its filing.
17.  Site for common bio-medical waste treatment and disposal facility.-(1) Without
prejudice to rule 5 of these rules, the department in the business allocation of land assignment shall be

responsible for providing suitable site for setting up of common biomedical waste treatment and disposal
facility in the State Government or Union territory Administration.

11
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(2) The selection of site for setting up of such facility shall be made in consultation with the prescribed
authority, other stakeholders and in accordance with guidelines published by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board.

18. Liability of the occupier, operator of a facility.- (1) The occupier or an operator of a common
bio-medical waste treatment facility shall be liable for all the damages caused to the environment or the
public due to improper handling of bio- medical wastes.

(2) The occupier or operator of common bio-medical waste treatment facility shall be liable for action
under section 5 and section 15 of the Act, in case of any violation.

SCHEDULE |

[See rules 3 (e), 4(b), 7(1), 7(2), 7(5), 7 (6) and 8(2)]

Part-1

Biomedical wastes categories and their segregation, collection, treatment, processing and
disposal options

Category

Type of Waste

Type of Bag or
Container to be
used

Treatment and Disposal options

Q)

2)

(©)

(4)

Yellow

(2) Human Anatomical
Waste:

Human tissues, organs,
body parts and fetus
below the viability
period (as per the
Medical Termination of
Pregnancy Act 1971,
amended from time to
time).

(b)Animal Anatomical
Waste :

Experimental  animal
carcasses, body parts,
organs, tissues,
including the waste
generated from
animals used in
experiments or testing
in veterinary hospitals
or colleges or animal
houses.

Yellow coloured
non-chlorinated
plastic bags

Incineration or Plasma Pyrolysis or
deep burial

(c) Soiled Waste:

Items contaminated
with blood, body fluids
like dressings, plaster
casts, cotton swabs and

Incineration or Plasma Pyrolysis or
deep burial

In absence of above facilities,
autoclaving or micro-waving/

12

130



225

bags containing residual
or discarded blood and
blood components.

hydroclaving followed by shredding or
mutilation or  combination of
sterilization and shredding. Treated
waste to be sent for energy recovery.

(d) Expired or
Discarded Medicines:

Pharmaceutical  waste
like antibiotics,
cytotoxic drugs
including all items
contaminated with

cytotoxic drugs along
with glass or plastic
ampoules, vials etc.

Yellow coloured
non-chlorinated
plastic bags or
containers

Expired ‘cytotoxic drugs and items
contaminated with cytotoxic drugs to be
returned back to the manufacturer or
supplier for incineration at temperature
>1200 °C or to common bio-medical
waste treatment facility or hazardous
waste treatment, storage and disposal
facility for incineration at >1200°C Or
Encapsulation or Plasma Pyrolysis at
>1200°C.

All other discarded medicines shall be
either sent back to manufacturer or
disposed by incineration.

(e) Chemical Waste:
Chemicals used in
production of biological

Yellow coloured
containers or
non-chlorinated

Disposed of by incineration or Plasma
Pyrolysis  or Encapsulation in
hazardous waste treatment, storage and

and used or discarded | plastic bags disposal facility.

disinfectants.

(f) Chemical Liquid | Separate After resource recovery, the chemical
Waste : collection liquid waste shall be pre-treated before
Liquid waste generated | system leading mixing with other wastewater. The
due to use of chemicals | to effluent combined discharge shall conform to

in production of
biological and used or
discarded disinfectants,

treatment system

the discharge norms given in Schedule-
Il

Silver  X-ray  film

developing liquid,

discarded Formalin,

infected secretions,

aspirated body

fluids, liquid from

laboratories and floor

washings, cleaning,

house-keeping and

disinfecting  activities

etc.

(g) Discarded linen, | Non-chlorinated | Non- chlorinated chemical disinfection
mattresses, beddings | yellow plastic followed by incineration or Plazma
contaminated with | bags or suitable | Pyrolysis or for energy recovery.

blood or body fluid.

packing material

In absence of above facilities, shredding
or mutilation or combination of
sterilization and shredding. Treated
waste to be sent for energy recovery or
incineration or Plazma Pyrolysis.
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(h) Microbiology,

Biotechnology and
other clinical
laboratory waste:

Blood bags, Laboratory
cultures, stocks or
specimens of micro-
organisms, live or
attenuated vaccines,
human and animal cell
cultures used in
research, industrial

laboratories, production
of biological, residual

Autoclave safe
plastic bags or
containers

Pre-treat to sterilize with  non-
chlorinated chemicals on-site as per
National AIDS Control Organisation or
World Health Organisation guidelines
thereafter for Incineration.

toxins,  dishes and
devices used for
cultures.

Red Contaminated Waste | Red coloured Autoclaving or micro-waving/
(Recyclable) non-chlorinated | hydroclaving followed by shredding or
(a) Wastes generated | plastic bags or mutilation or  combination of
from disposable items | containers sterilization and shredding. Treated
such as tubing, bottles, waste to be sent to registered or
intravenous tubes and authorized recyclers or for energy
sets, catheters, urine recovery or plastics to diesel or fuel oil
bags, syringes (without or for road making, whichever is
needles and fixed needle possible.
syringes) and
vaccutainers with their Plastic waste should not be sent to
needles cut) and gloves. landfill sites.

White Waste sharps | Puncture proof, | Autoclaving or Dry Heat Sterilization

(Translucent)

including Metals:

Needles, syringes with
fixed needles, needles
from needle tip cutter or
burner, scalpels, blades,
or any other
contaminated sharp
object that may cause
puncture and cuts. This

Leak proof,
tamper proof
containers

followed by shredding or mutilation or
encapsulation in metal container or
cement concrete; combination of
shredding cum autoclaving; and sent for
final disposal to iron foundries (having
consent to operate from the State
Pollution Control Boards or Pollution
Control  Committees) or sanitary
landfill or designated concrete waste

includes both  used, sharp pit.
discarded and

contaminated metal

sharps

Blue

(a) Glassware:
Broken or discarded and
contaminated glass
including medicine vials
and ampoules except
those contaminated with
cytotoxic wastes.

Cardboard boxes
with blue
colored marking

Disinfection (by soaking the washed
glass waste after cleaning with
detergent and  Sodium Hypochlorite
treatment) or through autoclaving or
microwaving or hydroclaving and then
sent for recycling.
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(b) Metallic Body | Cardboard boxes
Implants with blue
colored marking

“Disposal by deep burial is permitted only in rural or remote areas where there is no access to
common bio-medical waste treatment facility. This will be carried out with prior approval from the
prescribed authority and as per the Standards specified in Schedule-111. The deep burial facility
shall be located as per the provisions and guidelines issued by Central Pollution Control Board
from time to time.

1)

()

©)

(4)

()

(6)

(")

(8)

Part -2

All plastic bags shall be as per BIS standards as and when published, till then the prevailing Plastic
Waste Management Rules shall be applicable.

Chemical treatment using at least 10% Sodium Hypochlorite having 30% residual chlorine for
twenty minutesor any other equivalent chemical reagent that should demonstrate Log;¢4 reduction
efficiency for microorganisms as given in Schedule- IlI.

Mutilation or shredding must be to an extent to prevent unauthorized reuse.

There will be no chemical pretreatment before incineration, except for microbiological, lab and
highly infectious waste.

Incineration ash (ash from incineration of any bio-medical waste) shall be disposed through
hazardous waste treatment, storage and disposal facility, if toxic or hazardous constituents are
present beyond the prescribed limits as given in the Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2008 or as revised from time to time.

Dead Fetus below the viability period (as per the Medical Termination of Pregnancy Act 1971,
amended from time to time) can be considered as human anatomical waste. Such waste should be
handed over to the operator of common bio-medical waste treatment and disposal facility in yellow
bag with a copy of the official Medical Termination of Pregnancy certificate from the Obstetrician
or the Medical Superintendent of hospital or healthcare establishment.

Cytotoxic drug vials shall not be handed over to unauthorised person under any circumstances.
These shall be sent back to the manufactures for necessary disposal at a single point. As a second
option, these may be sent for incineration at common bio-medical waste treatment and disposal
facility or TSDFs or plasma pyrolys is at temperature >1200 °C.

Residual or discarded chemical wastes, used or discarded disinfectants and chemical sludge can be
disposed at hazardous waste treatment, storage and disposal facility. In such case, the waste should
be sent to hazardous waste treatment, storage and disposal facility through operator of common
bio-medical waste treatment and disposal facility only.
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On-site pre-treatment of laboratory waste, microbiological waste, blood samples, blood bags
should be disinfected or sterilized as per the Guidelines of World Health Organisation or National
AIDS Control Organisation and then given to the common bio-medical waste treatment and
disposal facility.

Installation of in-house incinerator is not allowed. However in case there is no common biomedical
facility nearby, the same may be installed by the occupier after taking authorisation from the State
Pollution Control Board.

Syringes should be either mutilated or needles should be cut and or stored in tamper proof, leak
proof and puncture proof containers for sharps storage. Wherever the occupier is not linked to a
disposal facility it shall be the responsibility of the occupier to sterilize and dispose in the manner
prescribed.

Bio-medical waste generated in households during healthcare activities shall be segregated as per
these rules and handed over in separate bags or containers to municipal waste collectors. Urban
Local Bodies shall have tie up with the common bio-medical waste treatment and disposal facility
to pickup this waste from the Material Recovery Facility (MRF) or from the house hold directly,
for final disposal in the manner as prescribed in this Schedule.

SCHEDULE 11
[See rule 4(t), 7(1) and 7(6)]
STANDARDS FOR TREATMENT AND DISPOSAL OF
BIO-MEDICALWASTES

STANDARDS FOR INCINERATION.-

All incinerators shall meet the following operating and emission standards-

A

Operating Standards
1). Combustion efficiency (CE) shall be at least 99.00%.

2). The Combustion efficiency is computed as follows:
%CO0,

%CO0, + % CO

3). The temperature of the primary chamber shall be a minimum of 800 °C and the secondary
chamber shall be minimum of 1050°C + or - 50°C.

4). The secondary chamber gas residence time shall be at least two seconds.

B. Emission Standards
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Sl Parameter Standards
No.
(1) (2 ®3) (4)
Limiting concentration | Sampling Duration in minutes,
in mg Nm® unless | unless stated
stated
1. Particulate matter 50 30 or INM® of sample volume,
whichever is more
2. Nitrogen Oxides NO and | 400 30 for online sampling or grab
NO, expressed asNO, sample
3. HCI 50 30 or INM® of sample volume,
whichever is more
4, Total Dioxins and Furans 0.1ngTEQ/Nm? (at 11% | 8 hours or 5NM?® of sample volume,
02) whichever is more
5. Hg and its compounds 0.05 2 hours or INM?® of sample volume,
whichever is more

C. Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached with
the necessary monitoring facilities as per requirement of monitoring of ‘general parameters’ as notified
under the Environment (Protection) Act, 1986 and in accordance with the Central Pollution Control
Board Guidelines of Emission Regulation Part-111.

Note:
() The existing incinerators shall comply with the above within a period of two years from the date of
the notification.

(b) The existing incinerators shall comply with the standards for Dioxins and Furans of 0.1ngTEQ/Nm?,
as given below within two years from the date of commencement of these rules.

(c) All upcoming common bio-medical waste treatment facilities having incineration facility or captive
incinerator shall comply with standards for Dioxins and Furans.

(d) The existing secondary combustion chambers of the incinerator and the pollution control devices shall
be suitably retrofitted, if necessary, to achieve the emission limits.

(e) Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(f) Ash from incineration of biomedical waste shall be disposed of at common hazardous waste treatment
and disposal facility. However, it may be disposed of in municipal landfill, if the toxic metals in
incineration ash are within the regulatory quantities as defined under the Hazardous Waste
(Management and Handling and Transboundary Movement) Rules, 2008 as amended from time to
time.

(9) Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed

Natural Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the
incinerator.
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(h) The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack
gaseous emissions (under optimum capacity of the incinerator) once in three months through a
laboratory approved under the Environment (Protection) Act, 1986 and record of such analysis
results shall be maintained and submitted to the prescribed authority. In case of dioxins and furans,
monitoring should be done once in a year.

(i) The occupier or operator of the common bio-medical waste treatment facility shall install continuous
emission monitoring system for the parameters as stipulated by State Pollution Control Board or
Pollution Control Committees in authorisation and transmit the data real time to the servers at State
Pollution Control Board or Pollution Control Committees and Central Pollution Control Board.

(1) All monitored values shall be corrected to 11% Oxygen on dry basis.

(K) Incinerators (combustion chambers) shall be operated with such temperature, retention time and
turbulence, as to achieve Total Organic Carbon content in the slag and bottom ashes less than 3% or

their loss on ignition shall be less than 5% of the dry weight.

(I) The occupier or operator of a common bio-medical waste incinerator shall use combustion gas
analyzer to measure CO,, CO and O,.

2. Operating and Emission Standards for Disposal by Plasma Pyrolysis or Gasification:
A. Operating Standards:

All the operators of the Plasma Pyrolysis or Gasification shall meet the following operating and emission
standards:

1) Combustion Efficiency (CE) shall be at least 99.99%.

2) The Combustion Efficiency is computed as follows.
% CO, CE=
........................... X 100
(% CO,+ % CO)
3) The temperature of the combustion chamber after plasma gasification shall be 1050 + 50 ° C with

gas residence time of at least 2(two) second, with minimum 3 % Oxygen in the stack gas.

4) The Stack height should be minimum of 30 m above ground level and shall be attached with the
necessary monitoring facilities as per requirement of monitoring of ‘general parameters’ as
notified under the Environment (Protection) Act, 1986 and in accordance with the CPCB
Guidelines of Emission Regulation Part-111.

B. Air Emission Standards and Air Pollution Control Measures

Q) Emission standards for incinerator, notified at SI No.1 above in this Schedule, and revised from
time to time, shall be applicable for the Plasma Pyrolysis or Gasification also.
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(i) Suitably designed air pollution control devices shall be installed or retrofitted with the ‘Plasma
Pyrolysis or Gasification to achieve the above emission limits, if necessary.

(iii)  Wastes to be treated using Plasma Pyrolysis or Gasification shall not be chemically treated with
any chlorinated disinfectants and chlorinated plastics shall not be treated in the system.

C. Disposal of Ash Vitrified Material: The ash or vitrified material generated from the ‘Plasma
Pyrolysis or Gasification shall be disposed off in accordance with the Hazardous Waste (Management,
Handling and Transboundary Movement) Rules 2008 and revisions made thereafter in case the
constituents exceed the limits prescribed under Schedule Il of the said Rules or else in accordance with
the provisions of the Environment (Protection) Act, 1986, whichever is applicable.

3. STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE.-

The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical
waste.

@ When operating a gravity flow autoclave, medical waste shall be subjected to:

(i) a temperature of not less than 121° C and pressure of 15 pounds per square inch (psi) for an
autoclave residence time of not less than 60 minutes; or

(ii) a temperature of not less than 135° C and a pressure of 31 psi for an autoclave residence time of
not less than 45 minutes; or

(iii) a temperature of not less than 149° C and a pressure of 52 psi for an autoclave residence time
of not less than 30 minutes.

2 When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three
pre-vacuum pulse to purge the autoclave of all air. The air removed during the pre-vacuum, cycle should
be decontaminated by means of HEPA and activated carbon filtration, steam treatment, or any other
method to prevent release of pathogen. The waste shall be subjected to the following:

(i) a temperature of not less than 121°C and pressure of 15 psi per an autoclave residence time of
not less than 45 minutes; or

(ii) a temperature of not less than 135°C and a pressure of 31 psi for an autoclave residence time of
not less than 30 minutes;

3 Medical waste shall not be considered as properly treated unless the time, temperature and
pressure indicators indicate that the required time, temperature and pressure were reached during the
autoclave process. If for any reasons, time temperature or pressure indicator indicates that the required
temperature, pressure or residence time was not reached, the entire load of medical waste must be
autoclaved again until the proper temperature, pressure and residence time were achieved.
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(4) Recording of operational parameters: Each autoclave shall have graphic or computer recording
devices which will automatically and continuously monitor and record dates, time of day, load
identification number and operating parameters throughout the entire length of the autoclave cycle.

(5) Validation test for autoclave: The validation test shall use four biological indicator strips, one shall
be used as a control and left at room temperature, and three shall be placed in the approximate center of
three containers with the waste. Personal protective equipment (gloves, face mask and coveralls) shall be
used when opening containers for the purpose of placing the biological indicators. At least one of the
containers with a biological indicator should be placed in the most difficult location for steam to
penetrate, generally the bottom center of the waste pile. The occupier or operator shall conduct this test
three consecutive times to define the minimum operating conditions. The temperature, pressure and
residence time at which all biological indicator vials or strips for three consecutive tests show complete
inactivation of the spores shall define the minimum operating conditions for the autoclave. After
determining the minimum temperature, pressure and residence time, the occupier or operator of a
common biomedical waste treatment facility shall conduct this test once in three months and records in
this regard shall be maintained.

(6) Routine Test: A chemical indicator strip or tape that changes colour when a certain temperature is
reached can be used to verify that a specific temperature has been achieved. It may be necessary to use
more than one strip over the waste package at different locations to ensure that the inner content of the
package has been adequately autoclaved. The occupier or operator of a common bio medical waste
treatment facility shall conduct this test during autoclaving of each batch and records in this regard shall
be maintained.

(7) Spore testing: The autoclave should completely and consistently kill the approved biological
indicator at the maximum design capacity of each autoclave unit. Biological indicator for autoclave shall
be Geobacillusstearothermophilus spores using vials or spore Strips; with at least 1X10° spores. Under no
circumstances will an autoclave have minimum operating parameters less than a residence time of 30
minutes, a temperature less than 121° C or a pressure less than 15 psi. The occupier or operator of a
common bio medical waste treatment and disposal facility shall conduct this test at least once in every
week and records in this regard shall be maintained.

4. STANDARDS OF MICROWAVING.-

(1) Microwave treatment shall not be used for cytotoxic, hazardous or radioactive wastes,
contaminated animal carcasses, body parts and large metal items.

2 The microwave system shall comply with the efficacy test or routine tests and a performance
guarantee may be provided by the supplier before operation of the limit.

3 The microwave should completely and consistently kill the bacteria and other pathogenic
organisms that are ensured by approved biological indicator at the maximum design capacity of each
microwave unit. Biological indicators for microwave shall be Bacillus atrophaeusspores using vials or
spore strips with at least 1 x 10*sporesper detachable strip. The biological indicator shall be placed with
waste and exposed to same conditions as the waste during a normal treatment cycle.
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5. STANDARDS FOR DEEP BURIAL.- (1) A pit or trench should be dug about two meters deep.
It should be half filled with waste, then covered with lime within 50 cm of the surface, before filling the
rest of the pit with soil.

2 It must be ensured that animals do not have any access to burial sites. Covers of galvanised iron
or wire meshes may be used.

3 On each occasion, when wastes are added to the pit, a layer of 10 cm of soil shall be added to
cover the wastes.

(@)) Burial must be performed under close and dedicated supervision.

(5) The deep burial site should be relatively impermeable and no shallow well should be close to the
site.

(6) The pits should be distant from habitation, and located so as to ensure that no contamination
occurs to surface water or ground water. The area should not be prone to flooding or erosion.

@) The location of the deep burial site shall be authorised by the prescribed authority.
(8) The institution shall maintain a record of all pits used for deep burial.
9 The ground water table level should be a minimum of six meters below the lower level of deep
burial pit.
6. STANDARDS FOR EFFICACY OF CHEMICAL DISINFECTION
Microbial inactivation efficacy is equated to “Logl0 kill” which is defined as the difference

between the logarithms of number of test microorganisms before and after chemical treatment. Chemical
disinfection methods shall demonstrate a 4 Logl0 reduction or greater for Bacillus Subtilis (ATCC
19659) in chemical treatment systems.
7. STANDARDS FOR DRY HEAT STERILIZATION

Waste sharps can be treated by dry heat sterilization at a temperature not less than 185°C, at least
for a residence period of 150 minutes in each cycle, which sterilization period of 90 minutes. There
should be automatic recording system to monitor operating parameters.
Q) Validation test for Shaprs sterilization unit

Waste shaprs sterilization unit should completely and consistently kill the biological indicator
GeobacillusStearothermophillus or Bacillus Atropheausspoers using vials with at least log,o 6 spores per

ml. The test shall be carried out once in three months

(i) Routine test
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A chemical indicator strip or tape that changes colour when a certain temperature is reached can
be used to verify that a specific temperature has been achieved. It may be necessary to use more than one
strip over the waste to ensure that the inner content of the sharps has been adequately disinfected. This
test shall be performed once in week and records in this regard shall be maintained.

8. STANDARDS FOR LIQUID WASTE.-

1) The effluent generated or treated from the premises of occupier or operator of a common bio
medical waste treatment and disposal facility, before discharge into the sewer should conform to the
following limits-

PARAMETERS PERMISSIBLE LIMITS

pH 6.5-9.0

Suspended solids 100 mg/l

Oil and grease 10 mg/l

BOD 30 mg/l

COoD 250 mg/I

Bio-assay test 90% survival of fish after 96 hours in 100% effluent.

(2) Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility
for incineration or to hazardous waste treatment, storage and disposal facility for disposal.
Schedule 111
[See rule 6 and 9(3)]

List of Prescribed Authorities and the Corresponding Duties

Sl Authority Corresponding Duties

No ) ®)

1)

1 | Ministry of Environment, Forest | (i) Making Policies concerning bio-medical waste
and Climate Change, Government Management in the Country including notification
of India of Rules and amendments to the Rules as and

when required.

(i) Providing financial assistance for training and
awareness programmes on bio-medical waste
management related activities to for the State
Pollution Control Boards or Pollution Control
Committees.

(iii) Facilitating financial assistance for setting up or
up-gradation of common bio-medical waste
treatment facilities.

(iv) Undertake or support operational research and
assessment with reference to risks to environment
and health due to bio-medical waste and
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previously unknown disposables and wastes from
new types of equipment.

(V) Constitution of Monitoring Committee for
implementation of the rules.

(vi) Hearing Appeals and give decision made in Form-
V against order passed by the prescribed
authorities.

(vii)  Develop Standard manual for Trainers and
Training.

(viii)  Notify the standards or operating parameters for

new technologies for treatment of bio medical
waste other than those listed in Schedule- 1.

Central or State Ministry of Health
and Family Welfare, Central
Ministry for  Animal Husbandry
and Veterinary or State Department
of  Animal  Husbandry and
Veterinary.

(i)  Grant of license to health care facilities or nursing
homes or veterinary establishments with a condition
to obtain authorisation from the prescribed authority
for bio-medical waste management.

(i)  Monitoring, Refusal or Cancellation of license for
health care facilities or nursing homes or veterinary
establishments for violations of conditions of
authorisation or provisions under these Rules.

(iii) Publication of list of registered health care facilities
with regard to bio-medical waste generation,
treatment and disposal.

(iv) Undertake or support operational research and
assessment with reference to risks to environment
and health due to bio-medical waste and previously
unknown disposables and wastes from new types of
equipment.

(v) Coordinate with State Pollution Control Boards for
organizing training programmes to staff of health
care facilities and municipal workers on bio-medical
waste.

(vi) Constitution of Expert Committees at National or
State level for overall review and promotion of clean

or new technologies for bio-medical waste
management.
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(vii) Organizing or Sponsoring of trainings for the

regulatory authorities and health care facilities on
bio-medical waste management related activities.

(viii)Sponsoring of mass awareness campaigns in

electronic media and print media.

Ministry of Defence

(i)

(i)

(iii)

(iv)

v)

(vi)

Grant and renewal of authorisation to Armed Forces
health care facilities or common bio-medical waste
treatment facilities (Rule 9).

Conduct training courses for authorities dealing with
management of bio-medical wastes in Armed Forces
health care facilities or treatment facilities in
association with State Pollution Control Boards or
Pollution Control Committees or Central Pollution
Control Board or Ministry of Environment, Forest
and Climate Change.

Publication of inventory of occupiers and bio-
medical waste generation from Armed Forces health
care facilities or occupiers

Constitution  of  Advisory = Committee  for
implementation of the rules.

Review of management of bio-medical waste
generation in the Armed Forces health care facilities
through its Advisory Committee (Rule 11).

Submission of annual report to Central Pollution
Control Board within the stipulated time period (Rule
13).

Central Pollution Control Board

(i)

(i)

(iii)

(iv)

Prepare  Guidelines on  bio-medical  waste
Management and submit to the Ministry of
Environment, Forest and Climate Change.

Co-ordination of activities of State Pollution Control
Boards or Pollution Control Committees on bio-

medical waste.

Conduct training courses for authorities dealing with
management of bio-medical waste.

Lay down standards for new technologies for
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treatment and disposal of bio-medical waste (Rule 7)
and prescribe specifications for treatment and
disposal of bio-medical wastes (Rule 7).

(v) Lay down Criteria for establishing common bio-
medical waste treatment facilities in the Country.

(vi) Random inspection or monitoring of health care
facilities and common bio-medical waste treatment
facilities.

(vii) Review and analysis of data submitted by the State
Pollution Control Boards on bio-medical waste and
submission of compiled information in the form of
annual report along with its observations to Ministry
of Environment, Forest and Climate Change .

(viii) Inspection and monitoring of health care facilities
operated by the Director General, Armed Forces
Medical Services (Rule 9).

(ix) Undertake or support research or operational
research regarding bio-medical waste.

State Government of Health or
Union Territory Government or
Administration

(i) To ensure implementation of the rule in all health
care facilities or occupiers.

(it)  Allocation of adequate funds to Government health
care facilities for bio-medical waste management.

(iif) Procurement and allocation of treatment equipments
and make provision for consumables for bio-medical
waste management in Government health care
facilities.

(iv) Constitute State or District Level Advisory
Committees under the District Magistrate or
Additional District Magistrate to oversee the bio-
medical waste management in the Districts.

(v) Advise State Pollution Control Boards or Pollution
Control Committees on implementation of these
Rules.

(vi) Implementation of recommendations of the Advisory
Committee in all the health care facilities.
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State Pollution Control Boards or
Pollution Control Committees

(i) Inventorisation of Occupiers and data on bio-medical
waste generation, treatment & disposal.

(i) Compilation of data and submission of the same in
annual report to Central Pollution Control Board
within the stipulated time period.

(iii) Grant and renewal, suspension or refusal cancellation
or of authorisation under these rules (Rule 7, 8 and
10).

(iv) Monitoring of compliance of various provisions and
conditions of authorisation.

(v) Action against health care facilities or common bio-
medical waste treatment facilities for violation of
these rules (Rule 18).

(vi) Organizing training programmes to staff of health
care facilities and common bio-medical waste
treatment facilities and State Pollution Control
Boards or Pollution Control Committees Staff on
segregation, collection, storage, transportation,
treatment and disposal of bio-medical wastes.

(vii) Undertake or support research or operational research
regarding bio-medical waste management.

(viii) Any other function under these rules assigned by
Ministry of Environment, Forest and Climate
Change or Central Pollution Control Board from
time to time.

(ix) Implementation of recommendations of the Advisory
Committee.

(X) Publish the list of Registered or Authorised (or give
consent) Recyclers.

(xi) Undertake and support third party audits of the
common bhio-medical waste treatment facilities in
their State.

Municipalities or Corporations,
Urban Local Bodies and Gram
Panchayats

(i) Provide or allocate suitable land for development of
common bio-medical waste treatment facilities in
their respective jurisdictions as per the guidelines of
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Central Pollution Control Board.

(i)  Collect other solid waste (other than the bio-
medical waste) from the health care facilities as
per the Municipal Solid Waste ( Management and
handling) Rules, 2000 or as amended time to time.

(iii)  Any other function stipulated under these Rules.
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SCHEDULE IV
[See rule 8(3) and (5)]
Part A

LABEL FOR BIO-MEDICAL WASTE CONTAINERS or BAGS

BIOHAZARD CYTOTOXIC HAZARDSYMBOL

k
HANDLE WITH CARE HANDLE WITH CARE

Part B

LABEL FOR TRANSPORTING BIO-MEDICAL WASTE BAGS OR CONTAINERS

Waste category Number ........
Waste quantity............

Sender's Name and Address Receiver's Name and Address:
Phone Number ........ Phone Number ...............

Fax Number............... Fax Number .................
Contact Person ........ Contact Person .........

In case of emergency please contact :

Name and Address :

Phone No.

Note :Label shall be non-washable and prominently visible.

FORM -1
[ (See rule 4(0), 5(i) and 15 (2)]

ACCIDENT REPORTING
1. Date and time of accident :

2. Type of Accident :
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3. Sequence of events leading to accident :

4. Has the Authority been informed immediately :
5. The type of waste involved in accident :

6. Assessment of the effects of the

accidents on human health and the environment:

7. Emergency measures taken :

8. Steps taken to alleviate the effects of accidents :

9. Steps taken to prevent the recurrence of such an accident :

10. Does you facility has an Emergency Control policy? If yes give details:
Date:......oooevvviininnns Signature ..............ccovvnnenis
Place: ......cooviviiiiiiiin, Designation .......................

FORM - 11

(See rulel0)

APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION
(To be submitted by occupier of health care facility or common bio-medical waste treatment facility)

To
The Prescribed Authority
(Name of the State or UT Administration)
Address.

1. Particulars of Applicant:

(i) Name of the Applicant:
(In block letters & in full)

(ii) Name of the health care facility (HCF) or common bio-medical waste treatment facility
(CBWTF) :

(iii) Address for correspondence:

(iv) Tele No., Fax No.:

29
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(v) Email:
(vi) Website Address:
2. Activity for which authorisation is sought:

Activity Please tick
Generation, segregation

Collection,

Storage

packaging

Reception

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction

use

offering for sale, transfer
Any other form of handling

3. Application for o fresh or o renewal of authorisation (please tick whatever is applicable):
(i) Applied for CTO/CTE Yes/No

(if) In case of renewal previous authorisation number and date:

(iii) Status of Consents:

(a) under the Water (Prevention and Control of Pollution) Act, 1974

(b) under the Air (Prevention and Control of Pollution) Act, 1981.:

4. (i) Address of the health care facility (HCF) or common bio-medical waste treatment facility
(CBWTF):

(ii) GPS coordinates of health care facility (HCF) or common bio-medical waste treatment
facility (CBWTF):

5. Details of health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):
(i) Number of beds of HCF:
(ii) Number of patients treated per month by HCF:
(iii) Number healthcare facilities covered by CBMWTF:
(iv) No of beds covered by CBMWTF:

(v) Installed treatment and disposal capacity of CBMWTF: Kg per day
(vi) Quantity of biomedical waste treated or disposed by CBMWTF: Kg/ day
(vii) Area or distance covered by CBMWTF:

30
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(pl. attach map a map with GPS locations of CBMWTF and area of coverage)
(viii) Quantity of Biomedical waste handled, treated or disposed:

Category

Type of Waste

Quantity
Generated or
Collected, kg/day

Method of
Treatment and
Disposal

(Refer Schedule-
1)

)

)

®)

(4)

Yellow

(a) Human Anatomical Waste:

(b)Animal Anatomical Waste :

(c) Soiled Waste:

(d) Expired or Discarded Medicines:

(e) Chemical Solid Waste:

(f) Chemical Liquid Waste :

(9) Discarded linen, mattresses, beddings
contaminated with blood or body fluid.

(h) Microbiology, Biotechnology and other
clinical laboratory waste:

Red

Contaminated Waste (Recyclable)

White
(Translucen

B

Waste sharps including Metals:

Blue

Glassware:

Metallic Body Implants

6.

(i) Mode of transportation (if any) of bio-medical waste:

Brief description of arrangements for handling of biomedical waste (attach details):

(ii) Details of treatment equipment (please give details such as the number, type & capacity

of each unit)

No of units
Incinerators :
Plasma Pyrolysis:
Autoclaves:
Microwave:
Hydroclave:
Shredder:
Needle tip cutter or
destroyer
Sharps encapsulation or
concrete pit:
Deep burial pits:
Chemical disinfection:
Any other treatment
equipment:

31

Capacity of each unit
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7. Contingency plan of common bio-medical waste treatment facility (CBWTF)(attach documents):
8. Details of directions or notices or legal actions if any during the period of earlier authorisation

9. Declaration

I do hereby declare that the statements made and information given above are true to the best of my
knowledge and belief and that | have not concealed any information.

I do also hereby undertake to provide any further information sought by the prescribed authority in
relation to these rules and to fulfill any conditions stipulated by the prescribed authority.

Date : Signature of the Applicant

Place : Designation of the Applicant

FORM -l
(See rule 10)

AUTHORISATION

(Authorisation for operating a facility for generation, collection, reception, treatment, storage, transport
and disposal of biomedical wastes)

1. File number of authorisation and date of 1SSUE.........cooviiiiiiiii i,

2. M/s an occupier or operator of the facility located at
is hereby granted an authorisation for;

Activity Please tick
Generation, segregation

Collection,

Storage

packaging

Reception

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction

use

offering for sale, transfer
Any other form of handling

3. M/s is hereby authorized for handling of biomedical waste
as per the capacity given below;

(i) Number of beds of HCF:

(ii) Number healthcare facilities covered by CBMWTF:

32
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(iii) Installed treatment and disposal capacity: Kg per day
(iv) Area or distance covered by CBMWTF:

(v) Quantity of Biomedical waste handled, treated or disposed:

Type of Waste Category Quantity permitted for
Handling
Yellow
Red
White (Translucent)
Blue
3. This authorisation shall be in force for a period of ............. Years from the date of issue.
4, This authorisation is subject to the conditions stated below and to such other conditions as may

be specified in the rules for the time being in force under the Environment (Protection) Act, 1986.

Date ................ Signature..............oeeevennnnn
Place: ......cooveieinnnnnt. Designation .......................

Terms and conditions of authorisation *

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986
and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical
wastes without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close
down the facility and such other terms and conditions may be stipulated by the prescribed
authority.

Form - IV

(See rule 13)
ANNUAL REPORT

[To be submitted to the prescribed authority on or before 30" June every year for the period from January
to December of the preceding year, by the occupier of health care facility (HCF) or common bio-medical
waste treatment facility (CBWTF)]

SI. | Particulars
No.

1. | Particulars of the Occupier

(i) Name of the authorised person (occupier or
operator of facility)

33
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(ii) Name of HCF or CBMWTF

(iii) Address for Correspondence

(iv) Address of Facility

(v)Tel. No, Fax. No

(vi) E-mail ID

(vii) URL of Website

(viii) GPS coordinates of HCF or CBMWTF

(ix) Ownership of HCF or CBMWTF

(State Government or Private or
Semi Govt. or any other)

(x). Status of Authorisation under the Bio-Medical Authorisation No.:

Waste (Management and Handling) Rules | | oo
.................... validupto...........

(xi). Status of Consents under Water Act and Air Valid up to:

Act

Type of Health Care Facility

(i) Bedded Hospital No. of Beds:.....

(ii) Non-bedded hospital

(Clinic or Blood Bank or Clinical Laboratory or

Research Institute or Veterinary Hospital or any

other)

(iii) License number and its date of expiry

Details of CBMWTF

(i) Number healthcare facilities covered by

CBMWTF

(ii) No of beds covered by CBMWTF

(iii) Installed treatment and disposal capacity of Kg per day

CBMWTF:

(iv) Quantity of biomedical waste treated or disposed Kg/day

by CBMWTE

Quantity of waste generated or disposed in Kg per
annum (on monthly average basis)

Yellow Category

Red Category

White:

Blue Category :

General Solid waste:

Details of the Storage, treatment, transportatlon processing and Disposal Facility

(i) Details of the on-site storage | : Size

facility

Capacity :

Provision of on-site storage
any other provision)

. (cold storage or

34
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disposal facilities

Type of treatment No Cap Quantity

equipment of acit  treatedo
unit y r
S Kg/  disposed
day inkg
per
annum

Incinerators

Plasma Pyrolysis
Autoclaves
Microwave
Hydroclave
Shredder

Needle tip cutter or
destroyer

Sharps
encapsulation or -
concrete pit

Deep burial pits:
Chemical
disinfection:

Any other treatment
equipment:

(iii) Quantity of recyclable wastes
sold to authorized recyclers after
treatment in kg per annum.

Red Category (like plastic, glass etc.)

(iv) No of vehicles used for collection
and transportation of biomedical
waste

(v) Details of incineration ash and
ETP sludge generated and disposed
during the treatment of wastes in Kg
per annum

Quantity Where
generated disposed
Incineration
Ash
ETP Sludge

(vi) Name of the Common Bio-
Medical Waste Treatment Facility
Operator through which wastes are
disposed of

(vii) List of member HCF not handed
over bio-medical waste.

Do you have bio-medical waste
management committee? If yes, attach
minutes of the meetings held during
the reporting period

Details trainings conducted on BMW

(i) Number of trainings conducted on
BMW Management.

35
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(ii) number of personnel trained

(iii) number of personnel trained at
the time of induction

(iv) number of personnel not
undergone any training so far

(v) whether standard manual for
training is available?

(vi) any other information)

8 | Details of the accident occurred
during the year
(i) Number of Accidents occurred
(it) Number of the persons affected
(iii) Remedial Action taken (Please
attach details if any)

(iv) Any Fatality occurred, details.

9. | Are you meeting the standards of air
Pollution from the incinerator? How
many times in last year could not met
the standards?

Details of Continuous online emission
monitoring systems installed

10 | Liquid waste generated and treatment
methods in place. How many times
you have not met the standards in a
year?

11 | Is the disinfection method or
sterilization meeting the log 4
standards? How many times you have
not met the standards in a year?

12 | Any other relevant information (Air Pollution Control Devices attached with the

Incinerator)

Certified that the above report is for the period from

Date:
Place

Name and Signature of the Head of the Institution

FORM -V

36
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(See rule 16)
Application for filing appeal against order passed by the prescribed authority
Name and address of the person applying for appeal :

Number, date of order and address of the authority which passed the order, against which appeal
is being made (certified copy of order to be attached):

Ground on which the appeal is being made:

List of enclosures other than the order referred in para 2 against which appeal is being filed:

Signature ...........cooeeieinnnin
Name and Address......ooovvveeeiiennn...

[F. No. 3-1/2000-HSMD]

(Bishwanath Sinha)
Joint secretary to the Government of India

*hkkhkkk
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Annexure-IV By Special Messenger / Email

® —
| l DELHI POLLUTIOI‘?LQQTROL COMMITTEE (|} °
Department of Environment, Govt. of NCT of Dethi ~.’ L‘FE
/i Park, Delhi - 110053 )/ -
N B

WiEi 3rd Floor, Delhi IT Park, Shast '
N visit us at : https://dpcc.delhigovt.nic.m
A e
Dated: 1©09]2074

F. No.: DPCC/ WMC-I/ 2018/ AR/ SWM/2-05 8~ ¢ 6\

To,
Smt. Divya Sinha,

Director & In-charge, UPC-1I,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi-32.

Delhi for the Year 2023-2024

n respect of NCT of
2016.

Sub: Annual Report in Form Vi
on the Implementation of Solid Waste Management Rules,

ort in Form V in respect of NCT

Madam,
f Solid Waste Management

Please find enclosed herewith, Annual Rep

of Delhi for the Year 2023-2024, on the Implementation 0

Rules, 2016.
Pollution Control

This issues with the approval of the Member Secretary, Delhi

Committee.
Yours Sincerely,

st ¥
(D. K. Singh)
Addl. Director (WMC-I11)

Enclosure: As Above

Copy to:

1. The Secretary, Minist
Bhawan, C Wing, Maulana Azad Road, New Delhi-110011.

2 The Addl. Chief Secretary, Urban Development Department, Govt of NCT of Delhi,

9th Level, Delhi Secretariat, I.P. Estate, Delhi -110002.
PS to Chairman, DPCC — For kind information to Chairman, please.

ry of Housing and Urban Affairs, Govt. of India, Nirman

159
(D. K. Singh)
Addl. Director (WMC-II)
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Annual Report ir
on the Implement

251

FORM YV
| See rule 24(3)]
)y respect of NCT of Delhi for tl

ation of Solid Waste Manageme

PART A

he Year 2023-2024

nt Rules, 2016.

To.

EE

|

2

‘-7/3__4’_4

4

5 | A Summary Sta

The Chairman,
Central Pollution
Parivesh Bhawan, East Arjun Nagar,

Delhi — 110032.

Control Board,

Name of the State/ Union territory

TNﬂmﬁérg_z{cﬁre,sfs bil‘_lfheﬁéﬁo_l'mﬁ Control

Board / Committee

"Number of local

responsible  for

management of solid waste in the State / Union

territory under these rules

[

”___'.——__/,_/___—
"No. of authorization application received

' local bodies in respect of Solid Waste
Management.

' segregation, transportation and disposal

Schedule 11

Dae (10092024

Piace Delbi.

—

tement on progress made by |

A Summary Statement on progress made by
local bodies in respect of waste collection,

A Summary Statement on progress made | b'y
‘local bodies in respect of implementation of

-
|

~NCT of Delhi |
—

- — |
Delhi Pollution Control Commiltee,
31 Floor, Delhi IT park. Shastri Park, !

New Delhi-110053. J

|

—
3 \

[ MCD. NDMC & DCB] |
I

-

v
(Dr. K.S.J ayachandran) |
~ Member Secretary
Delhi Pollution Control Committee |

|

|
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Towns / Cities
 Total number of towns/cities
Total number of ULBs
Number of class 1 & class 11 citics/towns
Authorisati({n 7Sta'tmﬁa;mcs/ Number)
e Number of applications received
o Number of authorisations granted

o Authorisations under scrutiny

' Solid Waste Generation Status
Solid waste generation in the state (TPD)

e Collected
e Treated

o Landfilled (Dumped at the 3 existing
Dumpsites at Bhalaswa, Ghazipur &

Okhla in Delhi)

Compliance to Schedule I of SWM Rules

(Number/Names of Towns/Capacity)

¢ Good practices in cities/towns
\ ¢ House-to-house collection

e Segregation

¢ Storage

o Covered transportation

|
I |
Nil

|
\
|
|

|
11342 TPD of Solid Waste is generated n NCT of|
Delhi as per the Annual Reports submitted by the Local |
Bodies. |

|

o 11342 TPD is collected [100% ] |
o 7542 TPD is processed / treated  [66.5%)] |

o 3800 TPD waste is dumped [33.5 %] ‘
[Excluding about 336 TPD rejects landfilled at
Engineered SLF at Bawana].

Local Bodies are implementing waste segregation at |
source, door to door collection, intermediate storage and |
transport facility with GPS for the transportation of the |
collected solid waste to the operational Solid Waste |
Processing / Treatment Facilities or at the 3 existing

Landfill / Dumpsites at Bhalaswa, Ghazipur & Okhla in \
Delhi. 1

|
New Delhi Municipal Council (NDMC) & Delhi |
Cantonment Board (DCB) are implementing the |
provisions of the SWM Rules, 2016 in their areas in a
better way. However MCD is also making efforts and

taking measures to implement the provisions of the
SWM Rules, 2016 in their areas.

About 100% collection of Solid Waste including Door
to Door Collection and Transportation of Solid Waste in
covered vehicles have been reported by the Local
Bodies in their Annual Reports.

NDMC has reported that 100% Premises in the area are
segregating the waste at source.

Delhi Cantonment Board (DCB) has reported that 90%
Premises in Civil Pockets & 60% in Army Area are
segregating the waste at source. Timeline for 100 %
segregation at source by Sept, 2024).

MCD has reported that 56 % (Average) Premises in the
area are segregating the waste at source.

Timeline for 100 % segregation at source by December, |
2024.
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P
Pr"“““i“u of MSW (Number/Names of ']‘0253I"“'“Y)
| Solid Waste Processing Facilities Setup: . : ' 7 / Pelletization
N Con gt. - Vermi- Bl()-g:l:ﬂ/BI(:— RDF /Pe
' No. | 'Postiig Composti methanation Plant
| f ng B T
T — L NG Ni
L DCB - Composting - 20.0755TPD | Nil Nil |
[ One Sorting Cum Composter of 20 TPD | |
- (Presently not operational to be shifted to ;
[{ ' new location at Kirby Place) and 2 Food : 1
. - Waste Composters of 0.175 TPD (0.125+
| 0.05TPD)]
. " 08 1300 TPD
' 2. MCD- (Composting — Total 1263 TPD) Ni Bio-Methanation | (Ghazipur WTE)
' e One Centralized Compost Plant of 700 Plants of 05 TPD 1300 TPD
" f TPD in the integrated Facility at Bawana. each at various (Bawana WTE)
| e 20 Composters of 1 TPD each- 20 TPD. locat.lon:8T$;a$
| e 211 Compost Pits of 543 TPD. capacity 20 11 1950 TPD
| | (Not Operational) | (at Okhla WTE)
L 2000 TPD
‘ (at Tehkhand WTE)
[f 3. }‘ NDMC- (Composting- 31.32 TPD) 05 Bio-Gas Plant Nil |
| ' e 25 Organic Waste Convertors (10 TPD) of 7.0 TPD |
| | e 46 Compost Pits of (16.32 TPD) \
' '« 4 Community Composters (STPD) J\
f‘ Operational Processing Facilities: |
SL No./ Composting Including Vermi- Bio-gas/Bio- RDF/ Pelletization
| Compost Pits & Organic Composting | methanation Plant
f Waste Convertors
[ | 309 | Nil 05 4 (with WTEs) |
f Processing facility under installation / planned: .
S. Composting Vermi | Bio-gas/Bio-methanation Plant RDF / Pelletization \
No. Composting (WtEs)
One Sorting cum - Proposed Bio CNG / Bio CBG/ | Proposed WtEs of MCD :

[

Composter Plant

Bio-Gas Plants of MCD :

(i) New Waste to EnergyPlant
at Narela —Bawana (For 3
Zones City SP, Karol Bagh
& Narela Zone) of 3000
TPD by June, 2027

New Waste to Energy
Plant at Ghazipur of 2000
TPD by December, 2027

of 20 TPD

capacity at (i) Bio-CNG Plant of 300 TPD
Tigris Road in place of closed Compost
Delhi Cantt Plant of 200 TPD at Okhla by
presently not March, 2025

operational  is (Under Construction) N
proposed to be ii) Compressed Bio Gas (CBG) i
shifted to New Plant of 350 TPD at
Location (Kirby Ghazipur by December, 2026 |..
Place) ii) Compressed Bio Gas (CBG) 1)

Plant of 100 TPD at Ghogha
Dairy by March, 2025.

Expansion of Existing
Waste to Energy Plant at
Okhla from 1950 TPD to
2950 TPD by March, 210
(Addition of 1000 TPD).

i




—_—1

!
\

- Waste-to-Energy Plants: (Number/Names of Towns/Capacity) N

lant ot Nangli [v) Expansion of Fxisting

(pD for Dairy

V) Ilin-—2l
Dairy (21
Waste) by Sepls 2024, |

'v) Goyla Dairy (215 TPD for
Dairy Waste) by March,2025

i) Ghogha Dairy (290 TPD for
Dairy Waste) by March,2025

[(iv). (v) & (vi) are mainly for i‘
|

Waste Lo Fnergy Plant at
Tehkhand from 2000 1pn
10 3000 TPD by
December, 2026
(Addition of 1000 TPD)

the Waste generated from
Dairies and not included in total
| MSW Generation of 1 1342TPD)

| —

:’_‘ﬁ\, R ) - . - I

SL. Plant Status of | Power Generation Remarks
No. | Location | Operation (MW) ) I — |
1. Okhla Operational 23 Expansion Proposed ‘
— N I I (From 1950 TPD 102950 TPD) |
2. Ghazipur Operational 12 - - N
3. Bawana Operational T | - - ‘

4 Tehkhand | Operational 25 Expansion Proposed
] (From 2000 TPD to 3000 TPD)

Disposal of Solid Waste | —

(Number/Names of Towns/
Capacity):

Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

o Landfill capped

02 Existing Operational Engineered SLF at Bawana and Tehkhand.

02 Engineered SLF at Bawana and Tehkhand already constructed &
operational.

Nil.
02 Engineered SLF at Bawana and Tehkhand.

None
However, all 3 Non-Engineered and Unscientific MSW Dumpsites at
Ghazipur , Bhalswa & Okhla have already been exhausted.

Nil

Solid Waste Dumpsites
(Number/Names of
Towns/Capacity):

e Total number of existing
dumpsites

e Dumpsites reclaimed/
capped

03

Remediation of Legacy Waste at Ghazipur , Bhalswa & Okhla
Dumpsites is being carried out as per the directions of the Hon’ble
National Green Tribunal in the orders including order dated 17.07.2019
in OA No. 519 / 2019 in the matter of News item published in "The
Times of India" Authored by Jasjeev Gandhiok & Paras Singh Titled
"Below mountains of trash lie poison lakes” and OA No. 386/2019 60

4




| — ol
‘ the matter of “Centre for Wildlife and Environment l,mgdtl()l.
\ Union of India &Ors.”

| :
* Dumpsites converted to Nil

kﬂl\ landfill f]

Monitoring at Waste Processing / Landfill Sites |

| . — e - [

'SI. No. } Name of Facilities | Ambient Air | Ground | Leachate | Compost | VOCs |

Water ’ Quality | Quality |

—— e R - - ) - J R R

" Monitoring of 04 Operational Waste to Energy Plants (WTE Plants) in Delhi : i
i

Online Continuous Emission Monitoring System (OCEMS) has been installed by all the above |
mentioned 04 operational Waste to Energy Plants in Delhi and the same are also connected to the server |

of CPCB & DPCC. Inspections of the Waste to Energy Plants are carried out by DPCC from time to |
time.

Ground Water Quality nearby Ghazipur Dumpsite , Bhalswa Dumpsite, Okhla Dumpsite & Bawana
Engineered Landfill was monitored by DPCC Laboratory on 1%/ 2" May, 2024 and Copy of the
Analysis Reports are at Annexure- 1V. ‘

»
i
|
I -~ ]

" Status of Action Plan prepared ]
I by Municipalities l
|
e Total number of 3 |
municipalities \
| . .
| o Numl?er of Action Plan Action Plans submitted by the Local Bodies in Delhi. Separate Action
| subinitted Plan for Bio-mining of Legacy Waste at 3 Dumpsites (Ghazipur,
Bhalaswa & Okhla) were submitted by MCD).
|
L J

MCD has to operationalize the proposed Waste Processing Facilities including Waste to Energy Plants and
close down open dhalaos at the earliest. Also, MCD has to expedite and complete the Bio-Mining at the
three Dumpsites as per stipulated timelines of December. 2027.
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Annexure-I

ﬁSummaﬂ Statement on Progress made by Local Bodies in_respect of Solid Waste
v

anagement

1. Municipal Corporation of Delhi (MCD)

A.

B.

C.

General Information

Area - 1366.89 sq. km
Population — 192 lakh (2011 Census)
No. of wards - 250
No. of Households — 43 lakh Approx.
No. of Dhalaos - 517
No. of FCTS -- 301
Segregation at Source -- 56 % (Average)
Timeline for 100 % segregation at source by December, 2024,
Mobile Transfer Stations / Refuse - 138
Refuse Collectors/ Compactors - 440
No. of Bins placed - 7969
(Green Bins-2570, Blue Bins-1858 & Black Bins-471)
Motorised Vehicles - 74% (Approx.)
Containerised Tricycle Handcart - 26% (Approx.)
Lifting of MSW - 100% Mechanical lifting (Through Front End Loaders/
Top Loaders/ Refused Compactors)
Method of Primary Collection — Auto Tipper, Manual Rickshaw, E- Rickshaw, 3 Wheelers.
Sweeping of Streets - Manual Sweeping of Roads through 57500 No. of Safai
Karamcharis (84%). Mechanised Street Sweeping of 60
feet above ROW by Private Agency through 52 Nos. of
Mechanised Road Sweeping Machines (16%).
Length of Roads/ Streets/ Lanes/ - 15582 Kilometers (in terms of 12 feet width).
By-lanes to be cleaned
Means Used for Collection & - Tractors — 21, JCB /Loader- 23, Hook Loaders- 222,
Transportation of MSW Auto Tippers - 2527, Bins Washer - 60, Wheel Barrows-
4076, Cycle Rickshaw/ Tricycle- 1331, E- Rickshaw-
396, 3 Wheelers - 87.
Solid Waste Generation - 11000 TPD (0.5 kg/day/capita)
(100% Collection & Transportation of MSW on daily basis)

Existing Processing/Treatment Facilities

* Total Waste Processed/Treated — 7200 TPD (65.45% of total sclid waste generated)
* Centralised Compost Plant — One No. Compost Plant of 700 TPD Capacity in the
Integrated MSW Facility at Bawana.
* Existing Waste to Energy Plants — 04 Nos. of Total 6550 TPD Capacity at
Okhla (1950 TPD), Bawana (1300 TPD),
Ghazipur (1300 TPD) & Tehkhand (2000 TPD)

* Engineered Sanitary Landfill (SLF) - 02 Nos [ One at Integrated MSW Facility at Bawana.
and Another One at Tehkhand.
® Bio- Methanation Plants — 8 Nos of 5 TPD capacity each at Roshanara Bagh,
MVID Hospital, Sarita Vihar, Dwarka Sector 14, Punjabi |
Bagh Nursery, Masood Pur in Vasant Kunj, Geeta ‘
Colony & Shastri Park (These Plants installed but 1ngt2
functional / Operational since long.)
1



* Local Composting Units

gI$ZOH (Compost Pits) of Total 5431 Pl)(dpdu(yﬂﬁ& <Q

o

* Material Recovery Facilities (MRFs) — 157 Nos. of Total 260 TPD Capacity
(Manual and Semi Automatic)

D. Proposed Waste Processing / Treatment Facilities of MCD

S. MSW Facility No | Location Capacity Expected
No. Addition(in TPD) |  Timeline for
] | Completion
1 | New Waste to Energy Plant at 1 Narela- 3000 June, 2027
Narela -Bawana (For 3 Zones City Bawana
SP, Karol Bagh & Narela Zone)
2 | New Waste to Energy Plant at 1 Ghazipur 2000 December, 2027
Ghazipur
3 | Expansion of Existing Waste to | Okhla 1000 March, 2026
Energy Plant at Okhla (From 1950 TPD to | Environmental
2950 TPD) Clearance for expan
- B - | sion accorded. B
4 | Expansion of Existing Waste to 1 Tehkhand 1000 December, 2026
Energy Plant at Tehkhand (From 2000 TPD to
3000 TPD)
5 | Bio CNG Plant 1 Okhla 300 March, 2025
(In place of existing
Closed Compost
- plant of 200 TPD)
6 | Compressed Bio Gas (CBG) Plant 1 Ghogha 100 March, 2025
. Dairy
7 | Compressed Bio Gas (CBG) Plant 1 Ghazipur 350 December, 2026
Total 7 7750 TPD
8 | Bio Gas Plants for Dairies Waste* 1 | Nangli 215 September, 2024
Management Dairy
1 Goyla 215 March, 2025
Dairy
1 Ghogha Dai 290 March, 2025
ry
8. | Engineered Sanitary Landfill (SLF) | 1 Tehkhand Works completed
& commissioned
on 12.03.2024

*These Plants are mainly for waste generated from Dairies & not included in total MSW Generation of

11000 TPD of MCD.

E. Remediation of Legacv Waste (Old Dumped Solid Waste)

Particulars Okhla Dumpsite | Bhalaswa Dumpsite | Ghazipur Dumpsite
) Year of Establishment 1996 1994 1984
. | Area of Dumpsite Site 62 Acre 70 Acre 70 Acre
7\ge (years of operation) 27 29 39
163
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e to time. Vide its order dated 17.07.2019, Ton'ble NGT had dirccted the three Er stwhile Municipal

. . . . . azipur and Okhla
Corporations to carry out bio-remediation of the existing dumpsites sites at Bhalswa, Ghazipur khi
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legacy Waste at 3 Dumpsites at Okhla, Ghazipur & Bhalswa in Delhi as on 03.04.2024 15 given in
following table:

status of Bio-Mining of Legacy Waste at 3 Dumpsites at Okhla, Ghazipur & Bhalaswa (As on 03.04.2024)

Dump.«itcf Quantity of | Total Quantity
Legacy Waste | of Legacy Waste
| | Dumped Bio-mined
(July, 2019) |(Since Oct, 2019 to
03.04.2024)
(Lakh Ton) (Lakh Ton)
[ N I
| Bhalaswa 80 63.42 (79.3 %)
" Ghazipur 140 | 2500 (17.9%)
Okhla 60 | 4312 (11.9%)
" Total | 280 131.54 (47 %)

*Sﬁbjéa to the stoppage‘ of incbming fresh waste and foirrﬁatiiongfgténaﬁg Committee in MCD.

Legacy Waste
(Volumetric
Assessment

through Drone

Survey in June, 2022)

(Above Ground)
(Lakh Ton)

73
85
45
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2.New Delhi Municipal Council (NDMC)

A. General Information

s Area

* Population

¢ No. of Circles

* No. of Households

¢ No. of Dhalaos

¢ No. of Non-Residential Premises
e Segregation at Source

® Motorised Vehicle

* No. of Bins placed

¢ Lifting of MSW

* Sweeping of Streets / Roads
[ ]

Means Used for Collection &

Transportation of MSW

B. Solid Waste Generation

C. Existing Processing/Treatment Facilities

Total Waste Processed/Treated
* Through Existing Waste to F,

—42.67 sq. km
—2.57 lakh

— 14 (Circles)
- 47401

- Nil

k Quantity of Total [ Balance ‘ No. of
FFresh MSW Quantity of | Quantity lromtrtela
Dumped Legacy Waste |of Waste at ‘()peralmnal
from July, Bio-mined | Dumpsite |
2022 to from July,22 |
03.04,2024 t0 03.04,2024 |
(Lakh Ton) (Lakh Ton) i(l,ﬂkh 'I'on)‘

16.46 3758 | 5188 2
121 3,30 \ 4291 s
131 | 2446 | 3185 I
38.98 75.34 16664 58

|

Revised
Timeline for
100%
Remediation
(Earlier
Timeline -

| May, 2024)
| )

| Dec. 2027

Dec. 2027

[ Dec. 2007 |

- 4532 [Including 4349 Commercial Shops & 34 Hotels
& Restaurants]

- 100% (in all 14 Circles )

- 100%

- Nil [Bin less Area, No secondary storage facilities]

- 100% Mechanical lifting (From Iron Bin Trolleys of

60 % of Road side Horticulture
waste is lifted mechanically into open Trucks..

- 1298 Kilometers through Mechanised Road Sweeping

Underground

Machines.

Bins .

- Auto Tippers - 36 for D2D & 8 for C&D, Open Tipper
Trucks for Horticulture Waste - 10, Compactors- 19,
Wheel Barrows Tricycle- 790,

= 280 TPD (100% Collection, Transportation &

Processing of MSW)

- 280 TPD (100 % of total solid waste generated).
nergy Plant at Okhla having capacity of 1950 TPD

[NDMC & DCB share is 400 TPD] & Other v
Decentralised Processing Facilities in NDMC

{



Bio- Gas Plants

Local Composting Units

Organic Waste Composter

.25“5(9)!.“ capacity 7 1PD)
( 4,;“‘,'.r

. 50 Nos. (46 Compost Pits & 4 Community
l'otal Capacity - 21.32 TPD)

- 25 Nos.( Total Capacity 10 TPD)

Material Recover Facilities (MRFs) - 08 Nos. ( Total Capacity 12 TPD)

Proposed Waste Processing / Treatment Facilities : (Nil)

Presently Having Sufficient MSW Processing Capacity at Okhla Waste to Energy Plant for the MSW

generated from NDMC & also having Decentralised MSW Facilities in NDMC Area.

3. Delhi Cantonment Board (DCB)

A. General Information

Area

Population

No. of wards

No. of Households

No. of Dhalaos

No. of Non-Residential Premises
Segregation at Source

Lifting of MSW

Sweepiug of Streets/ Roads

Regular Mzanpower Deployed

B. Solid Waste Generation

42.8 sq. km
—1.10351 lakh
- 08
- 10060
- Nil
- 460
- 90% Premises in Civil Pockets & 60% in Army Area
- 73 % (Manual) & 27% (Mechanicai).
Front End Loaders & Refuse Compactors (8 Nos).
Tippers (21 Nos). Tractors (04 Nos) and JCB
Loader (04 Nos).

- 62 Kilometers [ Manual & through 2 Mechanised
Road Sweeping Machines).
Sweeping in Commercial Areas - Twice a day (Night
Sweeping also in Shastri Bazar & Sadar Bazar Areas)
Sweeping on Public Roads & Streets - Daily.
- Safai Karmcharis (93), Drivers (11) &
Sanitary Guides (03). Besides above Regular Manpower
1153 Contractual Manpower also engaged by DCB.

- 62 TPD (0.6 kg / day / capita).

(Daily 100% Collection, Transportation & Processing of MSW)

C. Existing Processing/Treatment Facilities

Total Waste Processed/Treated

- 62 TPD (100% of total solid waste generated).
(60 TPD processed through Waste to Energy Plant at

Okhla &2 TPD of Plastic waste is processed through Recychng).

Food Waste Composters

-2 Nos. 0f 0.175 TPD Capacity (0.125 TPD + 0.05 TPD
at Tigris Road)

Material Recover Facilities (MRFs) - 11 Nos. (Total Capacity 50 TPD)

D. Proposed Waste Processing/Treatment Facilities

One Sorting cum Composter Plant of 20 TPD capacity at Tigris Road , Delhi Cantt presently not
Uperationﬂl is proposed to be shifted to New Location (Kirby Place). 165
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Annexure-1]

A Summary Statement on Progress made by Local Bodies in respect of Waste

Collection, Segregation, Transportation and Disposal.

1. Municipal Corporation of Delhi (MCD)

Collection of Solid Waste - 11000 TPD (100% of Total Solid Waste generated)

Premises Segregating Waste at Source - 56 % (Average) (100 % by December, 2024).
Transportation of Collected Waste - Collected Solid Waste is transported by Tractors, Non-
tipping Truck. Tipping truck, Dumper placers, Refuse collector, Compactors, JCB/loader, MRS

and others.

Disposal of Solid Waste in Landfill/Dumpsite - 3800 TPD (Average ).

2. New Delhi Municipal Council (NDMC)

Collection of Solid Waste - 280 TPD (100% of Total Solid Waste generated)
Premises Segregating Waste at Source - 100%

Transportation of Collected Waste- Collected Solid Waste is transported by Motorized
Vehicles.

Disposal of Selid Waste in Landfill / Dumpsite - Nil

280 TPD of waste generated from NDMC areas is being processed / treated at WtE Plant at Okhla
& Decentralised MSW Facilities (Bio-Gas Plants / Organic Waste Convertors / Compost Pits etc)

in NDMC area.

3. Delhi Cantonment Board (DCB)

Collection of Solid Waste - 62 TPD (100% of Total Solid Waste generated)
Premises Segregating Waste at Source - 90% in Civil Pockets and 60% in Army Area.

(160 % Segregation by Sept, 2024)
Transportation of Collected Waste - Collected Solid Waste is transported by motorized
vehicles.
Disposal of Solid Waste in Landfill / Dumpsite - Nil
62 TPD of waste generated from Delhi Cantonment Area is being 100 % processed. 60 TPD

processed through Waste to Energy Plant at Okhla & 2 TPD of Plastic waste is processed through
Recycling.
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atus of Solid Waste Management in NCT of Delhi including "Summary Statement on
Progress made by Local Bodies in respect of implementation of Schedule II of Solid Waste

Annexure- 111

1. Solid Waste Generation, Processing/Treatment and Disposal
' S.No. | Particulars | MCD NDMC pcg | Total |
| 1. [Area (in Sq. Km) [ 1366.89 42,67 42.8 | 145236
[ 2 \ Population (in Lakh) \ 192 (2011 Census) 2.57 1.10351 195.673
| 3. | No.of Wards | 250 | 14 Circles 08 22| |
4. | No. of Households 43 0.47401 0.10060 43.5746 |
(in Lakh) z
5. Solid Waste 11000 280 62 11342
Generation (in TPD)
6. Collection of MSW 11000 I 280 62 11342
in TPD (in %) (100%) (100%) (100%) (100%)
7. Premises Segregating the 56 % 100% 90% -
waste at Source in Civil
(in %) (Average) Pockets & 60%
in Army Area
\ 8. Processing / Treatment of 7200 280 62 7542
L Solid Waste in TPD (in %) (65.45%) (100%) (100%) (66.5 %) fi
9. | Disposal of Solid Waste in 3800 Nil Nil 3800 ¢
Landfill/ Dumpsite Sites (at (34.55%) (33.5%)
Bhalaswa. Ghazipur &
Okhla) T
10. | Engineered Sanitary Land Two - - 02"
Fill (SLF) (Operational ¢
at Bawana & Tehkhand)
11. | Operational Waste to Energy 04 - - 04
Plants (6550 TPD) (6550 TPD)
12. |Operational Centralized One - - 01
Compost Plants (at Bawana)
13 |Operational Bio-methanation - 5 - S
Plants (Bio-Gas Plant)
14. | Decentralised Compost 20 25 2 47
Plants / Organic Waste (Food Waste J
Convertors Composters)
15 Compost Pits 211 50 - 261
(Compost Pits) (46 Compost Pits
+ 4 Community
Comopters)
16 [Recycling through MRFs 157 \ 08 11 176 \

*Excluding about 336 TPD (Average) rejects landfilled at Engineered SLF at Bawana.

(a) Collection, Segregétion & Transportation of Municipal Solid Waste:

There are 03 Local Bodies in Delhi responsible for implementation of the Solid Waste Management
Rules, 2016. Total Municipal Solid Waste generation in Delhi is 11342 Tonnes per day (TPD). Local
Bodies are implementing waste segregation at source, door to door collection, intermediate storage and
transport facility with GPS for the transportation of the collected solid waste to the operational Solid
Waste Processing / Treatment Facilities or at the 3 existing Dumpsites at Bhalaswa, Ghazipur & Okhla in

Delhi.
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. . L
New Delhi Municipal Council (NDMC) . Delhi Cantonment Board (DCB) & MU“'C'PQI_COTPIOTE'UOH
Delhi (MCD) are making all efforts to implement the provisions of the SWM Rules, 2016 in their areas.

About 100 % collection of Solid Waste, Door to Door collection and Transportation of Solid Waste in
covered vehicles have been reported by the Local Bodies in their Annual Reports.

NDMC has reported that 100% Premises in the area are segregating the waste at source. DCB has reported
that 90% Premises in Civil Pockets & 60% Premises in Army Area are segregating the waste at source.
MCD has reported that 56 % (Average ) Premises in the area are segregating the waste at source.

(b) Municipal Solid Waste Processing and Disposal Facilities:

There is one Integrated Solid Waste Management Facility at Bawana for processing of 2000 TPD of
municipal solid waste having Waste to Energy Plant, Compost Plant and Engineered Sanitary Landfill.

(c) Waste to Energy Plants:

Delhi has 04 Waste to Energy Plants (WTE Plants) of capacity 6550 TPD at 4 different locations in Delhi
namely Okhla, Bawana , Ghazipur & Tehkhand. One new Waste to Energy Plant of capacity of 3000
TPD is proposed at Narela-Bawana and timeline for completion of the project is June . 2027. Another
new WTE Plant of 2000 TPD Capacity is proposed at Ghazipur and timeline for completion of project is
December, 2027. Expansion of existing WtEs at Okhla from 1950 TPD to 2950 TPD (from 23 to 40 MW
Capacity) by March, 2026 & at Tehkhand from 2000 TPD to 3000 TPD by December, 2026 are also
proposed. After commissioning of the above mentioned projects, the capacity of WtE Plants will enhance
from 6550 TPD to 13550 TPD by December, 2027.

Operational Waste to Energy Plants in Delhi

'S Name of Waste to Energy Plant Existing Capacity
' No Waste Processing Electricity
(in TPD) | Generation(in MW)

1. | Timarpur Okhla Waste management Company Ltd., 1950 ‘ 23
‘ ' Old NDMC Compost Site, Okhla.
| 2. | East Delhi Waste Processing Company Ltd., Ghazipur 1300 12
3. | Delhi MSW Solutions Ltd Narela Bawana Road, Bawana 1300 24
" 4. | Tehkhand Waste to Electricity Project Limited at Tehkhand, 2000 25

| Okhla

i ~ Total 6550 84 ]

2. Implementation of Schedule II of Solid Waste Management Rules, 2016

(A) Waste to Energy Plants

Waste Handling Concepts in WTE Plants in Delhi:

Okhla WTE Plant © MCD provides waste at its door step. Processes waste for production of
RDF for electricity production

Tehkhand WTE Plant : MCD provides waste at its door step. Processes waste for production of
RDF for electricity production

Bawana WTE Plant . The plant has provision for collection, transportation, processing in the
Integrated MSW Facility having Composting Plant, WTE Plant and
Engineered Sanitary Landfill .

Ghazipur WTE Plant  : MCD provides waste at its door step. processes waste for production 01‘1 68
electricity production.

n
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(i) Waste to Energy Plant at Okhla

Waste-to-Energy Plant at Okhla receives apbrox. 1950 MTD of Mixed Municil’flI Waslrc rr(;mthr\r/(ljcuz;
New Delhi Municipal Council and Delhi Cantonment Board (DCB). The waste 18 trans (.:”:; it
tippers and is dumped in a storage pit where microbial culture (solid and/or aqueous Forl:) ’]SS S iing
MSW and kept for nearly 5 days. The storage pit is equipped with 02 grab cra‘nes and ec(,jpundcr hed)
the waste for homogenization. After S days MSW is sent to pre-processing scetion (.coverc o
which consist of two segregation channels. Each segregation channel has the following system:

. : - able wastes such as
Manual segregation on moving belt conveyor — to sorl out large size recognizab
Construction & Demolition waste, sanitary hardware, fibre, plastic materials, etc.

Ballistic Separator. Shredder and Vibratory screen — A two deck density Sfipafallon S{Stecr;;_ﬂrvt;rlz
heavier and lighter fractions are separated. Tne heavier fractions are disposed into Okhla (;m ) ](-)mm
lighter fractions are separated into three sizes viz., (+) 100mm; (-) 100 mm to (+)10mm an (_' o d
(+) 100mm size is passed through a shredder and shredded material directly goes to storage pit for lee
into the Boilers. (-) 100 mm to (+) 10mm size material from the Ballistic Separator.dlfGC“Y goes to
storage pit for feed into the Boilers.10mm size from both the Ballistic Separator are.belng send to sieve
of 6mm size, (+) 6mm is sent to RDF storage and (-) 6mm is sent to the compost section.

Magnetic Separator — An electromagnet with moving belt to trap ferrous metals is installed on the line

transporting -100 mm material and +10 mm material to RDF storage Pit. Two magnetic separators have
been installed on the conveyer belt carrying the bottom ash.

Plant has constructed a pit (50 meters x 28 meters) under a covered shed for storage of RDF equipped
with Grab Cranes. The pre-processed waste from the RDF storage pit is fed into the Boilers (three Nos.)
using grab crane to run turbine to generate electricity of up to 23 MW.

The temperature in the boilers are maintained above 950°C as per Solid Waste Management Rules, 2016.
Bottom Ash along with inert from pre-processing section was earlier sent to Tajpur Pahari and now in the

Engineered Sanitary Landfill at Tehkhand which has been developed by MCD for Disposal of Ash from
the Waste to Energy Plants at Okhla & Tehkhand.

There are 03 flue gas cleaning units 01 for every boiler consisting of Lime spray reactor (lime slurry is
added by atomizing). Activated Carbon Injection, Bag House filter followed by dispersion into the

atmosphere through a common stack of height about 60 meters from the ground. Unit has installed brick
manufacturing unit for utilization of fly ash.

The (-) 6mm material from pre-processing section is stacked and composted for 30-35 days as windrow
After completion of 30-35 days the decomposed material is passed through 4mm trammel (H)4mm is sen;
to RDF storage and (-) 4mm is sent to another sieve of 2mm. (+)2mm is sent to RDF storage and (-)2mm
is the composted material which is being used for in house horticulture process.

The leachate generated in the storage pits is treated in Multi Effect Evaporator (MEE). The wet slud
. sludge

from MEE is incinerated along with RDF in the boilers and treated water is reused

(ii) Waste to Energy Plant at Ghazipur

Waste-to-Energy plant at Ghazipur is having capacity of 12 MW electricity generation from burning of
waste. The Plant is being run by M/s Indo Enviro Integrated Solutions Limiteq The f

. i . ; ‘0 ra acility receives
mixed Municipal Solid Waste (MSW) in a covered pit (Size 62 meter X 2 meters and 13 meters
high). 169
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The waste from the pit is subjected to pre-processing in two lines and each line has provision of g, @@ -

segregation on moving conveyor belts, two trommels for segregation of various SI‘.LCd Vvh‘l- (+) 200mm,_ |
200mm to (+) 50 mm and (-50) mm, magnetic separator and Shredder (100mm Size). The flue gases 4,
diluted with atmospheric air to bring down the temperature to the level of about 200-300 °C. The flue gas
is subjected to air pollution control devices viz. Multicyclone, Venturi Scrubber with lime injection,
demister (to remove moisture), and Activated Carbon Bed followed by dispersion into the atmosphere,
The temperature in the boiler is maintained above 950°C as per Solid Waste Management Rules, 2016.

The flue gas from the boiler passes through air pollution control devices viz. Selective Non-catalytic
reactor where urea is injected (for NOx reduction), Semi-wet reactor where lime slurry is atomised,
Activated Carbon Injection, Bag House (8 chamber and each having 14* 14 bags ) followed by dispersion
into the atmosphere through a stack of height about 60 meters from ground.

Manual segregation on moving belt conveyor — to sort out large size recognizable wastes such as
Construction & Demolition waste, sanitary hardware. fibre, plastic materials, etc. For the treatment of
leachate an Effluent Treatment Plant (ETP) has been installed at Ghazipur site. It has provision to collect

leachate generated from the mixed MSW and the leachate collected is thereafter treated at Effluent
Treatment Plant.

(iii) Waste to Energy Plant at Bawana

The Waste-to-Energy Plant at Bawana is being operated by M/s Delhi MSW Solutions Ltd, having
capacity of 1300 TPD & Electricity generation capacity is 24 MW. The plant is located within the
premises of Integrated MSW Facility having Composting Plant, WL Plant and Engineered Sanitary Land
fill "The WTE Plant receives mixed Municipal Solid Waste (MSW) on covered tipping floor (of size 150
meters X 25 meters and 7.5 meters high). which is made of RCC and covered under shed. The tipping
floor has provision to collect leachate generated from the mixed Solid Waste into storage lank. The pre-
processing system has five trommels (cylindrical rotary equipment with a screen) to sort out (+) 50 mm
size material which is stored separately in the said tipping floor and is used as Refuse Derived Fuel
(RDF) and is conveyed to a storage pit to feed into Boilers.

Segregation on moving belt conveyor is carried out to sort out large sized recognizable wastes such as
Construction & Demolition waste, sanitary hardware, fibre, plastic materials, etc. The waste is then
processed and disposed into composting facility, RDF for Waste-to-Energy facility and rejects are sent to
Secured Landfill Site. The temperature in the boilers are maintained above 950°C as per Solid Waste
Management Rules. 2016. Bottom ash along with inert from pre-processing section is sent to Engineered
landfill existing in the plant site at Bawana. Some portion of the Bottom Ash is processed for making

various products (Aggregates etc.). About 336 TPD) of rejects on an average was sent to Engineered
landfill in the same premises.

There are flue gas cleaning units for boilers consisting of Lime spray reactor (lime slurry is added by
atomizing), Activated Carbon Injection, Bag House filter followed by dispersion into the atmosphere
through a common stack of height about 60 meters from the ground.

The leachate collected is treated in Mechanical Vapor Recompression (MVR) Svstem within the
Integrated MSW Facility and there is no discharge of untreated leachate. Leachate generated from Waste
Storage Pit, Compost Facility and other sources including SLF is collected in three Leachate Collection
Ponds ol 3500 KL, 1100 KL & 800 KL. Cellected Leachate is pumped to Mechanical Vapor
Recompression (MVR) System of 200 KLD capacity installed at the facility: MVR is based on
evaperation without use of steam and works on principle of heat recycling without any addition or HIF@
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/‘i - (.iovm of heat. MVR raises the vapour temperature and pressure, recirculate it as heating medium making

(] fl an e.ncrgy recovery process. There is maximum output of clean water (up to 95%). The treated leachate

is recirculated and used in boilers of Waste to Energy Plant. Sludge from treatment of leachate is
incinerated in Waste to Energy Plant due to its high calorific value (CV).

The Waste to Energy Plant also has Bottom Ash Recycling Facility. Bottom ash is screened twice for
segregation of coarse and fine segregates. > 400 mm scgregates are manually crushed while < 40 mm
Segregates are crushed through cone crushing. The cone crushed segregates are then log washed creating
a slurry. The slurry having < 0.75 mm particles is treated in Waste Water Treatment Plant and the settled
sediments are used as Landfill Daily Soil Cover. The recycled water is reused. The > 0.75 mm aggregates
after log-washing are screened into different fractions for processing them into products like paver

blocks. kerbs. tiles. etc. As reported final product are being sold to private parties for construction
purposes.

(iv) Waste to Energy Plant at Tehkhand

Tehkhand Waste to Electricity Project Limited (WtE) Plant at Tehkhand receives about 2000 TPD of
Municipal Solid Waste from the MCD, the waste is transferred through Compactors in MSW storage pit
where microbial culture (solid and/or aqueous form) is mixed with MSW and kept for nearly 5 days. The
storage pit is equipped with 02 grab cranes and keeps on mixing the waste for homogenization. After 5
days MSW is sent to MRF section (under covered shed) for its segregation.

MRF system has been installed — to sort-out large size recognizable wastes such as Construction &
Demolition Waste, Fibres & Plastic Materials etc. Ballistic Separator (04 Nos). Shredder (01 No) and
Vibratory screen (01 No) — A two deck density separation system where heavier and lighter fractions are
separated. The heavier fractions are disposed into Okhla Landfill. The lighter fractions are separated into
three sizes viz.. (+) 100mm; (-) 100 mm to (+)10mm and (-) 10mm. (+) 100mm size is passed through a
shredder and shredded material directly goes to storage pit for feed into the Boilers. (-) 100 mm to (+)
10mm size material from the Ballistic Separator directly goes to storage pit for feed into the Boilers.
10mm size from both the Ballistic Separator are being send to sieve of 6mm size, (+) 6mm is sent to
RDF storage and (-) 6mm is sent to compost plant Okhla.

Magnetic Separator — An electromagnet with moving belt to trap ferrous metals is installed on the line
transporting -100 mm material and +10 mm material to RDF storage Pit. Two magnetic separators have
been installed on the conveyer belt carrying the bottom ash.

Plant has constructed a pit (108.5 X 21.25 metres) under a covered shed for storage of RDF equipped
with Grab Cranes. The pre-processed waste from the RDF storage pit is fed into the Boilers (02 Nos.)
using grab crane to run turbine to generate electricity of 25 MW.

The temperature in the boilers is maintained at 950°C and above as per the Solid Waste Management
Rules, 2016.

There are 02 Flue Gas Cleaning units 01 for every boiler consisting of Lime spray reactor (lime slurry is

added by atomizing), Activated Carbon Injection, Bag House filter followed by dispersion into the
atmosphere through a common stack of height- 60 meters from the ground.

The leachate generated in the storage pits is being used as supplementary fuel along with RDF in Boilers
Furnace. Adequate storage facilities are provided for the leachate management, ‘
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(B) Engineered Sanitary Landfill (SLF) at T2@Bnd .
2.546

f3
The Engineered Sanitary Landfill (SLF) at Tehkhand has been developed over an area 0O

Acres. Environmental Clearance was granted by MoEF&CC, Govt. of India on 29.
Engineered Sanitary Landfill commissioned in March, 2024.

3. Gap Analysis on Solid Waste Management

Additional Proposed |  Total Capacity of MSW

N
<

10.2018. The

(in TPD) | Existing MSW | of Fresh | Processing | Processing Capacity Processing Facilities + MRFs
| Processing [MSW+MRF| Capacity | (in TPD) | of Facilities (in TPD) (in TPD)
Facilities + MRF | (in TPD) | (in TPD) . )
(1) (in TPD) | ; ' By | By | By By | By By
@) B @=(-@)|(5)=(1-() 2025 2026 | 2027 | 2025 | 2026 2027

11342 | 8173 | 7542 | 3169 3800 300 | 2750 T’f’isﬁ_'r'bs??"] 10923 | 15923
" | (75.6 %) | (96.3 %) | (140.4 %)

(72.06 %) (66.5 %) | (27.94%) | (33.5%)

|
I

4. Proposed MSW Processing Facilities to fill the Gap:

(i)  One New Waste to Energy Plant of MCD at Narela-Bawana of 3000 TPD capacity by June, 2027.
(ii) One New Waste to Energy Plant of MCD Ghazipur of 2000 TPD by December, 2027

(iii) Expansion of Waste to Energy Plant at Okhla from 1950 TPD to 2950 TPD by March, 2026.

(iv) Expansion of Waste to Energy Plant at Tehkhand from 2000 TPD to 3000 TPD by December, 2026.
(v) One Bio-CNG Plant of 300 TPD at Okhla by March, 2025.

(vi) One Compressed Bio-Gas (CBG) Plant of 350 TPD of MCD at Ghazipur by December, 2026.

(vii) One Compressed Bio-Gas (CBG) Plant of 100 TPD of MCD at Ghogha Dairy by March, 2025.

Besides above, Following Bio-Gas Plants for Dairy Waste are also proposed & under construction :

(i) Nangli Dairy (215 TPD) by Sept, 2024

(i1) Goyla Dairy (215 TPD) by March, 2025

(i11) Ghogha Dairy (290 TPD) by March, 2025,

These are mainly for the Waste generated from Dairies and not included in total MSW Generation of
11000 TPD.

Total Additional Capacity of Proposed MSW Processing Facilities- after commissioning of above-
mentioned facilities will be 7750 TPD by December, 2027 which will be sufficient to fill the gap of
3800 TPD (excluding abovementioned Bio-Gas Plants of Dairies)

. NGT Case OA No. 606 / 2018 regarding Compliance of Municipal Solid Waste Management
Rules, 2016.

Meetings were taken by the Chief Secretary, GNCTD from time to time and compiled Information / Action
Taken Reports of Govt. of NCT of Delhi are being submitted to CPCB through the Monthly Progress
Reports of Govt. of NCT of Delhi.

Solid Waste Monitoring Committee (SWMC) headed by Hon’ble Lt. Governor, Delhi has been
constituted by the Hon’ble National Green Tribunal vide order dated 16.02.2023 in OA No. 606/2018
in the matter of “Compliance of Municipal Solid Waste Management Rules, 2016, and Other
Environmental issues.” Chief Secretary, Delhi is Convener and Secretaries/HODs of various Ministries /
Departments of Govt. of India / Delhi are members of the said Committee.

An Action Plan for Solid Waste Management in Delhi has been prepared and an order dated 06.04.2023 has
also been issued by Chief Secretary, Delhi. Copy of the said Action plan and order dated 06.04.2023b hap)
been sent to concerned departments including CPCB and MoEF&CC.
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\ 6 Remediation of Legacy Waste (Old MSW):
, q‘here are 3 Dumpsites at Ghazipur, Bhalaswa
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and Okhla in Delhi where Municipal Solid Waste have been
dumped and there was legacy waste of 28 Million Tons as mentioned in the orders dated 17.07.2019
of Hon’ble National Green Tribunal in OA No. 519 /2019 in the matter of News item published in "The
Times of India" Authored by Jasjeev Gandhiok & Paras Singh Titled "Below mountains of trash lie poison
lakes™ and OA No. 386/2019 in the matter of “Centre for Wildlife and Environment Litigation” Vs Union
of India & Ors.”.

In the said case Hon’ble National Green Tribunal has passed detailed order regarding Disposal of ‘Legacy’
Waste dumped at Bhalswa, Ghazipur and Okhla Dumpsites and given various directions. Hon’ble NGT has
directed the Municipal Corporations to go for bio mining using trommels instead of capping of the dump
sites at Bhalaswa, Ghazipur and Okhla.

es in Delhi) started w.e.f. 01.10.2019. Inert material

The Project (Bio-mining of Legacy Waste at 3 Dumpsit .
by weight or 40% by volume of the waste being

generated during the process is about 60% to 70%

processed.
Status of Bio-Mining of Legacy Waste at 3 Dumpsites at Okhla, Ghazipur & Bhalaswa (As on 03.04.2024)
lT)umpsite Quantity of Total Quantity | Legacy Waste | Quantity of Total Balance No. of _Rev.ised
Legacy Waste | of Legacy Waste (Volumetric Fresh MSW | Quantity of | Quantity Tromlpels Timeline for
( Dumped Bio-mined Assessment Dumped Legacy Waste| of Waste at Operational lOOT%.
(July, 2019) | (Since Oct, 2019 | through Drone | from July, Bio-mined Dumpsite Remedl?tmn
to 03.04.2024) | Survey in June, | 2022 to from July,22 (.Ear!ler
2022) 03.04.2024 | to 03.04.2024 Timeline —
(Lakh Ton) (Lakh Ton) (Above Ground) | (Lakh Ton) | (Lakh Ton) (Lakh Ton) May, 2024)
(Lakh Ton)
| Bhalaswa 80 63.42 (79.3 %) 73 16.46 37.58 51.88 22 Dec. 2027
hhzﬂipur 140 25.00 (17.9 %) 85 11.21 13.30 8291 25 Dec. 2027
l‘T)khl.a 60 43.12 (71.9 %) 45 11.31 24.46 31.85 11 Dec. 2027
TiTotaI 280 131.54 (47 %) 203 38.98 75.34 166.64 58
I -

~ *Subject to the stoppage of incoming fresh waste and formation of Standing Committee in MCD.

7. Action taken by DPCC for Improvement in the Solid Waste Management in Delhi:

(a) Coordinated the works related to Solid Waste Monitoring Committee (SWMC) headed by Hon'ble
Lt. Governor. Delhi constituted by the Hon'ble National Green Tribunal vide order dated 16.02.2023 in
OA. No. 606/2018 in the matter of "Compliance of Municipal Solid Waste Management Rules, 2016 and
other Environmental Issues".

Prepared Action Plan for Solid Waste Management in Delhi for SWMC after coordination with concerned
Departments/Authorities. An order dated 06.04.2023 has also been issued by Chief Secretary, Delhi for
implementation of the said Action Plan and compliance with the directions of the Hon'ble NGT in said
order.

Progress of various projects and Action Points mentioned in the said order and Action Plan were reviewed
/ monitored through the meetings of SWMC held on 25.04.2023 & 12.12.2023 and also through E-
Samiksha Portal of Govt. of NCT of Delhi.

Review of Solid Waste Management in Delhi by SWMC resulted in :

o Improvement in Segregation of Waste at Source

¢ Improvement in Bio-mining of Legacy Waste at 3 Dumpsites at Ghazipur, Bhalaswa & Okhla [ 79.21
Lakh ton on 04.04.2023 to 131.54 Lakh Ton on 03.04.2024 (130.5% increase )]
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e Utilization of Inert Generated form Bio-mining increased manifold due to use by NHAI in its vaggus
projects in and around Delhi.
¢ Utilization of RDF Generated form Bio-mining also increased.

(b) Commissioning of New Waste to Energy Plant of 2000TPD at Tehkhand
Consent to operate under Air & Water Acts and Authorization under the Solid Waste Management Rules,
2016 was granted to M/s Tehkhand Waste to Electricity Project limited on 07.10.2023 for New Waste to
Energy Plant of 2000TPD at Tehkhand. The plant commissioned in October 2022 and in operation.

(¢) Commissioning of New Engineered Sanitary Landfill (SLF) at Tehkhand

Consent to operate under Air & Water Acts and Authorization under the Solid Waste Management Rules,
2016 were issued to Engineered Sanitary Landfill (SLF) at Tehkhand. The Facility commissioned on
12.03.2024. This facility has been developed by MCD for the disposal of the Ash generated from the
Waste to Energy Plants at Okhla & Tehkhand.

(d) Monitoring of Waste to Energy Piants:
Inspection of Waste to Energy Plants in Delhi were carried out from time to time. Online Continuous
Emission Monitoring System (OCEMS) has been installed by all the 04 operational Waste to Energy
Plants in Delhi and the same are also connected to the server of CPCB & DPCC.

(e) Prevention of Fire Incidents at the Dumpsites:

Dumpsites at Ghazipur and Bhalaswa were inspected from time to time. By the action taken by DPCC in
the past including imposition of Environmental Compensation & issuance of directions for prevention
of Fire Incidents at the Dumpsites, Iire Incidents reduced drastically at the Dumpsites particularly at

Ghazipur & Bhalaswa.

174



Amexunt-

269

a5cc DELHIPOLLUTION CONTROL COMMITTEE \lf‘ LIFE
e~ (Government of N.C.T. of Delhi) dth & Sth Floor, ISBT Bullding \%j Lilostylo fof
U\ T )N Kashmere Gate, Delhi 110006 Environmant
A\ /4 (Visit us at https://www.dpecocmms.nic.in)
[ — .
ANALYSIS REPORT OF GROUND WATER NEARBY GAZIPUR LAND FILL SITE
Report No.: DPCC/WILF/2024/ | 036 Doded J(’ ‘/: atly
Date of monitoring: - 01.05.2024
- ‘ 1 | Hardne | ' | [ |
' | Caas | | . ‘ .
'8 € o q . TDS Cl | ssas c S04 ‘ Fluoride Nitrate | Mg
ampling Location ‘ a ‘ | i
/rlo ping P (mg/l)  (mgl/l) = CaCO3 ‘ (mgfl) (mgl) (mg/) | (mg/)
| | |
| i | \ } (mg n i e e
\ General Standards 6s | | | ] f
500 | 250 200 75 200 1.0 | a5 | 30
| (as periS 10500:2012) | 8.5 | ‘ | .
p e | L — L
| | | | |
Gazipur Dairy Farm, \ } ‘ ' ‘
| . 7.5 2700 6916 340 656 1194 1.1 | 028 66.7
| | Gali No.-4 \
— S N | S I I S —
1 | Gazipur Dairy ncar 4 | ' :
| 2 . 7.7 2780 71186 256 496 | 1234 1.1 018 5017
i | Masjid \ | | |
e L = ] I S SP—
‘ | 1 1 [
‘ | Landfill side Neor l ! | \ E \
|3 | 7.3 5020 | 1661.2 1436 224 183.9 1.4 ;025 | 29463
Lairy House No 48 I | |
. \
S N N N S A
Flsh Market ondfil | ‘ } | E
[ 4 | 74| 2620 | 5817 276 64 96.7 13 | 037 515
[ ' sue Gazipui , ‘,
. S I I I I 1 | ‘ N il_

N IERES

I/C Water Laboratory
Or. Nandita fonna
Seientist [y

Dy

SSA/Analyst/SLA
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e DELHTPOLLL 110N CONTROL COMMITTER \", LIFE
:E/A-; (Government of N.¢.T. of Delhi) 4th & Sth Floor. ISBT Building \/ eyl o
ubady Kashmere Gate, Delhi 110006 N b/ et
A\ 174 (\Vidit ne nt hitps:/www.dpecocmms.nic in)
ANALYSIS REPORT OF GROUND WATER NEARBY BHALSWA LAND FILL SITE
- 6w
Report No.: DPCC/W/LF/2024/ (027 Poxded 9’{/ 9
Date of monitering: 02.06.2024
] Hardne |
TDS Cl Caas S04 Nitrat Mg
8s as itrate
S. Sampling pH Ca Fluoride ‘
No Location (mg/l) (mg/l) CaCO3 (mall) (mgll) {mg/l) (mgll)
m
(mg/) o
General Standards 6.5 1 ' !
r 500 250 200 75 200 1.0 45 30
(as per 1S 10500:2012) 8.5
Bhalswa Sanjay !
1 73 2450 68418 1076 80 563 09 089 2421 |
Gandhi Transport
2 | Bhalswa Dairy 74 | 4100 16914 1536 120 78 4 16 072 344 2
- * Bhalswa fandfil - - i o
3 Location was found dry
sile
Dhialswiy Joma ! |
4 3 4040 12416 1336 136 B8 7 16 | 063 1 2917
Lolony
Nt Wt
Mt

I/C Water Laboratory

¥ ..J.{]M[ o d
il i}

SSA/Analyst/SLA
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(Government ol N.C.T. of Delhi) 4th & 5th Floor, ISBT Bullding

Kashmere Gate, Delhi 110006
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,\/u

ANALYSIS REPORT OF GROUND WATER NEARBY OKHLA LAND FILL SITE

Report No.: DPCC/WILF/2024/ JO3 K Da}?‘g ){/C}l‘f

Date of mouitoring: - 01.05.2024

T T T ] o | Hardnes | | B .

‘ \ | Caas \ L

‘ Sampling TDS Cl s as S04 Nitrate | Mg

S. No pH . | Ca | Fluoride ,

- Location (mg/l) (mg/l)} CaCO3 “nlni(mgﬂr (mgll) | (mgl)

| | i (mg/l J o 1 | '
General Standards | 6.5 | T ”"f ]
. 500 @ 250 ‘ 200 | 75 200 | 1.0 45 30

(as per 1S 10500:2012) 8.5 i - :

. o o | - | . | .
[ 1 Okhla Lanafill Site = 6.6 | 2760 | 811.5 ‘ 796 168 | 20.8 ]. 0.7 i 0.25 152.6
TBoos | ‘; &

Booster Pumping | ' i |
: 7.2 332 | 131.9 416 57.6 119 | 09 | 003 3871
J Station Okhla \ { 1 | |
3. Ok |a Bus Depot o Location was found dry
| "B.P Singh Camp - | ;

4. Colony NearSniv. 6.6 | 3680 (491.3 | 1476 | 192 | 26.7 \ 10 | 038 3121
| Mandil | ' ", ‘}
- _ ! ‘ [

- - \Y
NS N
I/C Water Laboratory SSA/Analyst/SLA
Dr. Nandita [Moiira

Scirntist

D
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\" ; NTROL BOARD
~®” l CENTRAL POLLUTION CO

= f \\‘ Lifestyle for wataRvr, @ @@ srerary uRad Ao, Wi W,
ifestyle for . OF INDIA,
Tgf Environment MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT

GP ;; B Speed Post/Email

File No CM-13011/224/2024-LAW-HO-CPCB-HO Date: 23/1 2/2024

To,

The Member Secretary
Delhi Pollution Control committee

Building, 4th & 5th Floor ISBT, GT Karnal Rd,
Kashmere Gate, New Delhi, Delhi 110006

Subject: Compliance of Hon'ble NGT(PB) order dated 02.08.2024 in OA No.
781/2024 in the matter of Manish Jain Verses Union of India & Ors

In view of the above, it s requested to kindly coordinate with the concerned
authorities and furnish status cum action taken report at the earliest via email at
- SWm.cpcb@gov.in latest by 03/01/2025.

This may kindly be treated as 'URGENT" as the matter is listed on 6.3.2025 for
hearing.

Yours faithfully'

2
(Divya Sinha)
Director and Divisional Head, UPC-I|

Encl: As above

“aRersT was* geit arf=r R, fawwtt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032. .
G NHIY /Tel : 43102030, 22305792, aa?Tl’{:rE,’ANebsite: www.cpcb.nic.in 178
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7 Environment MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
REMINDER
Speed Post/Email
File No CM-1301 1/224/2024-LAW-HO-CPCB-HO Date: 07/01/2025
To,

The Member Secretary
Delhi Pollution Control committee

Building, 4th & 5th Floor ISBT, GT Karnal Rd,
Kashmere Gate, New Delhi, Delhi 110006

Subject: Compliance of Hon'ble NGT(PB) order dated 02.08.2024 &
13.11.2024 in OA No. 781/2024 in the matter of Manish Jain Verses

Union of India & Ors
Sir,

This is_in reference to the above-mentioned order issued by Hon'ble National
Green Tribunal (NGT) wherein notice has been issued to respondents for filling

response.

In compliance to the said order of Hon'ble NGT, CPCB requested vide letter
dated 23.12.2024 to coordinate with concerned authorities and furnish a status
cum action taken report which is still awaited.

In this regard, it is requested please provide status cum action taken report at the
earliest via email at swm.cpcb@gov.in

This may kindly be treated as 'URGENT'

Yours faithfully

(Divya Sinha)
Director and Divisional Head, UPC-I|

“aRerer wae gt argjr =R, Tt - 110032.

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
S NHIY /Tel : 43102030, 22305792, aWI?z_dNVebsite: www.cpcb.nic.in 179



